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1. Background 

An original application no. 36 of 2025 has been filed before Hon’ble National Green 
Tribunal, Western zone bench, Pune. As per the order dated 25.04.2025, it is submitted 
by the applicant that respondent No.1 – M/s Jindal Steel Works Ltd. is generating slag 
and hazardous waste in the process of manufacturing iron and steel and the same is 
being dumped on mangroves, which are classified as CRZ-I as per CRZ Notification, 
2019. The site of the said dumping is specified as Survey Nos. 5, 26/1, 26/2, 26/3, 26/4, 
26/5, 27, 28, 29, 30, 31, 32, 34, 35, 36/1, 36/2, 37, 38, 39, 40/1, 40/2, 41, 42, 43, 44, 
45, 46/1, 46/2, 47, 48, 49, 50, 51, 53, 55, 58, 60, 62, 63 and 65 of Village Khar Devli, 
Taluka Pen, District Raigad. Hon’ble NGT had directed the learned counsel for the 
applicant to submit a map clearly showing the exact spot where dumping of slag and 
hazardous waste is being done by respondent No.1.  It was also directed to place on 
record the CZMP map. Copy of said order is enclosed as Exhibit 1. 

Vide order dated 20.06.2025, Hon’ble National Green Tribunal has expressed that, 

“Before admitting the present Original Application, we deem it appropriate to 
constitute a Committee comprising one Member each of Respondent No.5- MPCB; 
Respondent No.7- Additional Principal Chief Conservator of Forests; and 
Respondent No.12- The Maharashtra Coastal Zone Management Authority, of which 
the MPCB shall be the Nodal Agency, which shall conduct site visit at the earliest 
and after giving prior notice to the applicant, 

- conduct an inspection at the site in question and ascertain as to whether the site 
in question comprises above-mentioned Survey Numbers, which is shown by red 
color in the Map belongs to Respondent No.3 (H&R Johnson Plant, subsidiary of 
Prism Johnson Ltd.), as alleged. 

- and whether Respondent Nos. 1 & 2 (Jindal Steel Works Ltd- Chairman and 
Managing Director) are dumping industrial waste at the site in question.” 

Copy of the order is enclosed as Exhibit 2. 

2. Constitution of Committee 

In compliance with the aforesaid directions passed by Hon’ble National Green 
Tribunal, a Joint Committee has been constituted by the Maharashtra Pollution Control 
Board (MPCB) vide order dated 08.07.2025. The Committee comprises the following 
members: 

 Representative of Respondent No. 7 – Additional Principal Chief Conservator of 
Forests 

 Representative of Respondent No. 12 – Maharashtra Coastal Zone Management 
Authority (MCZMA) 

 Sub-Regional Officer, Raigad-2, MPCB – as Member Convenor and 
representative of Respondent No. 5 

A copy of the constitution of the Committee is annexed hereto and marked as Exhibit 
3). 

3. Site Visit Conducted on 25.07.2025 
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In compliance with the aforesaid directions by Hon’ble NGT, a joint site inspection 
has been carried out by the officials of the Forest Department, MCZMA and MPCB on 
25.07.2025, in the presence of the Petitioner, and the inspection was carried out at 
various locations as pointed out by her and as mentioned in the petition. Copy of the 
communication and photographs of the Committee visit are enclosed as Exhibit 4. 

4. Hon’ble NGT order dated 29.07.2025 

The Joint Committee had requested Hon’ble NGT to grant additional time for 
submission of the Committee report vide affidavit dated 28.07.2025 as certain additional 
information and documentary records from various concerned Departments and 
Authorities were still awaited, especially those relevant records related to the directions 
passed by the Hon'ble Supreme Court and Hon’ble High Courts in similar environmental 
matters. Copy of the affidavit is enclosed as Exhibit 5. 

Thereafter, vide order dated 29.07.2025, Hon’ble NGT has granted further six 
weeks’ time to submit the Joint Committee Report. Copy of the order is enclosed as 
Exhibit 6. 

5. Meeting of the Joint Committee on 11.09.2025 

Thereafter, the Joint Committee conducted a meeting on 11.09.2025 to discuss 
observations noted during the visit and called certain additional information and 
documentary records from respective departments. The Respondent No. 1 (M/s JSW 
Steel Ltd.) and Respondent No. 3 (M/s Prism Johnson Pvt. Ltd.- H & R Johnson Plant) 
were also invited to the meeting for discussion. After due deliberation, additional 
information and relevant documents were requested from the Respondent No. 3, 
regarding the observed slag during the site visit. Copy of the communication is enclosed 
as Exhibit 7. Thereafter the R-3 submitted reply and relevant documents. Copy of the 
reply is enclosed as Exhibit 8. 

6. Findings of the Joint Committee: 

After conducting the site visit conducted on 25.07.2025 and on the basis of the 
documents scrutinized, following findings are noted by the Joint Committee: 

i) The site in question comprises above-mentioned 40 Survey Numbers (Survey 
Nos. 5, 26/1, 26/2, 26/3, 26/4, 26/5, 27, 28, 29, 30, 31, 32, 34, 35, 36/1, 36/2, 
37, 38, 39, 40/1, 40/2, 41, 42, 43, 44, 45, 46/1, 46/2, 47, 48, 49, 50, 51, 53, 
55, 58, 60, 62, 63 and 65 of Village Khar Devli, Taluka Pen, District Raigad.), 
which is shown by red colour in the Map belonged to Respondent No. 3 (M/s 
Prism Johnson Pvt. Ltd.) from the year 1995 till 4th February 2025. This was 
also confirmed by the applicant during the site visit of the Committee on 
25.07.2025. 

ii) As per the letter from the Department of Town Planning and Valuation, 
Raigad district, dtd. 08.06.2022 submitted by the R-3, the village Khar Devli, 
is designated for industrial use. Copy of the letter is enclosed as part of the 
Exhibit 8. 

iii) The said survey numbers were used for the industrial purpose by the R-3 
since 1995 as per the submission by R-3.  
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iv) On 7th February 2025, the land including aforesaid survey numbers, has been 
sold by the R-3 to the R-1 as per the sale deed submitted to the Committee 
by the R-3. As per the sale deed, the area under the aforementioned 40 
survey numbers is 21.9430 hectares. Copy of the agreement is enclosed as 
Exhibit 9. 

v) During the visit, the Joint Committee observed that the slag was present in 
the above-mentioned survey numbers at intermittent locations and with 
variable heights, ranging from around 0 foot to 5 feet. Due to the manpower 
constraint and rainy season, the Committee was unable to record the exact 
quantity of slag on each survey number. 

vi) The Ministry of Environment, Forrest & Climate Change, Government of 
India, New Delhi has approved the Coastal Zone Management Plan (CZMP) 
of the Raigad District under the CRZ Notification, 2019. The said approved 
CZMP demarcates the High Tide Line (HTL), Low tide Line along the seafront 
and tidally influenced water bodies like creek, river etc. The CZMP sets the 
CRZ limit of 500 m from the HTL of the seafront and width of creek or 50 
meter whichever is less with respect to creek, river etc. (Copy of CZMP is 
enclosed as Exhibit 10). 

vii) As per the approved Coastal Zone Management Plan under CRZ Notification, 
2019, the subject land in question is affected by the small branch creeklets at 
village Khardevali which are originating from the Amba creek/ river. Due to 
this, the subject land majorly falls in CRZ I, minor portion in CRZ III area and 
partly outside situated in CRZ area.  

viii) The Joint Committee visited a certain part of the subject land, as guided by 
the Land Revenue officials and the Applicant. It was observed that steel slag 
and murum is dumped on certain portion of the land in CRZ area. The said 
dumping in CRZ area is a prohibited activity and in contravention of the 
provisions of the CRZ Notification, 2019. It is recommended that the said 
dumping should be removed from the site. 

ix) As per the Hazardous and other Wastes (Management & Transboundary 
Movement) Rules, 2016 published by Ministry of Environment, Forest and 
Climate Change, Govt. of India, the ‘The high volume low effect wastes such 
as fly ash, Phosphogypsum, red mud, jarosite, Slags from pyrometallurgical 
operations, mine tailings and ore beneficiation rejects are excluded from the 
category of hazardous wastes. Separate guidelines on the management of 
these wastes shall be issued by Central Pollution Control Board (CPCB). 
(page no. 66). Relevant page numbers of the Rules are enclosed as Exhibit 
11.  

x) Subsequently, Central Pollution Control Board has published Guidelines on 
Management of Pyro-metallurgical Slags (Iron & Steel Slags). Copies of the 
Guidelines are enclosed as Exhibit 12. 

a. As per the paragraph No. 6.10 of the Guidelines, “Iron and Steel plants 
shall maximize external use or recycling of slag which cannot be used or 
recycled internally.” 
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b. As per the Annexure – III of the Guidelines, Format for submission of 
annual report on slag generation, utilization and storage is prescribed, 
wherein the industry is mandated to report the quantity of slag utilized 
within the plant and externally (outside the plant). 

xi) The Maharashtra Pollution Control Board (MPCB) has granted Consent to 
Operate (renewal) under Air (Prevention and Control of Pollution) Act, 1981 
and Water (Prevention and Control of Pollution) Act, 1974 to R-1/ R-2 that is 
M/s. JSW Steel Ltd., Vill. Dolvi, Tal. Pen, Dist. Raigad plant on 08/03/2025, 
which is valid till 30/04/2028, for the manufacturing of various iron and steel 
products from iron ores. Copy of the Consent is enclosed as Exhibit 13. 

a. As per the Consent, under “Non-hazardous waste” (condition no. 6), 
various types of pyro-metallurgical slags are categorized. Out of which, Sr 
No. 4 is ‘LD Slag + Slag from SMS-II (Steel Melting Shop), and it’s 
consented generation quantity is ‘16,77,520 T/Year’ and its consented 
disposal path is “Use in land development, road making, marine structure 
and sand”.  

xii) The Copy of the Annual report 2024-25 submitted by R-1/ R-2 regarding 
implementation of the CPCB guidelines on Management of Pyro-metallurgical 
Slags (Iron & Steel Slags) is enclosed herewith as Exhibit 14. 

xiii) Further, The Maharashtra Pollution Control Board (MPCB) has granted 
Consent to Operate (renewal) under Air (Prevention and Control of Pollution) 
Act, 1981 and Water (Prevention and Control of Pollution) Act, 1974 to R-3 
that is M/s. Prism Johnson Ltd. (formerly known as M/s H & R Johnson (India) 
Ltd., Gut no- 13,14,15,17, Village Khar Devli, Gadab, Tal :- Pen ,Dist :- Raigad 
Village- Khar Devli Gadab, Tal. Pen, Dist. Raigad plant on 22/04/2024, which 
is valid till 31/12/2026, for the manufacturing of glazed / unglazed ceramic/ 
vetrified/ porselano tiles. Copy of the Consent is enclosed as Exhibit 15. 

xiv) The R-3 has submitted that, they had purchased around 10,500 Tonnes of 
industrial slag from the R-1/R-2 in the months of April- May 2023, for the 
purpose of repair works on the rough (kachcha) road to access the extreme 
and of the land given to the Forest Department. They have submitted 
agreement between R-1 and R-2/ R-3 dtd. 21st December 2022 for the said 
purpose for quantity of 11,500 tonnes of non-hazardous industrial slag. Copy 
of the agreement and some sample GST invoices are enclosed as Exhibit 
16. 

xv) Forest Department related observations- 

a) Total 40 Survey numbers. (5, 26/1, 26/2, 26/3, 26/4, 26/5, 27, 28, 29, 
30, 31, 32, 34, 35, 36/1, 36/2, 37, 38, 39, 40/1, 40/2, 41, 42, 43, 44, 
45,  46/1, 46/2, 47, 48, 49, 50,  51, 53, 55, 58, 60, 62, 63, 65) of villages 
Khardevli, Tahsil Pen, Dist. Raigad are the subject sites of the site visit. 
The areas of all these 40 survey numbers are not in the possession of 
Forest Department. 
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b) Status of 13 survey nos. viz. 40/2,42 43.44,45 46/1, 47, 48, 49, 50, 51, 
53 and 58:- Upon verification of mangrove mappings done by using 
high resolution satellite maps by MRSAC in 2005, by IIST in 2018 and 
by MRSAC in 2022 it is observed that there were no mangroves in 
these 13 Survey nos. in 2005, but having mangroves in 2018 and in 
2022. The total area of 5.03 Ha. of these 13 survey nos. was given to 
the Alibag Territorial Forest Division as compensatory Afforestation 
area in 200g in lieu of diversion proposal of M/s. Prism Johnson 
Limited (Respondent No.3). subsequently, the area was planted with 
mangrove plants by the Forest Department resulting in the growth of 
mangroves that are seen in 2018 and in 2022 mangrove maps. Later 
on the said diversion proposal got cancelled and the Respondent No. 
3 requested for returning the said land of 5.03 hectares. Hon’ble 
supreme court of India in lA no. 192/2017 directed on dated 
05/08/2019 to transfer the said land to Respondent No. 3. Hon'ble High 
court of Bombay has also, in Writ Petition No. 3409/2021 permitted to 
cut mangroves in the said areas vide its order dated 15/02/2023. The 
Hon'ble High court has also directed to plant 22,220 mangroves in 5 
Ha. on degraded Mangrove Forest area which is being carried out by 
Mangrove Division, South Konkan. Subsequently, the Deputy 
Conservator of Forest, Alibag Territorial Forest Division vide letter dtd. 
03.03.2023 issued permission to cut, 13,469 mangrove trees from the 
above said 13 survey nos. comprising 5.03 ha. As a result, the 
mangroves which were seen in 2018 and 2022 are not seen on the 
date of site visit on 25.07.2025. 

c) Status of survey No.5 :- Upon verification of mangrove mappings done 
by using high resolution satellite maps by MRSAC in 2005, by IIST in 
2018 and by MRSAC in 2022 it is observed that there were no 
mangroves either in 2005 or in 2018 or in 2022 or as on date of site 
inspection that is on 25/07/2025. 

d) Status of survey No.35 :- Upon verification of mangrove mappings 
done by using high resolution satellite maps by MRSAC in 2005, by 
IIST in 2018 and by MRSAC in 2022 it is observed that there were no 
mangroves either in 2005 or in 2018 but some Mangroves appeared 
existing in western side of the survey number as per 2022 maps. No 
Mangroves are seen. in this area as on the date of site inspection on 
25/07/2025.  

e) Status of 7 survey nos. 26/1, 26/2, 26/3, 26/4, 26/5, 27, 28:- Upon 
verification of mangrove mappings done by using high resolution 
satellite maps by MRSAC in 2005, by IIST in 2018, by MRSAC in2022, 
it is observed that there were mangroves in these survey nos. in 2005, 
2018 and in 2022 but mangroves are not seen in this areas as on the 
date of site inspection that is on 25/07/2025. 

f) Status of 18 survey nos. 29, 30, 31, 32, 34, 36/1, 36/2, 37, 38, 39, 40/1, 
41, 46/2, 55, 60, 62, 63 and 65 :- Upon verification of Mangrove 

8225



Page 9 of 10 
 

mapping done by using high resolution satellite maps by MRSAC in 
2005, by IIST in 2018 and by MRSAC in 2022, it is observed that there 
were no mangroves in 2005 at these sites but these survey numbers 
had mangroves in 2018 and in 2022 but mangroves are not seen as 
on the date of site inspection that is on 25/07/2025. 

Copy of the detailed report along with maps is enclosed as Exhibit 17. 

 

7. Conclusion 

On the basis of the site visit of the Joint Committee and relevant documents 
received from the Respondent No. 3, the Committee concludes that- 

i) The site in question comprises above-mentioned Survey Numbers (that are 
Survey Nos. 5, 26/1, 26/2, 26/3, 26/4, 26/5, 27, 28, 29, 30, 31, 32, 34, 35, 
36/1, 36/2, 37, 38, 39, 40/1, 40/2, 41, 42, 43, 44, 45, 46/1, 46/2, 47, 48, 49, 
50, 51, 53, 55, 58, 60, 62, 63 and 65 of Village Khar Devli, Taluka Pen, District 
Raigad), which is shown by red color in the Map belonged to Respondent 
No.3 (H&R Johnson Plant, subsidiary of Prism Johnson Ltd.) from the year 
1995 till 7th February 2025. Afterwards the site’s ownership has been 
transferred to Respondent No. 1 / 2 (that is M/s JSW Steel Limited). 

ii) Around 10,500 Tonnes of non-hazardous industrial pyrometallurgical slag 
from the Respondent No. 1/ 2 (that is M/s Jindal Steel Limited) was purchased 
by the Respondent No. 3 during period of the months of April- May 2023 for 
road accessibility. 

iii) The external use of the pyrometallurgical slag by the Respondent no. 1/2 
outside plant i.e. in the premises of the Respondent No. 3 is observed. 

iv) As per the Raigad District CZMP, approved under the CRZ Notification, 2019, 
the specified survey numbers are mostly CRZ – I, minor portion in CRZ III 
area and partly outside the CRZ, due to surrounding creek lets. The 
committee observed that steel slag and murum were illegally dumped within 
this protected CRZ area. Therefore, the committee recommends the 
immediate removal of all dumped material as it contravenes the CRZ 
Notification, 2019 provisions. 

v) Mangroves – Details are given in above point no. (xv) i.e. Findings of the Joint 
Committee. 
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Item No.4                                       (Pune Bench)  

 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 
[Through Physical Hearing (with Hybrid Option)] 

 
ORIGINAL APPLICATION NO.36 OF 2025 (WZ) 

 

Samita Rajendra Patil      … Applicant 
 

  Versus 
 
Jindal Steel Works Ltd. & Ors.     … Respondents 

 
 
Date of Hearing  : 25.04.2025 

 
 
CORAM : HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  
               HON’BLE  DR. VIJAY KULKARNI, EXPERT MEMBER 

        
Applicant      : Mr. Shriram S. Kulkarni, Advocate with Mr. Sujay S.  

                      Palshikar, Advocate 
 

                                        
ORDER 

 

 
1. The issue involved in this application relates to illegal dumping of 

slag and hazardous waste in CRZ-I area in violation of CRZ Notification, 

2019. 

2. It is submitted by the applicant that respondent No.1 – Jindal Steel 

Works Ltd is generating slag and hazardous waste in the process of 

manufacturing iron and steel and the same is being dumped on 

mangroves, which are classified as CRZ-I as per CRZ Notification, 2019.  

Our attention is drawn to Regulation No.4 sub-clauses (v) and (vii) thereof, 

which read as follows: 

  “4. Prohibited activities within CRZ.- The following activities 

shall be prohibited, in general, within the entire CRZ and exceptions 

to these and other permissible and regulated activities in specific CRZ 

categories viz. CRZ-I, II, III and IV, shall be governed by the provisions 

of paragraph 5: 

 (v) Discharge of untreated waste and effluents from 

industries, cities or towns and other human settlements. 

11 228

Exhibit 1



                                                                                                                  Page 2 of 2 
 
 

 (vi) Dumping of city or town wastes including construction 

debris, industrial solid wastes, fly ash for the purpose of land 

filling.” 

                   

3. Thereafter, the learned counsel drew our attention to pages 172 to 

174 of the paper-book, which are the Google Earth maps, which show the 

area which has been destroyed by respondent No.1 by dumping the slag 

and hazardous waste.  We cannot make out anything from these maps 

because nothing is indicated by any marking.  So, we direct the learned 

counsel for the applicant to submit a map clearly showing the exact spot  

where dumping of slag and hazardous waste is being done by respondent 

No.1.  We also direct him to place on record the CZMP map.   

4. Put up this matter for next consideration/admission on 20.06.2025. 

                                                                    

                        Dinesh Kumar Singh, JM 

 

 
            Dr. Vijay Kulkarni, EM 

 

April 25, 2025 
ORIGINAL APPLICATION NO.36/2025 (WZ)  
npj 
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Item No.1                         (Pune Bench) 

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 
 

 
ORIGINAL APPLICATION NO.36 OF 2025 (WZ)   

 
 

Samita Rajendra Patil 
 …..Applicant 

 
Versus 

 
 

Jindal Steel Works Ltd. & Ors.  

….Respondents 
 

 

 

Date of hearing: 20.06.2025 
 

 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

Applicant  : Mr. Shriram S. Kulkarni, Advocate along-with  

Mr. Sujay S. Palshikar, Advocate  

           

 

ORDER 

1. In compliance with our previous order dated 25.04.2025, learned 

counsel for the applicant has submitted CZMP Maps through letter dated 

16.06.2025, which are annexed at page nos.204 to 209 of the paper book. 

Through these Maps, he is trying to prove that at the site in question, 

which is being shown by marking the area by red colour line at page 

nos.204, 205 and 206 of the paper book, due to the dumping of industrial 

waste by Respondent Nos.1 to 3, the mangroves have got destructed.  

2. Learned counsel for the applicant has also submitted that the area 

in question comprises Survey Nos.5, 26/1, 26/2, 26/3, 26/4, 26/5, 27, 

28, 29, 30, 31, 32, 34, 35, 36/1, 36/2, 37, 38, 39, 40/1, 40/2, 41, 42, 43, 

44, 45, 46/1, 46/2, 47, 48, 49, 50, 51, 53, 55, 58, 60, 62, 63 and 65 of 

Village Khar Devli, Taluka Pen, District Raigad. It is further alleged that 

these areas are owned by Respondent No.3- H & R Johnson Plant, while 
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the dumping of industrial waste is being done by Respondent Nos.1 & 2- 

Jindal Steel Works Ltd. at the site in question. Hence, prayer is made by 

the applicant to declare that Respondent Nos.1 to 3 are not entitled to 

dump any industrial waste/ any waste in CRZ areas in view of the CRZ 

Notification 2011 and 2019. 

3. Further, it is argued by learned counsel for the applicant that the 

Maps, which are annexed at page nos.204 to 206 of the paper book, are of 

different years and would clearly establish that since the year 2022 up to 

year 2025, there are huge damages caused to the mangrove areas in 

question, which are being attributed to Respondent No.3. 

4. Before admitting the present Original Application, we deem it 

appropriate to constitute a Committee comprising one Member each of 

Respondent No.5- MPCB; Respondent No.7- Additional Principal Chief 

Conservator of Forests; and Respondent No.12- The Maharashtra Coastal 

Zone Management Authority, of which the MPCB shall be the Nodal 

Agency, which shall conduct site visit at the earliest and after giving prior 

notice to the applicant, conduct an inspection at the site in question and 

ascertain as to whether the site in question comprises above-mentioned 

Survey Numbers, which is shown by red colour in the Map belongs to 

Respondent No.3 as alleged; and whether Respondent Nos.1 & 2 are 

dumping industrial waste at the site in question. 

5. Report shall be submitted by the MPCB within a period of one 

month from the date of uploading of this order through e-filing in the form 

of searchable PDF/OCR Support PDF and not in the form of Image PDF.  

6. Applicant is directed to supply the required documents and copy of 

the application to the Members of the Committee within three days from 

today. 
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7. A copy of this order be communicated to the above-mentioned 

Committee forthwith for compliance. 

8. Put up this matter for further consideration on 29.07.2025. 

 

 

 

 

 

 

 

 

 
 

 

 

 

 
 

 

      Dinesh Kumar Singh, JM  

 

 
 
 
 

Dr. Vijay Kulkarni, EM 

 
 

June 20, 2025       
ORIGINAL APPLICATION NO.36 OF 2025 (WZ)   
P.Kr 
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Outlook

Regarding the revised date of visit of committee constituted in compliance of directions by Hon'ble National Green Tribunal
(WZ) Pune Bench in OA no. 36/2025

From SRO Raigad 2 <sroraigad2@mpcb.gov.in>
Date Mon 21 Jul 2025 11:58 AM
To Shriram S Kulkarni <advshriramskulkarni@gmail.com>; samita patil <samitapatil41@gmail.com>
Cc Narendra D. Toke <dir1.mev-mh@nic.in>; ccfmangrove@mahaforest.gov.in <ccfmangrove@mahaforest.gov.in>; RO Raigad

<roraigad@mpcb.gov.in>; SDO pen <sdopen2013@gmail.com>; Manasi Joshi <adv.manasi.joshi@outlook.com>; sujaypalshikar7@gmail.com
<sujaypalshikar7@gmail.com>; advgupte@gmail.com <advgupte@gmail.com>; Smita Madhav Khatavkar <lo1@mpcb.gov.in>

2 attachments (698 KB)
20-06-2025.pdf; Committee visit letter to Complainant.pdf;

Sir/Madam,

Please find attached herewith the letter regarding the revised date of visit of committee constituted in
compliance of directions by Hon'ble National Green Tribunal (WZ) Pune Bench in OA no. 36/2025 on 25.07.2025
@ 11.00 am. at the Office of Sub Divisional Officer (Prant Adhikari), Sub Division Pen, Tal. Pen. Dist. Raigad.

This is submitted for information please.

Regards,

(Rutuja Bhalerao)
Sub Regional Officer, Raigad-2
Maharashtra Pollution Control Board.

From: SRO Raigad 2
Sent: Wednesday, 16 July 2025 4:37 pm
To: Adv. Shriram S. Kulkarni <advshriramskulkarni@gmail.com>; samita patil <samitapatil41@gmail.com>
Cc: 
Subject: Rdir1.mev-mh@nic.in <dir1.mev-mh@nic.in>; ccfmangrove@mahaforest.gov.in <ccfmangrove@mahaforest.gov.in>; RO Raigad
<roraigad@mpcb.gov.in>; SDO pen <sdopen2013@gmail.com>; Manasi Joshi <adv.manasi.joshi@outlook.com>; Sujay Palshikar
<sujaypalshikar7@gmail.com>; Adv Deepak Gupte <advgupte@gmail.com>; Smita Madhav Khatavkar <lo1@mpcb.gov.in>egarding visit of
committee constituted in compliance of directions by Hon'ble National Green Tribunal (WZ) Pune Bench in OA no. 36/2025
 
Sir,

Please find attached herewith the letter regarding visit of committee constituted in compliance of
directions by Hon'ble National Green Tribunal (WZ) Pune Bench in OA no. 36/2025 on 23.07.2025 @ 11.00 am. at
the Office of Sub Divisional Officer (Prant Adhikari), Sub Division Pen, Tal. Pen. Dist. Raigad.

This is submitted for information please.

Regards,

(Rutuja Bhalerao)
Sub Regional Officer, Raigad-2
Maharashtra Pollution Control Board.
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BEFORE THE HON'BLE NATIONAL GREEN TRl
WESTERN ZONE BENCH,  PUNE

ORIGINAL APPLICATION NO. 36 0F 2025 (

ln the matter of:

Samita Rajendra Patil

Versus

/ jiT:I.oTt``[J,.i,?:.i. `  '.`.

iIrli,:l`r:;';;..I,hi.,  I.

;,i!,.,"?i;i:t'.:.     '-.f
-.   .I I.

Jindal steel works Ltd. & Ore .... Respondents

AFFIDAVIT  ON  BEHALF  0F  JOINT  COMMITTEE  IN  C0lvIPLIANCE
WITH    ORDER   DATED   20.06.2025   PASSED   BY   THE    HON'BLE
TRIBUNAL

I,  Rutuja Bhalerao,  aged 38 years,  Occupation -Service,  presentry working
as  Sub-Regional  Officer,  Raiead-2,  Maharashtra  Pollution  Control  Board,  having
my  office  at  Raisad  Bhavan,  C.B.D.  Belapur,  Navi  Mumbai,  do  hereby  solemnly
affirm and state on behalf of the Joint Committee as under:

1.   Constitution of committee

That,   in  compliance  with  the  directions  contained   in  the  order  dated
20.06.2025 passed  by the  Hon'ble Tribunal in OA  No.  36/2025  (VVI),  a
Joint  Committee  was  constituted  by  the  Maharashtra  Pollution  Control
Board  (MPCB)  vide order dated  08.07.2025.  The  Committee  comprises
the following members:

>    Representative of Respondent No. 7 -Additional principal chief
Conservator of Forests

>    Representative  of  Respondent  No.  12  -Maharashtra  Coastal
Zone Management Authority quczMA)

>    Sub-Regional Officer,  Raigad-2,  MPCB -as Member Convenor
and representative of Respondent No. 5

A copy of the constitution of the Committee is annexed hereto and marked
as Exhibit A.

2.   Efforts to Schedule Site Visit

lt  is  respectfully submitted  that  MPCB,  being  the  Nodal  Ageney,  was  in
regular coordirration  with  the  other  Committee  members  for  scheduling
the  site  inspection.   However,  due  to  the  Monsoon  Assembly  Session
scheduled  from  30.06.2025  to   18.07.2025,  the  site  visit  could  not  be
conducted earlier.
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3.   Site visit conducted   :-

•     That  in  compliance  with  the  above  directions,  a  joint  site  inspection  has
been  carried  out  by  the  officials  of  MPCB,  the  Forest  Department,  and
MCZMA on  25.07.2025,  after gMng due  notice to the Applicant.  A copy of
the said communication is annexed  hereto and  marked as Exhibit 8.

•    The  site  visit  was  conducted  in  the  presence  of  the  Petitioner,  and  the
inspection was carned out at various locations as pointed out by her and as
mentioned in the petition.

•    That   during   the   inspection,   necessary   observatioms   were   made,   and
preliminary  dooumentation  has  been  recorded.  However,  it  is  respectfully
submitted that certain additional information and documentary records from
various concerned departments and authorities are still awaited, especially
those relevant to the directions passed by the Hon'ble Supreme Court and
Hon'ble  High Court in similar environmental  matters.

•     That  the   process   Of  compilation   and   analysis   of  the   required   data   is

presently  underway.  Co-ordination  with  relevant  authorities  is  ongoing  to
ensure   completeness   and   accuraey.   Therefore,   a   reasonable   time   is
required to prepare a consolidated and factually accurate status report.

4.   Request for Extension of Time  :-

As per the Hon'ble Tribunal's order dated 20.06.2025, the Committee repert
was to be submitted  through e-filing within  one month  from the date of uploading
of the order,  i.e.,  by 28.07.2025.  However,  due to engagements of officers during
the Assembly  Session,  the site  visit  has  been  conducted  late.  The time  required
for process Of compilation and analysis of the required data, the report preparation
has been affected.

In  view  of above,  it  is  most  respectfully  prayed  that this  Hon'ble  Tribunal
kindly  consider the  circumstances  and  grant  an  additional  period  of six  (6)

ks for submission of the Joint Committee report. Due to the delay in conducting
ite visit,

Shop  17  F.ez
Prabhat Cerllre,  S¢..:.r  1

Solemn

PATIL
Notary
I.'CIA

lyaffirmedat[location]onthis2±T:ayofJuly,2025.

For and on behalf of

Maharashtrap°''ut.°,nft:,#ro:.

Sub-Regional Officer, Raigad-2
Member Convenor, Joint Committee

f 'Oor'
5.D..  Bel3tjur

Navi  Mumbai.40U614.  Maharasntre

Mo[    q619441777

2   8   JUL    2025Rcg`No   16275 sr.:#°68&RC%,.`qs_
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MAHARASHTRA POLLUTION CONTROL BOARD
Tat: 24o2o78i /z4oi 47oi
Far 24024068/24044531

Web9It®:`httD:Jwhpcb.aovwh
E-mail : lot t@unDcb.qov. In

___
r,-    1 -  _  ..urnTT-
55

KelpafaTu Poirtt, 2nd -4th Floor
Opp. Cine Plar]ot Cinema,
Near Sion Clrclo, Sion (E)
Mumbal-400 022.

NIO. urpceND(Ape),B.c]205vou' 9ENfro ts ou' arty.    Dtwe.. Oal07ho25

OFFICE OFtDER

Sub:     Constitution of committee to ascertain the issues raised by the Applicant

##£P#!£:*in#£#ifeL|R:Y3='8al##dshown
whether Respondent No 1 & 2 are dumping industrial waste at the site in
question,

Rot:      Order dated 20.6.2025 in original Application No.36 Of2025 filed by
Samita Rajendra Patil V8. Jindal Steel Vvorke Ltd & Ors.

Samita  Rajendra  Patll  has  filed  an  Ori.ginal  Application  bearing  no.  36  of 2025
against  Jindal  Steel  Worl(s  Ltd  and  Ors  before  the  Hon'ble  National  Green  Tribunal,
alleging that the area in question ls owned by Respondent No 3 i.e. H & F{ Johnson Plant
& the dumping  Of industrial waste is  being done by Respondent No   1  & 2,  Jindal Steel
Works Ltd at the Site in question.

I'tie Hon'ble NGT has constituted a Joint Committee to ascertain as to whcther the
Site in question comprises survey no'S which are shown ln red color in the map belongs to
Respondent No  3 as alleged  and whether Respondent No  1  & 2 are dumping  iridustrial
wa§te9 at the Site ln question comprising the members which are as under:

1 .   Representative of  Additional Principal Chief Conservator of Forest.
-Member

Representative of the Maharashtra Coastal Zone Management Authority
-Member

Ptl.b Regional onicer, MPCB, Raigad.                                              -Member convenor:S.:
`,,

T+.

*L*ofr-of"Commtttco"-undo..-
``'.-i.1

',
I,

.... \`    2,•i-*..I.

Committee Shall conduct Site visit at the earliest and after giving prior notice
e applicant, conduct an inspection at the site !n question and ascertain as to

Other the site in question comprige8 above mentioned Survey no which is shown
y red color in the map belongs to Respondent No 3 as alleged and whether the

Respondent No 1  and 2 are dumping industrial waste at the site in question.

The report shall be oubmitt®d by MPCB within a period Of one month from the date
of uploadlng of the order through e-filing before Hon.ble NOT.

3.   The MPCB being a nodal agency shall Submit joint committee report to the Thbunal
within a penod of one month from the date of uploadlng of the order by e-filing.

This is issued with the approval of the authorfty.

Encl- Order dated 20.6.2025.

tRavfa:]e5'7"
Joint Director(APC)
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CoDv submltted to   ..-

1.    Representative Of Additional Princlpel, Chief Con8enrator Of Forest - For
information,

2.    Representative Of the Maharaehtra Coastal Zone Management Authority,
Mantrafay, Mumbai-for information.

CODV to:

1.    JD(APC),MPCB, Munibai -for information,
2.    Sub Regional Officer,  Raigad 11, MPCB, Raigad Bhavan, 6th Floor. CBD Belapur,

Sector-1 1 Navi Mumbai -she is directed to take further follow up in the matter.
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VAIIAFIA#EtG[#±ETL°cNE?ELM:EfiBOARD

el. No. 2757 2620
No. 2756 2132
I: srordi&ad2@mceb.£ov.in

us at:  httn://mDcb.rev.in

MpcB;SROR-2r2s®i 19 -tr£ . o `po

Raigad Bhavan, 6th Floor,
See-11, C.B.D. Belapur,
Navi Mumbai 400 614.

Date: 2+ayo7,

/..,,,

-.I;\h
•,r   ?:.,+,o'

The Additional Principal Chief Conservator of Forests,
F`oom No. 302, 3rd Floor Wekfield House,
Near Britannia Restaurant Ballard Estate Mumbai 400 001

SLib: - Regarding visit of committee constituted in complia
directions by Hon'ble National Green Tribunal (\^© P
Bench in OA no. 36/2025.

Rot: -1. NGT order dated 20.06.2025 in OA No 36ra025 filed by Samita
Rajendra Patil VS Jindal Steel worke ltd & Others,

2. This office letter dtd.  16.07.2025.

Respected Sir. +

Please find enclosed herewith the lion'ble NOT order dated 20.06.2025 in OA
No 36/2025 filed  dy Samita  Rqjendra  Patil VS  Jirldal  Steel works  Itd  &  Others.  The
llon'ble NOT has directed the committee to conduct site visit and submit the report.

Accordingly,  M.  P.  C.  Board  has  constituted  the  committee  comprising  one
Representative Of MPCB,  Representative Of Additional Principal Chief Conservator of
Forests; and Representative Of the Maliarashtra Coastal Zone Management Authority,

The committee has scheduled site visit on to Survey Nos.  5,  26/1, 26ra,  26ra,
26/4, 26/5, 27, 28, 29, 30, 31, 32, 34, 35, 36/1. 36/2, 37] 38, 39, 40/1, 40/2, 41, 42, 43,
44, 45, 48/1, 46A2] 47, 48, 491 50, 51 I 53, 55, 58, 60, 62, 63 and 65 Of VHlage Khar Devli]
Taluka Pen, District Raigad.

Therefore you are requested to kindly attend the site visit, Please note that the
site `/isit will start on 25.07.2025 @  11.00 A.M. at Office Of Sub Di`/iaional Officer
(Prant Adhikari), Sub Di`rlslon Pen, Tat. Pen. Dial Raigad. -.

(Rutrfe Bhalerao)
Sub-Regional Officer, Raigad2

Col.`i submltfed for infomation to: -
Regional Office, M.P.C.  Board, Raigad.
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MAHARASHTfRA POLLUTloN CONTROL BOARD
SUB REGIor`IAL OFHCE, RAIGAD-2

Tel. No. 2757 2620
FacNo.275612
Em       srorainad2@mrob.covjn
Visit us at:  httz}://mneb.EEov.in

_E-
]Tor¥prDrty"

Ralgad Bhavan, 6th Floor,
See-11. C.B.D. Belapur,
Navi Munbal 400 614.

No.MPGB/§ROR.2/25oia.9.-FT£~otol

TQ,
The Director,
The Maharashtra Coastal Zone Management Authority,

Climate Change Deparfroent7
aharashtra,

inistrawe Building.
mbai -400 032.

•* f!    ngis:-,a •~\

€¥tss`:.,;.S:t``sufa\.-;I

1g

Date: rd07/2025

egarding visit of committee constituted in compliance of
lrections by Hon'ble National Gleen Tribunal (\^© Pune
;ench in OA no. 36ra025.

- 1. NOT order dated 20.06.2025 in OA No 36/2025 filed by Samife
Rajendra Patil VS Jindal Steel works ltd & Others.

2. This office letter dtd.16.07.2025.

Respected Sir,

Please find enclosed herewith the Hch'ble NGT order dated 20,06.2025 in OA
No 36#025 filed  by Samita  Rajendra  Patil VS Jindal  Steel \^rorfus  rna & Chhens.  The
}don'ble NGT has directed the committee to conduct site visit and submit the report,

Represenife olyf    £,. £p# of?##li¥h##;¥EL:LT
Forests; and Represoutative of the Maliarashtra Coastal Zone Management Authority,

The comrrittee has scheduled site visit on to Survey Mos. fr 26/1, 26ra. 26/3,
28/4t 26/5r 27r 28, 29, sot 31t 32, 34, 35, 36/1, Sere, 37t 38, 39, 4a/1, 40/2, 41, 42, 43,

falfg;e;:,t3%47;g8±;#t50.5L53,55,58rso,62,63and65ofvIiiageKharDevii,

tit:.:jtsihd:il#a#§#g]Ov¥;q:!e:S5:?n::T1:#d£;aTtt.:;.td,#a:Sg:tae:ijs!tjbp'5fv::i::toe,t3#:h.er--.
tlfty+Bhaha)

Sub-Regional Officer, Raigad -2
Ccom/submifedforinfomationto:-
Regional Office, MJ3C. Board, Raigad.
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MAHARASHTRA POLLUTION CONTROL BOAFtD
SUB REGIONAL OFFICE, RAIGAD-2

Tel. No. 2757 2620
Fax N®. 2756 2132

Email: srori md2®mocb.rev. in
Vlisit us at:   httD:/ThDcb.rev.in

Ralgad Bhavan. 6th Floor,
See-11. C.B.D. Belapur,

Navi Mumbai 400 614.

..P8
MPCB/SROR-2/250|q.I-f-Tf~cOSo

I  ..}\

iiE;`FFiii::::Ea:a:¥#,eg7

Date: 2.\ ro72025

Sub: - Regardlng visit Of committee constituted in compliance of
directions by Hon'ble National Green Tn.bunal (\^Z) Pune
Bench in OA no.  36ra025.

R®f: - 1. NGT order dated 20.06.2025 in OA No 36re025 filed by Samita
Rajendra Patil VS Jindal Steel works ltd & Others.

2. This office letter dtd.16.07.2025.

Please find enclosed herewith the Hon'ble NOT order dated 20.06.2025 in OA
No  36AZ025 filed  by  Samita  Rajendra  Patil VS Jindal  Steel works  ltd &  Others.  The
Hon'ble NGT has directed tlie committee to condLict site visit at the earliest and after
giving prior notice to the applicant, conduct an inspection and has directed to submit the
report within 1 month. Maharashtra Pollution Control Board is the Nodal Agency for the
said committee. Accordingly, the Board has constituted the committee comprising one
Member Of MPCB, member of Additional  Principal Chief Conservator of Forests; and
member of The Maharashtra Coastal Zone Management Authority.

The committee had 8cheduled ts visit vide ref. no. (2) on 23.07,2025 to the site
i.e. Survey Nos, 5, 26/1, 26#, 26/3, 26/4. 26/5, 27. 28, 29, 30, 31, 32, 34, 35, 36/1, 36ra,
37, 38, 39, 40/1, 40/2t 41, 42, 43, 44, 45, 46/1, 46&, 47, 48, 49, 50, 51. 53, 55, 58, 60,
82,  63  and  65  of Village  Khar Devii,  Taluka  Pen,  District Raigad  a8 specified  in the
Hon'ble NOT order.

Howo`r®r,   duo   to   unavoldabl®   cll.cumstartces,   the   date   of  the  joint
tion has b®®n postponed to 25.07.2025] You are requested to remain present
he  visit of tlie committee  on  25.07.2025  at  11.00  A.M.  at the  Office  Of Sub

I Officer (Prant Adhikari), Sub Division Pen. Tal. Pen.  Diet.  Raigad.-I-..
(Rutuja Bhalerao)

Sub-R®glonal Officer, Raigad-2
(Contact No. 89837 81244)

Col)v eubmitfod for jnfoTmation to: -
Regional Office, M.P.C. Board, Raigad.

744261



J,/̀',,

Regarding the revised date of visit of committee constituted  in  compliance of directions by Hon'ble National  Green Tribunal

(WZ)  Pune Bench in OA no. 36/2025

From  SRO  Raigad  2  <sroraigad2@mpcb.gov.in>

Date   Mon 21  Jul  2025  11:58 AM

To         Shriram  s  Kulkarni  <advshnramskulkarnl@gmail com>,  samita  patil  <samitapatil41 @gmall.com>

Cc        Narendra  D. Toke  <dirl.mev-mh@nic.in>;  ccfmangrove@mahaforest.gov,in  <ccfmangrove@mahaforest.gov.in>,.  RO  Raigad
<roralgad@mpcb,gov.in>,.  SDO  pen  <sdopen2013@gmail com>;  Manasi Joshi  <adv.manasi|oshi@outlook com>;  sujaypalshikar7@gmail.com

<sujaypalshikar7@gmail.com>;  advgupte@gmail.com  <advgupte@gmail com>;  Smlta  Madhav  Khatavkar  <1ol@mpcb.gov.in>

®   2 attachments (698 KB)

20-06-2025.pdf; Committee visit letter ta  Complainant pdf;

Sir/Madam,

Please  fincl  attached  herewith  the  letter  regarding  the  revised  date  of  visit  of  committee  constituted  in
compliance of directi.ons  by  Hon'ble  National  Green Tribunal  (WZ)  Pune  Bench  in  OA  no.  36/2025  on  25.07.2025

@  11.00 am.  at the  Offi.ce  of Sub  Divisional  Officer  (Prant Adhikari),  Sub  Division  Pen, Tal.  Pen.  Dist.  Raigad.

This is submitted for information  please.

Regards,

(Rutuja Bhalerao)
Sub Regional Officer, Raigad-2
Maharashtra Pollution Control Board.

I ram: Sfto Raigad 2

Sent: Wednesday,16 July 2025 4:37 pin
To: Adv.  Shrlram  S.  Kulkarnl  <advshrlramskulkami@gmall.com>;  samlta  pat'.I  <samltapatll41@gmail.com>

Cc:

Subject: Rdlrl.mev-mh@nic.in <dirl.mev-mh@nic.in>; ccfmangrove@mahaforest.gov.in <ccfmangrove@mahaforest.gov.in>;  RO Raigad
<roraigad@mpcb.gov.in>;  SDO  pen  <sdopen2013@gmail.com>;  Manasi Joshi  <adv.manasi.joshl@outlook.com>;  Sujay  Palshlkar

<sujaypalshikar7@gmail.com>;  Adv  Deepak Gupte <advgupte@gmail.com>; Smita  Madhav  Khatavkar <lol@mpcb.gov.in>egarding visit of

committee constituted  in  compliance of directions  by Hon'ble  National  Green  Tribunal  (WZ)  Pune  Bench  in  OA no   36/2025

Sir,

Please   find   attached   herewith   the   letter   regarding   visit   of   committee   constituted   in   compliance   of
directions by Hon'ble National  Green Tribunal  (WZ)  Pune  Bench  in  OA no. 36/2025 on  23.07.2025  @  11.00 am. at

the  Office  of Sub  Divisional  Officer (Prant Adhikari),  Sub  Division  Pen, Tal.  Pen.  Dist.  Raigad.

This is submitted for information  please.

Regards,

(Rutuja Bhalerao)
Sub Regional Officer, Raigad-2
Maharashtra Pollution Control Board.
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Item No.5                              (Pune Bench) 

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 
 

 
ORIGINAL APPLICATION NO.36 OF 2025 (WZ)   

 
 

Samita Rajendra Patil 
 …..Applicant 

 
Versus 

 
 

Jindal Steel Works Ltd. & Ors.  

….Respondents 
 

 

 

Date of hearing: 29.07.2025 
 

 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

Applicant  : Mr. Sujay S. Palshikar, Advocate h/f 

Mr. Shriram S. Kulkarni, Advocate  

Respondents  :  Mr. Vilas Jadhav, Advocate for R-4 & 5/MPCB 

Ms. Manasi Joshi, Advocate along-with 

Ms. Pooja Natu, Advocate for R-12/MCZMA 

           

 

ORDER 

1. In compliance with our previous order dated 20.06.2025, 

Respondent Nos.4 & 5- MPCB (Nodal Agency of the Joint Committee) has 

filed an affidavit dated 28.07.2025, wherein it is submitted that on 

25.07.2025, joint inspection was carried out by the officials of the MPCB, 

the Forest Department and the Maharashtra Coastal Zone Management 

Authority (MCZMA). During the inspection, necessary observations were 

made and preliminary documentation has been recorded. However, certain 

additional information and documentary records from various concerned 

Departments and Authorities are still awaited, especially those relevant 

records related to the directions passed by the Hon'ble Supreme Court 

and Hon’ble High Courts in similar environmental matters, for which 
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learned counsel for Respondent Nos.4 & 5 seeks further six weeks’ time to 

submit the Joint Committee Report. We grant the said time. 

2. From the side of Respondent No.12- MCZMA, learned counsel Ms. 

Manasi Joshi has appeared, who submits that she is awaiting the 

submission of the Joint Committee report and thereafter only, she would 

be filing the reply affidavit in this matter. 

3. Learned counsel for the applicant has submitted that a direction 

may be issued to the Joint Committee to visit all the Survey Numbers, as 

despite having been pointed out the same that these Survey Numbers be 

visited by the Joint Committee, they are not visiting the said Survey 

Numbers nor is any report likely to be submitted with regard to the same. 

At this stage, we would not like to pass any order as it is the domain the 

Committee to decide the same. When the Joint Committee Report is 

submitted, we will give an opportunity to the applicant to file objection 

against the same and thereafter only, we will consider as to what order is 

required to be passed to the Joint Committee.  

4. We may also make it clear here that the matter is yet to be admitted 

and we are awaiting the Joint Committee Report to be filed. 

5. Put up this matter for further consideration on 15.10.2025. 

 

 

 

 

 

 

 

 

 

 

 
 

 

 

 

 

      Dinesh Kumar Singh, JM  

 

 
 
 

 

Dr. Vijay Kulkarni, EM 

 
 

July 29, 2025        
ORIGINAL APPLICATION NO.36 OF 2025 (WZ)   
P.Kr 
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Outlook

Re: Information required for Joint Committee constituted in compliance of directions by Hon'ble
NGT (WZ) Pune Bench in OA no. 36/2025

From SRO Raigad 2 <sroraigad2@mpcb.gov.in>
Date Thu 2025-09-11 6:21 PM
To Arvind Joshi <joshi.arvind@hrjohnsonindia.com>; Bhavesh Bhuva <bhuva.bhavesh@hrjohnsonindia.com>
Cc dir1.mev-mh@nic.in <dir1.mev-mh@nic.in>; abhay.pimpalkar@nic.in <abhay.pimpalkar@nic.in>; Ravindra

Andhale <jdair@mpcb.gov.in>; dfom.southkonkan@gmail.com <dfom.southkonkan@gmail.com>;
dfomskonkan@mahaforest.gov.in <dfomskonkan@mahaforest.gov.in>; ccfmangrove
<ccfmangrove@mahaforest.gov.in>; RO Raigad <roraigad@mpcb.gov.in>; Smita Madhav Khatavkar
<lo1@mpcb.gov.in>; Anand Kumar Rai <anand.rai@jsw.in>; Narayan Bolbunda <narayan.bolbunda@jsw.in>

Sir,

This is with reference to the meeting of the Joint Committee conducted on 11.09.2025.

As per discussion with the committee, you are instructed to submit following additional
information/ documents to the Committee within 3 days.

1. Survey number wise status for the survey numbers specified in Hon'ble NGT order-
Regarding Hon'ble High court order,  land area, for other survey no. wise details

2. Chronology of events
3. Industrial zone notification for the land of Prism Johnson unit
4. 7/12 for the survey numbers in question for period before 2005
5. DCF letter reg non-mangrove area for the site
6. Land purchase agreement (Feb 2025) between M/s Prism Johnson and JSW Steel.
7. MCZMA related documentation
8. GST invoices for slag transfer from JSW Steel to Prism johnson
9. Old consent to operate of prism johnson (since start of operation)

Regards,

(Rutuja Bhalerao)
Sub Regional Officer, Raigad-2
Maharashtra Pollution Control Board.

From: SRO Raigad 2 <sroraigad2@mpcb.gov.in>
Sent: Tuesday, September 9, 2025 11:56 AM

10/8/25, 3:28 PM Mail - SRO Raigad 2 - Outlook

https://outlook.office.com/mail/id/AAkALgAAAAAAHYQDEapmEc2byACqAC%2FEWg0AfwdyxSHQvkyVz0qJC0gpOQAFSEPstgAA?deeplink=owa%2F 1/4
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To: Arvind Joshi <joshi.arvind@hrjohnsonindia.com>; Bhavesh Bhuva <bhuva.bhavesh@hrjohnsonindia.com>
Cc: dir1.mev-mh@nic.in <dir1.mev-mh@nic.in>; abhay.pimpalkar@nic.in <abhay.pimpalkar@nic.in>; Ravindra
Andhale <jdair@mpcb.gov.in>; dfom.southkonkan@gmail.com <dfom.southkonkan@gmail.com>;
dfomskonkan@mahaforest.gov.in <dfomskonkan@mahaforest.gov.in>; ccfmangrove
<ccfmangrove@mahaforest.gov.in>; RO Raigad <roraigad@mpcb.gov.in>; Smita Madhav Khatavkar
<lo1@mpcb.gov.in>
Subject: Re: Information required for Joint Committee constituted in compliance of directions by Hon'ble NGT
(WZ) Pune Bench in OA no. 36/2025
 
URGENT/ IMPORTANT/ NGT Matter

To,
M/s Prism Johnson Ltd-Unit- I,
Village- Khar Develi, Gadab, Mumbai Goa Road Tal. pen Dist Raigad

This office has scheduled the meeting of the joint committee at 11:00 AM on
11th September 2025 at 6th floor, Maharashtra Pollution Control Board office, Raigad,
Raigad Bhawan, CBD Belapur, Navi Mumbai.

You are requested to attend the aforesaid meeting along with necessary documents as
follow-

1) Ownership details of the survey numbers specified in the order i.e. Survey Nos. 5,
26/1, 26/2, 26/3, 26/4, 26/5, 27, 28, 29, 30, 31, 32, 34, 35, 36/1, 36/2, 37, 38, 39,
40/1, 40/2, 41, 42, 43, 44, 45, 46/1, 46/2, 47, 48, 49, 50, 51, 53, 55, 58, 60, 62, 63
and 65 of Village Khar Devli, Taluka Pen, District Raigad.

2) Justification regarding the slag observed during the joint inspection of the
committee conducted on 25.07.2025.

3) Agreement/ MOU/ necessary documents related to the slag disposal.
4) Survey numbers on which the slag has been disposed and the quantity of slag (as

per supporting documents).

Regards,

(Rutuja Bhalerao)
Sub Regional Officer, Raigad-2
Maharashtra Pollution Control Board.

From: SRO Raigad 2 <sroraigad2@mpcb.gov.in>
Sent: Monday, September 8, 2025 4:12 PM
To: Arvind Joshi <joshi.arvind@hrjohnsonindia.com>
Cc: dir1.mev-mh@nic.in <dir1.mev-mh@nic.in>; abhay.pimpalkar@nic.in <abhay.pimpalkar@nic.in>; Ravindra
Andhale <jdair@mpcb.gov.in>; dfom.southkonkan@gmail.com <dfom.southkonkan@gmail.com>;

10/8/25, 3:28 PM Mail - SRO Raigad 2 - Outlook

https://outlook.office.com/mail/id/AAkALgAAAAAAHYQDEapmEc2byACqAC%2FEWg0AfwdyxSHQvkyVz0qJC0gpOQAFSEPstgAA?deeplink=owa%2F 2/4
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dfomskonkan@mahaforest.gov.in <dfomskonkan@mahaforest.gov.in>; ccfmangrove
<ccfmangrove@mahaforest.gov.in>; RO Raigad <roraigad@mpcb.gov.in>; Smita Madhav Khatavkar
<lo1@mpcb.gov.in>
Subject: Re: Information required for Joint Committee constituted in compliance of directions by Hon'ble NGT
(WZ) Pune Bench in OA no. 36/2025
 
URGENT/ IMPORTANT/ NGT Matter/ Reminder-1

Please refer to the email dtd. 28.07.2025. 

You are requested to submit following information on priority to the Joint Committee
within two days-

1) Ownership details of the survey numbers specified in the order i.e. Survey Nos. 5,
26/1, 26/2, 26/3, 26/4, 26/5, 27, 28, 29, 30, 31, 32, 34, 35, 36/1, 36/2, 37, 38, 39,
40/1, 40/2, 41, 42, 43, 44, 45, 46/1, 46/2, 47, 48, 49, 50, 51, 53, 55, 58, 60, 62, 63
and 65 of Village Khar Devli, Taluka Pen, District Raigad.

2) Please provide a justification regarding the slag observed during the joint inspection
of the committee conducted on 25.07.2025.

3) Submit the agreement/ MOU/ necessary documents related to the slag disposal
4) Survey numbers on which the slag has been disposed and the quantity of slag (as

per supporting documents).

Regards,

(Rutuja Bhalerao)
Sub Regional Officer, Raigad-2
Maharashtra Pollution Control Board.

From: SRO Raigad 2
Sent: Monday, July 28, 2025 6:13 PM
To: Arvind Joshi <joshi.arvind@hrjohnsonindia.com>
Cc: dir1.mev-mh@nic.in <dir1.mev-mh@nic.in>; abhay.pimpalkar@nic.in <abhay.pimpalkar@nic.in>; Ravindra
Andhale <jdair@mpcb.gov.in>; dfom.southkonkan@gmail.com <dfom.southkonkan@gmail.com>;
dfomskonkan@mahaforest.gov.in <dfomskonkan@mahaforest.gov.in>; ccfmangrove
<ccfmangrove@mahaforest.gov.in>; RO Raigad <roraigad@mpcb.gov.in>; Smita Madhav Khatavkar
<lo1@mpcb.gov.in>
Subject: Information required for Joint Committee constituted in compliance of directions by Hon'ble NGT (WZ)
Pune Bench in OA no. 36/2025
 
URGENT/ IMPORTANT/ NGT Matter

To,

10/8/25, 3:28 PM Mail - SRO Raigad 2 - Outlook

https://outlook.office.com/mail/id/AAkALgAAAAAAHYQDEapmEc2byACqAC%2FEWg0AfwdyxSHQvkyVz0qJC0gpOQAFSEPstgAA?deeplink=owa%2F 3/4
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M/s Prism Johnson Ltd-Unit- I,
Village Khar Develi, Gadab, Mumbai Goa Road Tal. pen Dist Raigad

Visit of the Joint Committee constituted in compliance of directions by Hon'ble National
Green Tribunal (WZ) Pune Bench in OA no. 36/2025 was conducted on 25.07.2025.

A copy of the order is enclosed herewith for ready reference.

You are requested to submit the following details to the Joint Committee within two
days-

1) Ownership details of the survey numbers specified in the order i.e. Survey Nos. 5,
26/1, 26/2, 26/3, 26/4, 26/5, 27, 28, 29, 30, 31, 32, 34, 35, 36/1, 36/2, 37, 38, 39,
40/1, 40/2, 41, 42, 43, 44, 45, 46/1, 46/2, 47, 48, 49, 50, 51, 53, 55, 58, 60, 62, 63
and 65 of Village Khar Devli, Taluka Pen, District Raigad.

2) Please provide a justification regarding the slag observed during the joint inspection
of the committee conducted on 25.07.2025.

3) Submit the agreement/ MOU/ necessary documents related to the slag disposal
4) Survey numbers on which the slag has been disposed and the quantity of slag (as

per supporting documents).

Regards,

(Rutuja Bhalerao)
Sub Regional Officer, Raigad-2
Maharashtra Pollution Control Board.

10/8/25, 3:28 PM Mail - SRO Raigad 2 - Outlook

https://outlook.office.com/mail/id/AAkALgAAAAAAHYQDEapmEc2byACqAC%2FEWg0AfwdyxSHQvkyVz0qJC0gpOQAFSEPstgAA?deeplink=owa%2F 4/4
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PJLPAINV"PCB/2025-26/70
Date: 08.10.2025

To'
Ms. Rutuja Bha[erao
Sub Regional Officer, Raigad-2
Maharashtra Pollution Control Boat.d
Raigad, Maharashtra

Subject:  Submission of Information in Compliance with Hon'ble NGT  (WZ)  Order in OA No.
36/2025 -Visit of Joint Committee on 25.07.2025

Respected Madam,

This is in reference to your communication regarding the visit of the Joint Committee constituted
in compliance with the directions of the Hon'ble National Green Tribunal (Western Zone), Pune
Bench  in  OA  No.  36/2025,  conducted  on  25.07.2025  at  our  Unit  -  I,  located  at  Village  Khar
Devli, Taluka Pen, District Raigad.

As  directed,  we  are  pleased  to  submit  the  following  information  for  your  kind  perusal  and
records:

We  are  unaware  of the  case  filed  in NGT against  us  and  are  also  unaware  of the  exact  cause
agitated before the Hon'ble NGT, Pune by the complainant. We are not even served of a copy of
the  case.  However,  as  informed  by  you there  is  an  order passed  in the  matter by  the  Hon'ble
NGT,  Pune  and  in  compliance  thereof we  hereby  submit  the  details  however  the  same  are
without prejudice to our rights and further submission which we might have.

1. Ownership Details of Survey Numbers specified in the order:

We  are  enclosing  herewith  certified  7/12  extracts  for  all  the  survey  numbers  mentioned  in  the
Hon'ble Tribunal 's order, namely:

Survey Nos.  5,  26/1, 26/2, 26/3, 26/4. 26/5, 27, 28,  29,  30,  31,  32,  34,  35,  36/1,  36/2,  37`  38,  39,
4()/I,  40/2,  41,  42,  43,  44,  45,  46/1,  46/2,  47,  48,  49,  50,  51,  53,  55,  58,  60,  62,  63,  and  65  of
Village Khar Devli, Taluka Pen, District Raigad.

Further,  we  would  like  to  bring  to  your  kind  notice  that  all  the  above-mentioned  Gats/Survey
numbers  were  recently  sold to  M/s  JSW  Steel  Limited  Mumbai  in  the  first  week  of February
2025 following due process of law.

PRISM JOHRAN LIMITED

H & R Johnson (India) Division

Branch Office: Survey No. 246/1 and 246/2, At. Dhuva, Tal-Wankaner Dist. Morbi, Gujarat-363621.
Corporate Office: 7th Flcor, Windsor, C.S.T. Road, Kalina, Santacruz (E), Mumbai -400 098, India.
W www.hriohnsonindia.com I  E: tiles.customorcare@prismjohnson.in
CI N : L26942TG1992 PLC014033
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2.  Please  Provide  a justification  regarding the  Slag  observed  during  the joint  inspection  of the
committee conducted on 25.07.2025 :

We would like to bring to your kind notice that the said land parcels were purchased by H & R
Johnson (India) Limited,  in  1995  from local  farmers for the purpose of setting up an industrial
unit  for manufacturing,  storage,  and sale of tiles.  Since then, the land has been designated and
used for industrial purposes.

Around  2005,   H  &   R  Johnson  (India)   Limited  was   allocated  mines   in   Maharashtra  near
Sindhudurg  village.  For Compensatory  Afforestation purposes,  a portion  of this  industrial  land
was handed over to the Forest Department during 2009-2010.   It is also pertinent to note that, as

per  Letter  No.  TIT.a5..  3t  /3orfu  /?t®/3o``-{Q  dated  oC/oW`o{`  issued  by  the  Deputy
Conservator of Forests (DCF) following her visit to the H & R Johnson (India) Limited, Gadab
site, it is clearly stated at Point No 02 that in the area received under compensatory afforestation,
no naturally grown Kandalvan (Mangroves) trees of any species were found to exist on the said
land.  Furthemore, at Point No.06 it is mentioned that as per the order dated 06/10/2005  of the
Hon'ble High Court, Mumbai, in Writ Petition No.  3246/2004, appropriate action is to be taken
only in areas where Kandalvan (Mangroves) trees existed prior to the year 2005. However, in the
area under reference, situated at Village Khardevli, Taluka Pen, no Kandalvan (Mangroves) trees
were found on the entire land.

The  land selected by the Forest Department for compensatory afforestation, being closer to the
creeklet, was found suitable for mangrove plantation. The Forest Department planted mangroves
on this  land - artificially and  it may be  noted these  were  not naturally  grown.  To  ensure  the
survival of these artificially planted mangroves, an artificial trench was dug/created by the forest
department to allow saline creek water to reach the plantation.

It is pertinent to mention that the Forest Department had chosen the portion of land located near
the area where saline water ingress was closer, for undertaking the artificial mangrove plantation.
As such, while the mangrove plantation was carried out by forest department on the land given to
forest department for afforestration purpose.  The remaining industrial land measuring about 60
acres remained completely free from mangroves.

Over  time,  the  artificially  planted  mangroves  grew  in  the  land  handed  over  to  the  forest
department.   Subsequently,   after   the   sunender   of  mining   operations   by   our   company   at
Sindhudurg in 2018-2019, the land was restored to our company after following due process of
law.  The matter was duly  verified by the  Forest Department and the  Ministry of Environment,
Forest and Climate Change (MOEF&CC), and the recommendations for restoration of the land
were passed in our favor.

PRISM JRAsOIILIMITED
H & R Johnson (India) Division

Branch Office: Survey No. 246/1 and 246/2, At. Dhuva, Tal-W8nkaner Dist. Morbi, Gujarat-363621.
Corporate Office: 7th Floor, Wlndsor, C.S.T. Road, Kalina, Santacruz (E), Mumbai -400 098, India.
W: `^/ww.hrjohnsonindia.com I   E: tiles.customercar®@pn.smjohnson.in

CI N: L26942TG1092P LC014033
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The  report was  also  submitted  before the Hon'ble  Supreme Court of India,  which directed the
restoration  of the  said  land.  Since  mangroves had  been  artificially planted  on  a portion  of the
land  given  to  forest  department  an  application  for their  removal  was  filed  before  the  Hon'ble
High Court,  Bombay.  Upon approval,  and under the  supervision of the  Forest  Department, the
mangroves  were  removed  over  an  area  of  12.5  acres  in  accordance  with  the  Hon'ble  High
Court's  order.   It  is   further  submitted  that,   apart  from  the  said   12.5   acres,  the  remaining
approximately 60  acres  of industrial  land was  free from  mangroves.  The  artificial  saline water
trench closed on its own over time.

We  subsequently  approached  JSW  and  requested  for  supply  of slag,  which  was  accepted  by
them.  The  slag  was  used  to  fill  deep  potholes  on  the  kaccha  road  in  the  said  land.  The  slag
material has been categorized by the Government as non-hazardous, having been excluded from
the purview of the Hazardous Wastes classification. The slag supplied by JSW was used purely
for road  maintenance  and  leveling,  as per our requirements.  A  detailed  report of properties of
slag observed during the joint inspection. including its analysis, is enclosed herewith.

We have also been informed by JSW that the Hon'ble National Green Tribunal (Western Zone),
Pune,  in  its  order dated  17th  April  2025  in  OA/122/20|5,  has  held  that  the  slag  in  question  is
non-hazardous in nature and, therefore, its use does not attract any restriction or environmental
bar.

We wish to state that the small quantity of slag is used to repair the kaccha road is not of recent
origin as it was done in the year 2023. The enclosed report further conflrms that use of the slag is
non hazardous and involves no environmental or legal non-compliance.

3. Land filling and Clarification Submitted to Forest Department:

A copy of detailed report which was obtained by  us  from the  Sub Divisonal  Office  Pen dated
30.06.2025  following  due  process  of  Law  which  was  submitted  by  the  Forest  Department
Wadhkal. The copy of this report is also enclosed for your ready reference.

The same outlines the historical  context, nature of activities conducted, and clearly clarifies all
facts, figures, and the purpose of land use in question. The land was very much in use by us for
the Industrial purpose and allied activities which fact has also been recorded by the Collector in
his pemission for sale of a part of our industrial premises to JSW.

`-\
PRISM JOHNSON LIMITED
H & R Johnson (India) Division

Branch Office: Survey No. 246/1 and 246/2, At. Dhuva, Tal-Wankaner Dist. Morbi, Gujarat-363621.
Corporate Office: 7th Floor, Windsor, C.S.T. Road, Kalina, Sanfacruz (E), Mumbai -400 0?8, India.
W: www.hrjohnsoni ndia.com I  E: tiles.customercare@prismjohnson.in
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4. Slag Purchased for Patch Work on Kaccha Road:

We would also like to share that, for the purpose of doing some repair work on kaccha road to
access the extreme and of land given to forest department, which has since been restored back to
us, we had purchased approximately 10,500 tonnes of slag from M/s JSW in April-May 2023.

The  details  of the  material  and  usage  are  enclosed herewith for your reference  along  with the
orders passed pertaining to the portion of our land.

We  trust  that  the  above  information  will   suffice.   We  remain  committed  to  extending  full
cooperation to all statutory authorities and upholding compliance in letters and spirit.

Thanking you,

Yours sincerely,

For Prism Johnson Limited
Unit -I, H & R Johnson (India) Division
Village Khar Devli, Tal. Pen, Dist. Raigad

Associat Vice President - HR & Admin
: As above.

PRISM JOHNSON LIMITED
H & R Johnson (India) Division

Branch Office: Survey No. 246/1 and 246/2, At. Dhuva, Tal-Wankaner Dist. Morbi, Cujarat-363621.
Corporate Office: 7th Floor, Windsor, C.S.T. Road, Kalina, Santacruz (E), Mumbai -400 098, India.
W www.hrjohnsonindia.com I  E: tiles.customercare@prismjohnson.in
CI N: L26?42TC1992PLC014033
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This Sale D|`ed i€ mi`dc

pRlsM ionNsoN  I.iMiTED,  *S#g£
incori)oi..itt?d  iindcr  the  Companies1..    J      -``  ---,. `.`-```.`-`.,\\,+.\      \,\\~     `*\,1\1,,1.^,,1+`,Act.   1956  alld  ha`li:1g  `ts  I.{!gistered  i>fric|.  at  3o5,  Llxmi  Nlwas  Apartments'

Anleerpet   I-:yderabad, Telar`i3@na  soooi6 zind corpo|.ate ofl-lee at Windsor, 7`h
floor     CS1`    Road,    Kalina.    Szintacruz    (I:ast),    Mum|.ai-40()098.    hereinafter
referred to .?s "Venilor" (`vl`ich cx|iressioi`, unless re[ii`gnaiit to the context Or
nlealling tl`i.reof, includes its successors and assigns)  of the One Part;

AND

ISWSTEELLIMITED,ac{!mri:`iiyincorpor'atedunder[heCoiTipaniesAct,1956
and  having  :ts  registered  office  at |SW C€.ntre,  Bandl.a  Kurla Complex  (BKC),
Bandra   (I:ast).   Munibah   40()051,   hereinafter   referred   to  as   "Purchaser"

(Which   exp!-essio!`,   unless   repugnam   tc;   the  context  or  meaning  thereof,
includes its successors and assigns) of the Other Part..

The   Vendol.   and   Purchaser   €ire   individually   referred   to   as   "Party"   and
collectively zis "Part.ies''.

WHEFIEAS: -

A.        By ;{?}.der   Nci    Dl/Laiid/Permission/48/94/B-4345   dated   06th   March
1995,    read    with    O].der    dated     loth    |anu:]ry    1997,    bearing    no.
I)I/Land/Permission/ 4.8/94/C-982 ("Said Orders") passed by the .Ofrice
of  tlle  I)evelopment  Co"missioTieT;   Industries,   Maharashtra  State,   in
exercis.a of powers grariced to him under the provisiolis of Section 63-1A
of The Maharashtra Tell €incy And Agricultural Lands Act,1948} {"MTALA,
1948"), the Vtmdor was |]ermitted ti) buy contiguous lands admeasuring
about S4 He(:hares & 66 Gunthas which is equivalent to 5,40,660 sq. mtrs.,
of village Kha}-Devali,  Village KhaT.l{aravi and Village Karav, all in Taluka
Pen.  I)istrict  Raigad,  State  Maharashtra,  and  hi:reinalter  referred  to  as
"Ept!re Lands";

8.        Pur5uzintto the said orders and in compliance thereto, vide various sale
Deeds  executed  by  tlic   Vendor  with  the   res[Iective  landowners,  the
Vend(ir  purchased  the  l!!itjrc  LaJld5,  at a  fair  market  value  and  on  the
terrris and conditions Specifically recqrded in ea(:h of such Tesbective Sale
De@il5  The land/rL.ven`ie records ol.the Entire L:`nds also came to be duly
transli!rred in the name clf the Vendi)r;

il;ur               ife€J,      ,
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•L  -   .  :\,i
I,

c.:t7rdiinL.e".itli.`tli'e

1948 ar`d Sectioi`..'44A of Maharash`

ir'()`vl9.i.hs.t)fsci:lI()n  631A of MTALA,

ra  l',.ni`  Reveiii c (:a(lc,1`)66 (' M I.RC,

1966"),  the  Vel`ilor converte.d  the  I:fi" o  I,;nc|s t(I  liiilusti ial  use  and  for

that Purp(lse. thl.I Vendor had  consti-ii{tc(I  th,3  factory  stru :ttires  £Ind  has

been  carrying  o`it  the  manufacturi[ig/incH.stHal  €t.rvit}'  ft om  th.  £ntlre
Lands  since  Ycai.1997  tin  dale.  Tlie  V(Hidor  obl€iil.ed  al    the  r€qlllslte

Permissions and/or sancti(iiis  frorr  va| iciiis  authDritics  l.c  establlsh  and
Colnmence  indus;ti.ial  activity  from  the  Eri:ire  Lali(ls  <ind  t,.Ie  Ven(lor  llas

been  making pa:/ment of all  slalutor}.  ta:(es,  rates   :issess -nL'nt,  Charges,
Cost, experises ir  respect of thi> I;n[ire larids to the respecl .ve concerned
autl`orities/ageniies  since Year  1997 till  date. The \'t!ndoi   has dl';closed
all  `l`e  av.|i]able  documents  concernin{;  the  acqui:ii:ion  o    I:ntire  Lands
and  the  industral  activity  ro  the  Purl:h?ser  and  the  sa,ii€.  have   been
inspected  and  e:{amined  by  the  Purchz`sEr  to  its   =tilnpleli3  satisl.a(tlon
The  Entire Land!; along with  Factory 5t]-I.i'[urL.s  is  describ :'d  in  the  First
Schedule and h€ reinafter referred I.o as "Emtii.e lndustria I. ]'remises".

D.        The purchaserli:3s expressed  its de.fire to purLhast: ,i  po]-(ion of the `sald
Entire  Industrial  Premises,  I)eing all  the:;j    pieces.  ;ind  p€.r{e]s  of  lands
totally  admeasuring  about  30  Hectares  and     76.13  Gunlhas  whii:h   is
equivalent to 75.`18  Acres. ofvillage l{har Dev;ili, an(I  Villa`!e  Kharkaravi,
all  in  Taluka  Pen,  District  R:)iga(I,  State  Maharash.:ra,  deljli€/ated  oTi  the

Plan anriexed as Annexure A, more parl:it.ularly des{.ribed I n  the S;e.:ond
Schedule thereinafter referred as ~the said ]ndust[iaL  PE.emise:i";  and
the   Vendor   has   agreed   to   sell   the   s-aicl   Industrial   l'rt.mises   to   the
Purchaser on  "AS IS WHERE IS  BASIS'.  4.ND  ON  ..I.IMITEl)  REcl)llRSE
To TI]E VENDOR" AS STATED IN Cl.AUSE NO. 7  lI[:l`EINEIELOW;

E. As  per  the  Revenue  Records  the  :lrea  of the  saitl  lndus`:ria[  Pr=n`iscs
admeasurcs  29  }lectares and  74-54. ArL's  i.e.   .73.47  Acres.  However,  t|ie
purchaser  has  I:arrjed  out  its   indepen(lent  as   vJ€ll  joir„  silrvey  and
inspection  of the said  Industrial  Prigmisl!s anal  has  found lliz`t the  ai:tual

physical  lar]d  area  admeasurcs  about  31)  [lectares  and  -/6,13  Arcs  I.e
75.98 Acres. As :;uch the actual land areil [)f the said  lnduslrial  Pr.=niises
i.  |Tiore  ttian  th(I  arL'a  recorded  in  the  P.i3`'enlle  Rec.ords  i)y  2.72  Acrc.s.

such  mi3asurcd  ;Irea  is  reclll-ded  in  the  I;ecotid  Scl.€.dule  liel-eunc|ei..  An

appiicaiion dated 8lh October 2024 has t.!L`n  rliade by  the \;.endor b(.fore
the   superinten(lent   of   Lalld    Record.`,   Alibaug   (.'Sm";.    for   ciiivey,
measureltient  alld  t:orrection  of Revenue  l`ec.)rd:;  of the  snid  |nt|iistrial
prcm|scs and  to  brlng true ;lnd  L`Orrel-I  ;1rc`a  or said  lnduscria|  Pri?niises
n  the  7/12  Exr,i;lets  and  othel-Revcllu.:  l`eL.ords  of thL.  s;.id  |ndus[ri.|l
pr.|m|6.ts.     The     I)eputy    Superlntendc`Il1.    of    1.ali(I     RiLit..iir(1s.    ^|ibaug

(`.Ds|,R|   has  slllJmlttl'd   Its  rc.|}Ort  a.lecl  27''`'  D.:.:c mbei.   2i)24  to  SLR,
inter-a|ia    rcc.orlllng    that    utlon    rrlt;6Isurt`men.    r.ht.   a|.i`a    I)f   ih?    s.lid

indi,str|al   Pri'HilJit%   lb   `n  .'Xcess  by   1   llc'(`i`r.!   and   11.57   ^|-a.`   i  i>,   2.72

^„"ii)pmxim;,OtlylllanWllilt1.Ira.col..1tJ(l1"1li(I..kist|ng''/|2l.:«i'i(`h

t'

_!ly>-,!

62279



F.           The  vi:n
and   n.e@

Pur{:h.`ser

if the :\ctual

G.

tal c(, |§icle
a,-l.aT-#

a  survey
cs  t(,  the
I    by   the

ged even
izil  Premises  is more  rtr lcss than  the

area a  ready recorded  ill the 7/12  Extracts;

Subject to the di.scl()sul.(!s :i|reac|y made by the Vi`ndol. to the  Purchaser,
the   Vendor   !1as   ropiesent€!d,   wai-|`anted   an[l   covenanted   With   the
Pui.t.b,`scr ii!; follows:

i.       l`he  Vendor   is   ir   exclusive   and   unintei-rupted   use,   occupation,

P0Ssesf i()n an(I ei`joyment orthe said lnclustrial Premises and every
[lart th{:reof aiid there are no encroachm.nts, trespassers, lenarlts,
{l=CLIpants  or  `icer.i:t:cs  on  the  :Said  |ndustiial  Premises  or  any  Part

thereof;

vii.

iii.

lx.

./

1`he  Said  lndustri€`l  Premises  are  not  part  of tribal  land  or Adivasi
l&,nd;

There ar(i no `-€ligicius structurL.a ori the sai.i Industrial Premises-. No

Part  of  the  sald  lr`dustrial   Premises  js  used  for  any  religions  or
c}`aritabLe  purposes:

Sfnce the acqu{siLion of lhe said Industrial Premi.ses, the Vendor has
llsed  it  for  bona  fide  industrial  purposes  within  the  meaning  of
SL`ction 6j(1A) of the M`rALA, 1948;
All taxes, |`ess, ground rents, assessments, water charges, electricity
chargc`s  iind {iny cther outgoings or amounts  payable in respect of
tl`e said  ]ndusLrial Pr`emises till the date hl?reof liave been d\i]y paid
b/  the  Vendor  and  there  ,ire  Ilo  claims  or  dispiltes  of any nature
whatsoever  pendirig With  any  competent  authority  in  this  regard
AND   in  1.lie  evem   of  any  such  )iabj]ity  ft>i-  such  previous  period
a.-ising  at  any  subsequent  date  from  exl}cution  hereof  then  the
Vendor shall clear I:he s<ime at its own cosL3;
There  iire  no  thii.d  party  easL.mentary  rights  created  under  aLny
d®cum€!nt or by ii`1y covenant or by prescrlption  (under law or by
ci)ntract or o{herwise) in respect of and/ ol-upon the said Industrial
Premises  or any :-tart thereof;
Neither  the Vendol` nor anyone on its behalf has created any rights
ii\cludiiig  entering  Into  any  agreement  fl)r  sale,  memorandum  of
undersi:anding, deed or ilny writing otherwise or accepted any token
or earns:it mt)ne}' or otller arn{}unt for tl.aiisfer €ind  sale of the  said
Jiidustrial  PrL`mis.`S or any part thereof.;
No thirl],party corisent ls requlred to be obtainecl for the piirpose of
ct)nsummating  th?  transaction  Contempl:`ted  herein  in  respect  of
[lig saicl  lnclu:;trial  Premises;

.€ectiori   180   (if  the   Companies   Act,   2()1:I   is   n()I  applicable   with

„spect to the .`.ali3 or r!`e said Industrial  Prt!mlse.¥;

::..`'.,'.

us--                      uJ'~,    ``      3

J*\    ,`   `
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`\(  `          'J-'

``.I

x'         Th,`r`,

H,

ng xp ffl  ,,

i`?a?,',,cid,s ve always  h.  on  rH"hold  „,

is I,(,  iitj`ini-tion, atlachTnenL, l)r Prohll)i[.ry  cr:I€ r ar;S.i„g „„

I,i.  t,I.   rc|dtiiig  to  any  income  ta:K  Cl.1ims..  den.lnds,    ;icna|iy  t)r   .,ny

.qn.t,`jiit by `vha[cver niimed C<llled  P:`yablL` b}' the V€.  -doi-ur,dt,r tht.,

provisirin.`  tif the  Income  Tax  Act,  :1961.  Or  un.]er  th .~  !irovi:;ic,,,`,  of
any  indirect  taxation  l€lws  SuC.h  as  £;ales,  b-Xci5-e,  Customs,  Go(,ds  &

Sc.ivice  Tzi:t  whereby  I.lle  saill   lnd`lstrLll   Premises  t)r  ally  p)rt  ,``
affected ai`iv or jeopardized or Wllicl` may, in any rna rlr.er, affe :t ti,a
sale  €irid  tr:`nsfer  of the  said  Industrial   Prem`Ses   lr    favour  t,r  the
Pur(`haser iis contemplated hereiii;
The   Vendor  alone   i5   the   ab:Salute   Owller   1)f   the   :;a!d   lndustr,a|
Premises a id there are no outstandiT18 mortgages,  c larges,  pledge,
lease,  leav{!  and  license,  lion,  preferential  a:-rangc'nient,   p()wer  o/

at[omey  given  to  any  [hjrd  Party  i)I  respect  Cif  the  S.aid  lridustria|
Prerfiises n :ir has the Vendor ralsed  Cir availe{l t}rarly lo:]ns from  any
banks,   c.rt.(lit  societies  or  any  f`m;lncia[   institution5   {tr  an.y   ]thei.

person aga-!nst the said Industrial  PI.emises;

As   per  the   7/12   Extracts.  NOCII.  gas   iJipe[ine   pal.ises   :hrougli   :;omc.

portioris t)f the said  Industrial Premises 1.otally admeasurin.i; 0  Hectares
ancl  10.9 Gunthas consisting of:

(a)     an  area  admeasuring I)  Hectares  ai](102.50  Ares  of  Gut  Nci.  .21  of
Village  Kher Devali;

(b)     an area admeasuring 0  Hectaresanc  03.80 Arcs cif cut  No.  ;!5/1  ot
Village Kh€r Devali; ancl

(c)     an  area  admeasuring 0  Hectares antJ  04.60 Ar`es  of  jut  No.  3/0  0f
Village  Kharkaravi;

andai.ernarktolhateffecthasbeenrecoTdedintkeotherrights(:a)umn
of thc.  7/12  Extracts  of the abovemenhonecl  Cd.t  Nos.  Th{:  total  area  Of
such  portions  ot' tlle  Said  Industrial  Pi.tlmir`L.s  is  (I  Hectares  ard   10.9
Gunthas which is equivalent to 1,090 sq. |iitrs`  and the sairl area is under
use by NOCIL gas  pipelines.

BascldontheVeridor'sreplt'sentatiori.€€iiidc|isc|o!;urespriorhert?t().the
Purcha.gel.   has   €lgreed   to   plirchase,   anri   t|ic.   Vendor   ha.s   agreed   [°
absolut..lyseH`hc..saldlndus;rrialPremis€sforatc,ta,iump5iimprict3and
conslderalionollNR164,63.50,001)/,{t|upeesoneHundii:(lSIxt:/-F°u'-
Crorr3sSixty.rhrt!el.akh`sandF'0.tyThous€`ndon|y),on`.A.q|SWHERE'S
BAsis"AND"oNLIMITEDREcou.RSE..ToTHEvENDoi`AsS'rATED
IN CLAUsl! NO.  ./. IIEREINBELOW";

•flierrhilfeovallJi}onwtiich§taniprJti{yi;p@yab|e|VR|6ZL,I)3,50J°')0/-

/J!up(I.'`  ()rle  li`Indrt+tl  Slxty-F(iur  Cn"*  Lil.{ly  Three   I,.`kis  alltl   F`t')'
rb.)u5antl   ("UW   ,]mJ   `ta.ii|i   <|uty   t,I   iN`{    cj.a,7.oi.()oo/`    I  Rupc`c.s   N1'Te

be;,,
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'€               ,.!'j,.;..

Cro'c.>   Eigl'l

paid a,:(.o'.d

ln   th,,   p,.cn-

Pl-esc[  ts.

NOw TI]Is nEED wlTNEsslsTH TiiAT.

. been

The re{ ltnls I creimbo`Je I.orm an tnt,}gra| part o/.this  Deed and  the Same
Shall  bl`  deenic.{l  to have  |teen  incorporated  in  the operative  part of tllis
Deec'.

Considerati{)n,     Parcc.ls,     (:e|iera|     Words,     All     Estate     Clal-Se,
Habendum, Declaratloll of Use

ln  con```ideratiol`  of the  ;ump  slim  of INR  164,63,50,000 /-  (Rupees  OI`e
Huildr.'rd  Sixty-Four Croi-es Sixty-Three Lekh`s and Fifty Thousand Only)

paid by the Piirchaser to the Vendor (tlie "Total t.onsideration") sub|.ect
to dedt.iction of Tax Deducted at Soul.a.e (TDS) as provlded for under the
provisions of sI!ction 194-1A dftlie lI.coine Tax, Act 1961, in the following
manne'`:
lsr.
INo.

'

i       ,i,

ufnemandDraftmayorder        I    A=:::ctsin

y ordei. No. i712.4e .4 AZ!24£,I_02S19!3|&£2Ldri\:wr\on 162.98,86,500

`ttinl  TncL`a

ld lt.hal           , Branch

;tructed ai source a`Ds) I,64,63,500

Total 164.63,SO,COO  I

Particulars a

I)cmand Dran/Pa

daled

.flo_Jp_(igLf!
'\Na

I)aJlj(,_-_

/\pplic;,ble ']`.1y. D

(the.  i-eceipt whereof t.I]e Vel`dor admits and ackllowledges  and  of and
from  the  same  aiid  every  part  thereof forever  acquits,  releases,  and
dis(h;{rges   tlie   Purch.&ser  forevel..1,   the  Vendor  doth   hereby   grant,
relca,se,  convey,  [ransrcr,  and  assure  unto  the  Purchaser  AL,L  T|IosE
PIECT?S AND l'AR,GELS a/ IT}dus.trial Premlscs totally admcasut.ing about
30  lJ.3ctares  :ind  ./6.I 3  f.unthas which  is L.qulvalent  to  75,  98 Acres  of
V`||:)g€   Khar  I)cviill.  ,.in(I   VJIIage  KIlarkaravi,  .l`alul{a   F'en   and   I)lstrlct

Rai`!af/I,     M;iharab.htra,     con,3l§l.lng     of     the     fcillow{ng     land     pal.cols,

deniarL.ated  itn  the  p';ln  anl.e*cd  €11  ^nl]exule  "A"  hereto,  i`nd  more

pal.£li: ularly dt`Bcrlhed  ln the Socond Schedule hereui`der:

•*L ifeife

•`\trEL                      fry,     s
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_€f  'fii•,`:.a:iii";i,%Mi l`-co i  --  fro_? i.,\,
\t, `:.:.i.\-     `\.,I.`. .`. I---
`:``r;:-:i:i-zl-4# (,     clL-

/\r.a      '    .rRe   L.Iiue

_.Cat No.     I

\

s.i..-._NO. ?-     age Al-e a i n 4|T.ea  ,n

H.R.(11cctare5;aAre!;)0.5461.049L-:#- Ac.re-_ir=3-43_-.--_-rfi'T1.2I.3`1.1`'i3o.86T___ife;T-__57(,T_

1 l<hardevali 24

2 Khardevali 2S/1

3 Khardevali 25/2
4 Khardevall 26/1
5 Khardevall -612 C'.:!5C,,0.:ilo

6 Khardev.all 26/3
7 Khardeva]i 26/4

I        0.310

8 Khardev=}i 26/5 0.:131 0.`':-,-8_.Ill,I-
9 Khardevali 27 (I.47C,

10 Khardevali •28 0.860 2.124

11 Khardevali 29 0.('53 2 . 1 t) 7

12 Khardevali •30 I        2.309 5.703

13 Khardevali
`31 _TgTzi ---3TF75

14 Khardevali •32 0.951 2.:149

15 Khardevali 36/1 a.856        I       2.114

16 Khardevali I    36/2 0.560        ;        `1.383

17 Khardevali 37 0.496 1.2:i_5

18 Khardevali '38 •T263 • -rfu5o

19 Khardevali 39 0:354. 0.8',,4

20 Khardevali .  40/1 0.341 0.8,12

21 Khardevali •  40/2 0.342. 0.845

22 Khardevali .41 0.?.55 0.630

23 Khardevali
_T42

0.f,17 1-5:!4

24 Khardevali 43 0-:119 0.-/88
'25 Kharde;all •4.4 0-159 0.3<,3

26 Khardeva]i 45
_oT243

0.6()0

27 Khirdeva]i •,-  46/I 0.521 1.2.!17

2829 I(hardevali I-rty2 0.210 0.5].9'kh.rfe;=Ii •47 0.4580.540I0.615 1.1:.'11.3:14-_-r5=|ir~

30 Khardevali •,48

31 Khardevall
-,49

323334 l<harde`,il'l
.-.-._5_o__..-__Of.ffi

0.4.5'7

Kharde`/all-iz~h-aTd~el;all
-.i_51_._ _.TTo75_

I). ] 80
`.;A:_33_ ---_oT4To__ -.-If 36('.('42

35
-fell_aiH:.-;=li

r  _5--r.
0.260

-I.h-    dcva'l
.,   5t' 0.4,99 I.23:I

..5_7_.
Khardcvall .60 0.243 ().6()0

^_3.8..
kha'.A(?Jail 61 ('.584 I.4.4.2

_3_9-.- -.kl'al--ti~t;j;il  `
.`'2 .~JLI,+3L£_i_-_`=,_6£.---

ELREI

Ari!ai as per

phys.tical
Ar€@  ill

H.I:.

Survey
AI.Ca

in

(Ee;::`:;s ;,   A,:re

6:5:;:i,,+i=j6-S
rl_-I-_.T|--i

i:-1_4J_3_4=
1.79()4       I     4.J[22

0.48()£

5T53:!-£

2.26r,2
0.99!;(I

0.96r,8

0.2233.

0.3364
0.85 ')7

0.396E1,

0.6431
0.4544
0.15r,8
0.2882
5TgiJEi

0.644]
6T2Ta;'i
0.r}:`2

0.:'9fls

0.58('3

1.-L87

Z?r7F'l

Z142J
5.598
z:i33|

-u=;=l

0.712

rgT3
•.,{;;?i:
iE-       \..:i
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\j''

heI,),i

iiEir.rm-L|~-L.i,.i-ifed,`=a
•?0?to\

•1¥'6  ':`::,: `1'799 '_4Ta_i_`       .1-. .:I_4-5_
4.53]

+..F.,/ 1.06i . 235 3.516

---..:`:`.     .+----__._
• -_ _ _ _0.364 -6:555 :

0.3808 0.941_
`      ().63o9 _i-.-5S83

().6309, 1.5583I.0490

L22 0.4247
•-i:o49o.

0.4247
66-L--_.__ o.r7|-;-- 0.4241 0.1717 0.4241

4 0.045 0.lil 0.07 0.1729
I.5

_fr635--_
1.593 0.6471 1.5983

•.     1(rJf JIA 0.329 0.813 a.2873 0.7096

_.J6_4L42_..
_6T955_

2.465 0.9988 2.4670
ILJ'i5L4- 5i3T__ 0.380 0.5437 1.3429

165/?. 0.390 0.963
I      166/1 _6iz5_

1.OSO 0.8519 2.1042
I 1(y6/.``- 0.425 1.OSO

167 0.233 0.576 0.2342 0.5785

11 0.1709 o.422125 0.1709 0.4221

I_2_-_ 0.5002 1.235494 0.5002 1.2355I__ 0.678 1.675 0.632        i 1.5610:E,:::,L39.7454. 73.47 30.7613   i 75.98

TOGETHER  WITH   all    and  singular  area  the  structures.  buildings,
com[.ounds. I)assilges, !;hrubs, tree.i, fences, pri)fits, €idvantages,  rights,
wh:`tsoever to tht` said Industrial  Premises or (;rounds, hereditaments,
and  premises or <iny p€i[.t thert.of now or at or any  time hereto  befol.e
•usualjy helc., used, occupied or enjoyed, or reputed or known as part or

memlier thl!reof including the  L`loctr  Space  Index  (Fsl)  /  Transferable
De`'elopmeiit    Rit!hts    (TDR)    o).igina[ing    from    the    sat.d    lndi)strial
Premlses  AND  ALL   THE   ESTATE   light,   till(i,  interest,     claim,   and
dentarid wha:soever.a: law and in equity of the. Vendor in to, out of, or
upon the said litd`istri€i] premises oi. any part thereofT0 HAVE AND TO
HOLD  all  and  singul,ir  the  said  lridus[rial  Premises  hereby  granted.
released, conveyed, trai`sferred, assured or intended or expressed so to
be w7Ch thcir and every of their rights members: and appiirtenar)ces  (all
of v;rijch art! herei riaftt3r called the "said lndustria] Premises")   tJNTo
ANl)  T0  TH'£  USE  and  be]`ef]t  of  the  Purchaser,  its  silccessors  and
assjgris  absolutely an[l  forever SUI}JECT  TO  the  payment  of all  rates,

:oX:!es::LS:S[::}::::'tdo`',':ecsGa:vde::,ens.:::taor::an;I:,Jhpe°rnptuhbe„Scabmoed;Corr°ioftcea[
aut:itjriLy in  respect tlieret)r.

3.        Covemintsof€ho vend{.rRI#ht (o(;onvcy

3,1        Notwiihstand'il.g   ;lriy   .act,   doc(I,   i`i@tter   oi-thil`g   wl`atsocvcT   by   the

Veni|t)r or ai)y i]erson/s  lawfully or t!qultably cl@lmlnF, by fr()in thro\`sh
undi3I  or  ln  lT.Js[ for hin`  rTiaile, done, con`mltted,  omitted  or knowliigly
orwilltngly !.uffcrod (I)  the contrary and subji`Ct tl. the Rcc.([als tn cl@usi.s

\wh:A                           bed      7
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RE  ng: ,I.':F

•:,:,t I  rig:h I  h .11  I)owl.' I, .and  ;1 b`qo! utG

n(I    £'i.5silre    th(I    Lll(I     lmlu5lrial

ises hcrel}y    gr!`nte(I,     collvl}yc{1,     tran5fcl.red,     ;in-I     as`5ure(I     t„

intended  so  to  be  unto  and  to  the  usl`  rll   th`C.  Purc lasi)t.  ln   the.  iii;,)„,L`r

aforcsajd;

3.2        Quiet Enjoyment
That  it  s]iall  bi!  lawful  for  I:he  Purchfi!;I:r`  frl)in  tmle  t:a      nie  and   at  ,ill

times hei-eafte). peaceably and  quietly til  lltlld, erti?r upc,ii,  use,  I)cciipy,

possess    aiid   I.>njoy    llie    !;aid    lr.dl]scrill    rirelliises    ]1creby    granted,
conveyed,   traiisferred   ancl   a:;sured    with   thai-   €lppu   [€nances   and
receive the rents and profits thereof anc  of.every p~Jrt thc r€.of to arid for
their   own    us.3    and    be)terL[   with()ul    any   suit,    lawfi!l    eviction    or

intel.ruption,  [j,aim  and  demand  whats()3V{:I. from  or by  :he  Veiidor or
its  succL.ssors,  administrators,   ol-  assii3rls  {)r  arty   of  trern   or  b}r  any

person  or perstlns claimin.g or to  clailTi,  from, urid3r or  ill  `:rust for ariy
of them;

3.3       Against Encumbrances
That,  the  Purchaser  shall  hcilcl  tile  sailj   lri(lus[ria,I   prcTfiises  fi.e€.  and

clear   and   freely   and   clearly   arid   absolu[(!Ly   acquitle)JL   exoT`ei'ated,

released, and fi)rever d[schar.gad t)r otlu3rwi!;a by the Veiidor;

3.4       Further Assurances
That the Vendor and all persons; h:iving tir lawfull.y I)r eq u itably clajmirig
any   estate,   ri!!hts,   title,   interest   whiii:soever   in   the   :laid   Industrial

premises or an}' part thereof herel)y gr:inted, conv€iyed, transferl.ei] and
assured   by,   u!lder,   or   in   Criist   for   tl`e   Vendor   oi-   `l_s   suc(:es;sors,
admjm.strators, assigns or any of them   sha`! an[| will  from time to time
and at all times  immediately upon demand  by the  |ltircli€{;cr and  a: Cost

of  the   Purcha!:er,  without   any  hesitatit)n,   c|ema|id,  corisiderati(in  0'.
delay,   d{)  and  execute  or  i=ause  to  bc  dfjn6!  and  e:{ecuted  any  |jal)Crs/

documellts/ forms/ applic,][ions  [inc|u t|[ng :a  Power of /` itome}')  Dr all
Such  further acts, deeds, matters, thing*  or  .,]ss`irarices `\Jhcltso€`V(W  for

Perfecting   the   title  `in   re,.;pect   a,f   i|",   said   indus[ria:   pl-elnlscs   :lnd
updating who g(}vernment recoi.ds.

4       Covenants of thi! Purchaser

The Purchzisc.r hereby €ovt9nants  with  I h(.  VL.nLlor:

4.1      That Sale  of the. Said  |ndusir|ai  pre ,,,, s„  is  o,I  ~As  |S  WIIg:RE  IS  BASIS"

AND   oNl.y   om   "LIMITED    RECQUR.`iiE   .I.o   Ti|E   vENi:ioR"   lJNl)ER
AUSE Dj9. 7  HEREINBRL..}W.I

;).A,.,!`
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42    Thhea::::::;odf :.`{';¢j¥:',`¥ hyLthifeiul[.
QO,

=9¥L:`;:::
i'.„ttJke

ser, ln

-a.u     iiil.uo`Iiui     pi'emi.`.i5i     oi-:`ny     I)ari     tticri!or,I..     pass(!d     by    any

C0ul`t/outltol.l`y/lrlbuniil,  li| suc[i L`v{.iit the  Fur. has..r {;hall  not haJ..  any
legall.l`Collr.SI.`)rwhats.tevernat`ireagaiiistVen{1or,itst]ir..ct.)rs,omc€rs,

emplo:tl`es   and    repreientative!;   in   perpetiiit}/.   savc   and   exc.i.pt   for
enrol'Ctment  of  the.  pro`.i!i|ons  i.ont£`ined  hcrcin  or  aliy  other  writing.S
that    lI`ay    be    exi=han,god     I)etween     the    Pal.ties    and     not    remote
conseqilence.;.

4.3     Thatthe said  lndust]ial  premise.qsha|l be used by the purchaseronlyfor
bonafi`1.e industrial pui.Fii]ses I)r for ciny other pul.pose [iermissible under
the api:.]icabll: `iaws.

4.4     That I.ri)in tht! date of ex.t!L.uti{)n of this Sale Deecl, the Purchaser shall  be
Solely  liable  for  paymeiit  and  dischzu-ge  of all  the  taxes,  dues,  charges,
Cess.   r:`tes,  I.usit`ess  l\ab]litil!s   that  may  arise   in   respect  of  the   Said
Industrial pr€miises and also during the course ol.the biisiness carried out
by the Purch€iser oil and  from execution of these preseiits.

4.5     That the  Purchaser shall  dei.osit  the  applicable  TDS amoiint  deducted
from the con.i;ideration amount I)ayable to Vendor. with the lnc`ome Tax
authtiritics  aiT{l  shall submit I.he  certiricate  of such TDS  paymeTit under
Form )lo.168, [o the Vtlzidor, within the stipu]atcd time period specified
under the provisions ot the lncoTnc Tax Act,1961.

5       0rigiml Documents a Otl-er covenants

The `/€ndor hereby {.ohlirms €ind records that:

5.1     The   Vt?ndor   i;hall   execute   and   register   witll    the   Sub-F`egistraT   of
Assurances a[ .Pen, District: Raigad, this Deed and such other writings as
may  b€  riecessary  l®r giving Off..C'[ to  the trans€ictlon  herein  as  per the
app]icab]e law;, i.ic]udilig the Regisl[atlon Act,1908.

5 2      0n  exc.{:ution  hbre{if, the  Pur{:baser llas  been  p`lt in actual.  physical  and
vacaiit posse.';sion .}f tlie sald  lndus`rlal premises.

5.3      Savcarid cxci:I.nltlcdccds fol.GutNoS. 21; 22, 2l;.30.:}2,40/1,4o/2, 45.
49,  51,  53,  5£i,  58, (io, 62 & 66 orvlllage  I<hal.devali and Gut  Nos.  1.  2  3 .

160A,   1608/1.   16()8/2.   164/2,165/1,  165/2.   166/1,  166/2  &   167  of
Vjllai!c  Khar+'aravl.  Ihc  Vendor has  on  exec``tioll  hereof, handed  over to
the  Pui.chaser all  the `®riglllal  dtlcumonts  of  tltll.  Including  the  ..haii`  of
documt!nt8  llke  rill  .!al.lwr  Sal®  Dee.1%,  ^greomQiil  for  Sale  or  any  such

de€dg :irid dr,ciilllt.il{5  I)ertalnlng to  the 8al{l  lnd`lst`.ial premises  that are
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58,  (,0. ,`2  a

=|*.-i2,`,r'`

„     I   .,..,   p,.',v,,I,  (I   c,.r:.I,r`]   ,-.`,'1   `„   ',/
`i 2.  4 n/ I,  4,()/ Z.  4 '`,,   t.),   r;  I ,   r,  !,   r,r,

/,i,  |irvill.igc  Kl.,iH-tli`viili  .ini]  i-iuc  Ntjs     I,   Z   `!  ,      /.oA,   ]r,im/I.

I(,oB/2.  1(i4/2,I/.5/],1 fts/2,11;6/1,  I 6(I/.Z  81(I./  til  Vill,|!t   Kti;„ k .,,.,.,,

`o  t|ie   l>ili.chasL.I.  .ind   lta5     rietJirled   tllL'   L`l  iglllill   ti~lI:  (]ec'(  ,   llit.rf.ttf   w,?I,

ihemsc.lv.s,  and  the  Vendor  l`el.eby  <ov€llarils  I+lilt  lbc   Vt.i.iJiji-.,h,,||  h,

I)ourid  ,in(I  liablt. to |}rovldc  inspecti(Jn  Cl  .u(:}l  ont!irl2`l  tlL;I? :]eeds,  and  `„

obtain  su(.li  fur[l`er certified  copies-  a.;  .11{1  When  {11(`  sam  is  reqi/]r.d  by

tlie  Pui.chaser.

Stamp Duty a Regls[ration Fees

6.1      Stamp  duty  and  registratii)n  charges  witli  ri:.sp€(:I  to  tl)i!;   Deed   or  any

other incidental t]ocunient shall  be borne  and paid  tiy the  i'i.rcha`.;e:..

6`2      The  Pui.chaser hereby  agrei`s,  decl,ares.  (;onliims  aiid  un{  ei.take..;  that  it

has   paid   and   s;hall   be   responsibli`   I(I   pay   all   tie   st;Imp   di.ty   and

registration  chai.ges  to  the  stamp  aiid  I-±gis+Tatii)ri   auth()Titles   on  th]5

instrument    an(I/or    any    subsequent    €Ind    incidental    do[urretit    in

pursuance tl}ere(o ar`d in case any notice orrecovel-y of deficit stamp duty
and/or  regjstratjon  c.harges  js  received  I)y  the  Veni]or in  i-e-specl,  cj`r ai`y

non-paymen(   o].   di`fjcit   stamp    cluty   and    regis-tration    fees    I)n    thls
instrument    ancl/or    ally    ``-ubsequem    and    incidental    db.curr,eiit    in

I)ursuanc.e  hereto,   Lhen  that shall  be  pa:d  by  tl`c  Purchaser`.and/cir  the
Purchaser shall I)eal with such notic.es with th.. stamping and iegi:;tration
authorities al lh5ir own cost & expenses.

I/2

Indemnj(jes

ln the fvL.nt uf any direc( or indirect lossi?s or darna:3es bi..n`g suffered by
the   Purchaser  in   respect  of  the   said   li.dustrial   |}remi.`es  out  of  any
clauses under tJtis Sale Deed, including bilt rl{it limit:ed to €iny statement,

representation,  warranties,  covenant  e[c.,  qf the  VeTidor  ti-rnin(i  i.Ill  to
be  false  ()r  unti'iie,  then  the  VoJldor  .sli€til   il`demiilfy  the   Piirch:is(.I-,  its

offic.erg.  dJrectoi-s,  employees,  rep re..:crtt;iti\r<:a,    ag;Ilns€  €Hiv  siicli  tl.rei.(

or ir`djrL.c[ IuS5t.S and  daTnagi`>  to  l'iir[l.I:isei.. only t.)  the  iiiax]nium  llmlt

of   ris,   2(),00.00,()00/   (l`upcL.;   Twenty    Ciores   Only)   :.i`il   su`tiect   t`t

submissio[}  d/  rir`oor  of  sLi/:li  (Jirecl   anll  )iiLlire(.I  lt7`si.s  iTiid  dam.Jg3`  Itv

ihcpuri`l.idsi.r,

ln  {.d`Le   LhL.   v(:n.jar  js   .1   I),Irly  1.0  arly  .]tt`(`i.   .}i.  €n(iiij[y   in   I'cl.iti(7i\   tL.   [l`L'

SaJtl  lmliJfolrlfll  iirpriiiS ...,  t.r  bt.colTies  a  I)ei.I.`.  :u  €iiiy  .-ii` i`iil  t:I.  ant(uiry,Ill

/ti(ur#,   in  r®lalltm   tH   !lio  bdtd   lii(lli5lrjdl   /ii.iiilil.se:i   the   \`.`Ii..1Lii    5iull   `U

/jperaL4     wltJ]     lliL7     |J(irc`l.iibln`       L7al`li     l],][ly     .,h`ill     'ipdi      ,u`tl     |l.`r'     (1`1'11

[€>lJ*t  llvI.  lt.gal  .`(i816   8ui.li   as   8ilvr>i.,>lI.€    It!t!*   .wid   i!xp€`ni  i`>   in  `ii`y  S`IL.l`

mLlu„,/
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I)eed thi!  Part:c`s shall I.ef|.r such dispute to arblcratlon. TIle dispute Sllall
bc  excl`l..lvely   ]iid  finally  dL.tei|ninc{|  t`y  SUL.h  arbii:i.ation  and  tlle  Same

sldll  bc i'ondu.:t..:d  in  dccot.dt`nce  with  the pi.ovisions  of the  Arblll.alioI`

al`d Col`( (llation Act.  199(.t. as anier`dcd from time to time, ai`d  ir` force as
tln    the     llate     (it.    ci)innience|Tierit    of.    the    arbitration     proceedings.
The arbllTatioll pl.oceediiigs s|ia|| be conducted by a sole arbitrator to be
appointl}d with mutu,al c®iisent ()f the |>:irt`es. |f either Party fails to agree
`lpull  dllll appolrit an  al.b!l.I.ator within  3o  IThlrty)  days of rect?lying the

notice  b.V  the  ()ther  l>art`/  invok|nB  arbitration  uniler  thls  clause.  then
SJch   ilpi]ointn`Ent   shall   I)e    made   in   accordanct!   with   the   I-elevam

Pl'ovis:oils of LTle AL.(. Thi. si?a`, vi:hue, arid place orthe arbitration shall be
al Mun`l)ai. Th{!':`i.bitra(ion  i}rocee(ling±; will be  in  English.

8.2      Subject  `o  8.1   at)ove,  the  c.our|.; of Rai8ad  Distrlct  shall  have  exclusive

j`Jrisdiction wi`.h respect [o any matter arising ul`der these presents.

9        M!stellaneous:    `

9. 1    :h;e[ca,na: eb:::"`o%u; re°s. 5+thc°fs:]`L'aa8rceaK?sa r,::svat':aandTheea::arindgaradr°au..::

mentit)r.i!d in Maharashtra Prevention of Fragment€ition & Consolidation
of  Holdirig  Act:,   1947.   However,  the  said  land  bc`aring  du`t  No.  51   is
cor}tigu()us  to €ind surroul`qed tiy la'nds bearillg gut Nos. 49, 58.  52, and
53 of village Kl`ardevali as mentioned in the Second Schedule here`inder
and all c`rwhicl` are part (if the larger Industrial preinises acquir:d under
this S,ale Dee,d.   In any case, tlie said Act is neither :ipplicat!Ie to. the said
l€ind  iior  trio  trai`saction  herei.1.  The  said  lapd`bearing  Gut  No.  Sl   is
boui`ded  as follows:

twards the Nortli Survey No. ?9/q o
7-LJriJs ti`e south Survey No. 53/0 o
ffis the West SulTeyNo.58/Oo
twqrds the East Survey No. 52/0 a

2     The  land  bearipg  Gut No.  4  of village,Khark-aravi  admeasurlng  aro`ind
o  Hectai-es  ai`d  4..S  Ares.  'rl`e  said  area  is  less  th:in  the  standard  area
mel`tl()rled in M€iharasl`tl'a PI.even(ion ()f Fi'agmem`tlon & Consolidation
cf  Ilo)ding  Act,   1947.   Howevc:I.,  the   said   land   bearin#  Gut   No.   .4   is
cont!gut;us to iind shrroul.ded by lands bearing Gu: Nos.1. 2, 3. and 5 of
village l<harkaravl as m`erltloned lil the Second Schedule hereunder apd
all of wruch ai.a part ()f the la,I.ger Industrial pL'emises acqiitred under this

wh[¢:[n,nyca`e,hesa,difeherapp„cab,etothF,sa:i,,,and

11
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*Oc)
tr.i'i:;;'rt_I,it,ho¢')L

('''  Or [('War Is  the  Nor il_I-

LOL`.gr_I.ovy_e[:lL5+lie_SL8±!
(  oi` or towar:Is tlie West
I  01` or lowar.]s lhe East `.il

),`i)tl  be{irli.ig  ('111  Nri    4  ls  I)().Jnded  a  ,

3I+',';;-ff6.-5/i,_i.,_vT,;i,`Tkrha-r_,;.i,1.;vi.S.u_rJt.:,ii;T/-6rcf'vTli=;=EThaik_a;:;7,

Sui.v€`!J  No.  5/0 of Wla`?a  Kharkaravi

irt;2`i7ii;i7d7>fvi]ia;,?-k-L=

10      Tl`e permanentAccountNumt}er(
Name of the Party
Velldo'.

Purcl`asei.

:±|ay-LI

of tl`e  Parties  is ,Is  iinder:

Pl5Eld

432:3r'

.....                                       I

.__   _        J

11       Notices

All  the  notices/correspondences/colrill`ur|ication i  ett-.  i I-I  I-espefl of thi:,.

Deed,  shall  be  given  in  Engli!;h  by  Rti.gistel'ed  Post  or  :;pl-ed  P(>st  wjtli

Acknow]edgcment  Due  to  the  party  e`itit)ed  thei.eta,  :,t  its  r€spect]w
address  set {iut  hereinabove  or  at  s`]cl\  other  acldress,  `hal  t}ic  [iartie.;

shall designa[e by written communicaticm  ti]  each other

12      Amendments

Jn  the  |.vent  :his`Deed  i5  reqiiired  to  bii  aTrLendecl  or  su])ptemcnted  fo``

the  reasons  :icceptable  t`)  both  the  P=`I.Lies  then  the  sarn€  can  only  b{.

done in writil`g signed by the (lul;/ au(hi)rized I.err.9sentali\.es of both th``

Parties,

13       Interpretati()n and constructic.n

13.1     All rigllts melitioned  herein  are cumula`ive;

13.2    All covenants,conditions, or rest].ic[ions are Independent and severable

the   irlvalidity.  or  partial   va|i(|ity   of  ally   pi.ovi`iion  shall   i`ot  alfect  th€

validity  cir cnforceiibility  I)f .dny other .oi.ovis,ion;

13.3     Unless  the  context  requii.es  a  contrai).  constru(:t,on,  tll€.  `;lngll'ar  S'`d!`

inc)ucl.i   the    llur..I    i|nd    t}`e   pii,,-ai    tr„   si,`gu:i,,.    ai`d    :he   mzis{uline

for)`lllin.. or  nctiter ¢han  iiiflui|e ihe  nia`ci`|ine,  ref,iinille  `lld  nc``tt"

]314     Iieadlni!S    alt.i    captlons    ari.    foi     ,ei-c,.cn(.{.    ,}u-[i(tses    '.mly    alld    S``a`

n[Jt  am!C.t  ln  ally way thi.  inednini; o,` „`ter,„eta`io i ol.t'n  i  De`.dJ

l'}.CI     Reference  tcj  ..ny  statue  will  bc.  constr.,,?,i  .ds  r..f.?Trutg  t`i  Sulh  Sla' ``C  ``S

from  tlHle  to  Uiri..  .iiiieiir|et|,  :.upi,i,.,me,,ted.  oti`g|wi`e  ii`{Idll`lt``li  I"   r°

.','dc'|,a
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ALL  THAT  PIECE  AND  P^

66  Gllntl`a`  \/hich   is,Cq`.ivalerir  to  5,4o,6f,()  sq.  mtrs.  of Villages  Kllar  Deyall.

Kharkaravi  alld Kal.av, Talul"  |>cii,  I)istrict Raigad, Stacci Maharashtra together
will`  iactory  Stmctul.cis  st.indiiig  thereon  i|s  follows  aiid  coiisisting of the  Gut
Mos. listed  h{?reundei.:

(lmeasurin€; about  54 `Iic.ctares  and

). i,la&_ Gut Are,1 in
J\re,aIll

Area in
No. Hectares Guntas sd. mtr

1 I 2 0.587 58.7 5870i I 5 0.645
-_T4.S

6450
3 I 6 0.369 36.9 3690
4 I 7 0.453 4S.3 4530
5 l{hardev I 9 1.037 103.7 10370
6 Khardeva I 11 0.726 72.6 7260
7 Khardev I 12 0.546

_iF6-
5460

8 Kliardev' I 13 -      0.645 64.5 6450i Khardeva li 14
__1.019

1 0 1 .9 10190
0 Khardev. li 15 0.67 67 6700
1 Kliardev h 16 0.592 59.2 5920
2 Khardeva h 17 0.66 66 6600
3. Khardeva li 18Z1 .0.20S 20.5 2050
.4 Khardev I i'gz= 0.237 23.7 2370
5 Khardev I iEZ= 0.406 40.6 4060
6 Khardeva li iQZ4 0,406

-    4o.6-
4060

77Tizhardevali 19 0.395 39.5 3950
8 Khardev I 26_ 0.4 40 4000
9~  Khardev'a I

_Z1
0.86 86 8600

0    Ki;ardeva I ZZ_ 0.686 `     68.6 6860
1  i  Khardeva i 24 0.546 54.6 5460 `
2 Kh=rTa=- I

-ZE7r
1.049

_i53T9-
10490

3 Ki;:rdeva I T_±J3i_ 0.491 49.1 4910
4 Ki=;a=a i 2-6  1 0-467 46.7 4670  I
5 Khardev I

-ZE2
0.35 35, 3500

6 •kj;;rTaTv:
I

--2_dr._drds
I                         0.31 `31, 3100

7 Khardev I

.ZFJr_
I                         0.31 31 3100

5_
-k-F=rTa=a

i Z-6£5  +            0.331 33.1 3310

9 Kil=;a~cvfl I !27 0.47 47
`  4700

0 Khardeva i

.£b-__
0.86 86 8600

1  I  Khardeval I 29 0.853 8S.3 8530
2ffi--dTvi;„ 30 2.309 230.9 23090
3    Khardeva;ti!:;:L=:6iKhardeva I

-i-i--_i
0.921

-._vi..
9210

I .32 a.951 9S.1 9510  I

I

~j_4y-_-_
0.395 ffi 39SO  i

I 153__--~ 0.412 41.2 4120  I

i

.5_6Zr  ,
0.856

-_ife
8560

i- :,3Z'£=:I===rfua
_I-T6 __    g600

VA--                     ha,   ,3
..     .   'J
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`\=_`'``--`y.`-`...

Khardt:vali
Khard(3vali

Khard(}vali

0.,1('6

(5.1!6_5

in  ;   /,r,!a  in

KhardevaRE.cvaRi=a-cva 401 U541

40241 0.:342

0255

KTffi=vali 42 .._-i                         0.'S17

ffd(3vall 43 I                         0.:319

ffieva 44 I                c).159

Khardeva 45 0.243

Khardi3va 46/1 0.521

Khardi!va 46/2 C,. 21

Hal,Va 47 0.,158

Khardeva I 48 a.54
Khardeva 49 oljl5-Kirfevali

50
___6T[85

i5Fd-Ova 51 0.I) 73

Khardevali 53 ol-4--6-
Khardevali 55 6[EF
iai=aeva'i 58 0.499
Khardeval I 60 0.:!43
Khardevali 61

_o_i;iT
izHevali 62 0.635
Khardcvali 63 1.'7 91

Khardevali 65 1.I)64
iErfueval I 66 oT5_jJ
KTF=al.va] I 67 o._,;5g-
Khardeval I 68 11

Khardeval I 69/1 r_|l;2i-
Khardeval ) &f) / 2 o.,its..
iEHeval ) 70/1

__i.¥8r
izffieval )

-, 0 / ®-
0,365

Khard..vali 70/3 0.36

Khardcvall
Khardevall
Khardcvali
KhardLivali-KTFrrmaiffi~i
'!(iITicTv_air

l<hardevali_khaFa;IT

Khardiivall+k['iFd::vril

Kh.irfl(}vall

'<hilr(I,!vall

Total

JarL__

.sl.JE!|,
/'960  ,

•;;`,i``.

2`

i;400-_(rfe
-irfe

:!600.|lTas
._2i36

I;840

_-_(,L3Eqj
I 7910

:!360
:,F336

I()000

_T_EEL:

=jI8:;EE]=],I,:
0.,u51            ,L1.5

EEi
I  .`    ,-,0.,'05

ZJ

I_.

I;-:ii;61    --      -:lz,.4

:I,_'! . `3TQ  J

3650
3600

__9Lxp,l-L2540

2330- i)TziJ

(,070'. |life
_ _|liE6_

2.200

i-(1270

:v;1(,0
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'Area \ realI,s.q.
#}ea lh

-'tl_T``-
ygJEL==

=Fit-N23 Hcctar Guntas I'=_. 9Zin]ity`rkar:lvi
0.822

-_fr2 -
£¥i:i?

I            0.678 67.-8 6780
45160A 0.045 4.5 45o(

0.645 64.5 6450
KEEEj±v 0.329 32.9 3290KLaLhaldi 1608 1 13 0.269

`S-iT.\' __   E69o

K±iEk||avKh;irka}.avRfr:Hi=av 1608 213 0.2 2() 2000
_re±2__ 0.998

--rid- _ig8o
_Jell__I65/2 0.154 15.4 1540

Kharkal.avKharkal.avKi:lrkaravKh:irkarav 0.39 39 3900
JLqu 0.425 42.5 4250  ,_&i .      0.425 42.5 4250
167 0.233 23.3 2330

Total _       6.533
653.3 65330

Area in
Area
in sq.

Guntas mtr.
10.4 1040

4.9 490
15.3 I    1530

Second Schedule
(Description of the Said Industrial premises)

ALL, THAT  Ill'DUSTRIAL PREMISES admcasuring abo`it 30  rlectares and  76.13
Gumthas   wh`ch   is   equivalent   to   75.98   Acres   of  Villages   Khar   DevaLi   and
Kharkaravi, `i.aluka Pen, Disti.ict Raigad. State Maharaslitra consisting of the Gut
Nos. and are:is listed in the tat}le below:

I
Village Gut

N6.
Area as per revenu
record__-_TArea   ii;

'{hard€\,'|li

I(harde`iall`'.{TF=d_,;:r`l_li

(harde`iall
•(har']e\,.1lj
`ZHd-arvTalr

;(hariJevall
(hardev;Ill

".IN_

Hectares

2i/-2_.LO±
2_6_/_i__L£|6LL_
26/2_2T6./.§_

`-r_I_€ii{

i£/-5-

Area     i
Acre

e Area     as     per
S|1rvey

rl Area   in Area
H.ri. in

Acre
0.5526 1.365

I.3914 3.437

1.7904 4.422L

15
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Area     in
`7[ii:i_a--A-in

"eclares /\tre
I

27 I).470 1 . :i 6 1

I(hardevali 28 I).860 I   :!...124.Z!.1()7

Khara*aTi 2§_. 0.853

Kha;JFafi^ 30 2.309 :;. 703

KhardevaTi 31 1).921 2.275
I  Kha;aFaT[ 32 ').9S I Z!.34tJ:J

KharH\ 36/1 6.896_ Z! . 1 1 4.

Kha;a-eTffii '-3612 oi€o 1._3TB5-._._

Khardevati 37 I).496 I.225
Khardevali 38 I).263 ol?,i6__
KhardevaLj 39 0.354 0.874
Khardeval . 40/1 0.341 0.842        \
rmardevar. 40/2 1).342 a.845
Khardeval 41 I).255 a.630
Khardeval.` 42 0.617_ 1.524
Khardeval: 43 0.319 C'.788
Khardeval: !44 0.1S9

.E[5-9T__

Khardeval! TT5 0.243
.E'lido_'_

Khardev:T; i  46/1 0.521 I.287  _
Kliardeval:. i  46/2 ().210 ir5iF__-
Khardevail,. 47 0.458 1.131
Khardcval) 48

_o.54o
1.334

Khar.devali . 49 0.615 iT5iT_
Kh;--Fdevalj 50 i  ().18S 0.4S7
Khardevali 51 o_-07:) o:ich_i:iT6__
Khardevali 53 oTa65__
Khardevalj 55 ()TZ8To_._ o:6T3r_
Khardevali 58 ().499 1.2330.600

rfeFa=ri 60 (J,2ZT
Kl'ard{'t;=rl. 6J` ().58,I 1.q42
Khai.dL.-;aij. 62 zr33T5~- r5T8_`____a-azz___
Khardcvali 63 i  . 7 9 '1

Khal.(Jcvall !65 I .064 2.628
Khai.dc.valrT5i3   - - (I.36`L 0,899

i   Kl,ardL,yalii.-------------.-.-- 21 i)Tar()F _ y i:;?5--3_'_
Khai.devall .'`: (I.4247 I.0490
Kha|.di4val| 66 0. 1 7 1 7 0.'241
Khal.kflravl 4 (I.04'; 0. I 1 1

+EpaJ.*`r,"J
5 (I.f,4:; iyriij5`__

J#'_`£yr.!9hT¥_v.I 160/A~ E'T5'2iJ__ OJ'31 :3

114           )Khardevali 32 ').9S I

15 KharH\ 36/1 6.896__
'16 Kha;a-eTffii '-3612 oigo_

17 Khardevati 37 I).496

18 Khardevali 38 I).263

19 KhardevaLj 39 0.354
'20

Khardeval . 40/1 0.341
21 rmardevar. 40/2 1).342

22 Khardeval 41 I).255

23 Khardeval.` 42 0.617_
24 Khardeval: 43 brig_
25 Khardeval: !44 o.1Sg_
26 Khardeval! TT5 0.243_
27 Khardev:T; i  46/1 0.521
28 Kliardeval:. i  46/2 ().210

29 KhardevaT). 47 0.458
30 Khardcval) 48

_oT33iT
31 Khar.devali . 49 0.615
32 Khardevalj 50 i  ().18S

53 Khardevali 51 0-07:)oTa65_-
34 Khardevali 53
35 Khardevalj 55 ()TZ8To_.__
36 Khar-devali 58 ().499
37 rfeFa=ri 60 (J,2ZT
38 Kl'ard{'t;=rl. 6J` ().58,I

139 Khai.^d~L,-;a-ri. 62 zr33T5~-
!40        A__

Khardcvali 63 i  . 7 9 '1

¢1                 Khal.(Icvall    I 65 I .064
4 2            ~ Kiia ;:a\t.tmaii iT5i3   - - (I.36`L

43            i   Kl`ardL.Walli.--------- 21 i)Tar()F _ y
44 Kha'.deJ;`Il' .'`: (I.4247

£5   ~   ,hKhai.a.ivall i;6_^^"u. 0. 1 7 1 7
4 6            ' Kii=i:rfu-rl vi ' 4 (I.04';
47            I   Khal.ha;;il;-I 5 (I.f,4:;

`A8\]I.#l_`Fr.i.a:f¥_v:I 160/A~ E'T5'2iJ__
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``;llrv'3;,

/\rea    in     ^ri?-a
H.R.                  in

Ac'.e
0.48()4            1.187.

().922€           2.27rl

{).8672           2.142-;!Tzza3-T5.-39ir

-('=2i5£-L2-£E:-,---:.`TiT5--T2-,36Z-i
-(iT9T€3€--T2T58l`|

E

..,::`

0. 2 2 3 I

('.3364

i)_:3.9_a5._~O.6TatL-Ti

a.4544
a.1558

ET2T55Z

(I,7906

0.4573

Ti

Cl.544            I   1.3

i;T6TZ37_T
C'.2225

0.0788
C.6441
0.2641

a.522

0 3985
0..5,863

0.6558
1 . 8 3 ,i S

iiias._
0.:!8rl`)_6._'sT(

0.42.t

0.  L71mo.1i'_

_oT(iim71

().i,87.3
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9S,
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RECEIPT

Received   rl.ilm   the  Purchasi„  |n  aggrcg:`t.e  a   sum   {il`  lNR   164,63,50,000  /-

(RllpeesOmHlmclredSlxty.FourC..roresSixtyThreeLakhsandFtftyThousand

Only)    (sl`b;ect  to  tleduction  of tax  deducted  at  source  at  the  rate  of  1%  in

act:o!.dance  with  lhe  provisions  o|.  the  Income  Tax  Act.  1961)  vide  Demand

Draft/Pay (trder t]eai.ini! no  .4ZE.±a+±]j 2.1ii.dated jz±£±±±J2J9ZS

2oz5,  dra``.n  on  .i+Lete~±SIL±!SL±i__ Ind£±1_

B;ink,+±|__adth_aLBTaTich,

bein|!Total(:onsiderationpai{IbytheP`irchasertotheVendorunderthisDeed.

WITNESS:

1.  M`.  Naner Q®lbL`i`ha

2. M`.1'anrra.a   Sunraotc4¢

f=5S§
4`i``.-`=`

(.'....`....:-``.::.;r.{.i:,i;;:;:ii..`..:l:;\;,;::i`.;`;.:;.;,

\    _~4,                 J

WE SAY RECEIVED
Prism Johnson Llmlted,

Mr. Nilmial.Hasant Shrofr
Authorised Signatory
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F.No.12/10/2021-lA.Ill (E-153021)
Govomment Of India

Ministry of EnvironmeTi(. Forest and Climate Change
lA.Ill Section (CRZ)

lndira Paryavaran Bhawan.
Jor Bagh Road`

New Delhi-110003
Dated  28th December. 2023_g32

-LJ=1

TO'

Tlie Director,
National Centre for Sustainable Coastal
Management {NCSCM),
Anna University Campus,
Chonnai- 600025, Tamil Nadu,
E-in a i I : di.rocfor@ncscm.res./.n

Subject:   Proposal  regarding  land  bearing  SLirvey  No.40/2,  42,  43,  44,  45,
46/1,  47  to  51  Village  Gadab,  Pen.  District  Raigad  by  M/s  Prism
Johnson Ltd. - regarding.

Sir.
Please find  herewith the Maharashtra Coastal Zone Management Authority

letter  dated  20/11/2023  on  the  subject  mentloned  above  regarcling  reciuest  for
amendment in Map of Raigad District (copy enclosed)

2.          It  is  requested  that  the  matter  may  be  examlned  as  per  procedure  for
revision  of CZMP as per CRZ Notificatjon 2019 based on latest satellite imagenry
and  ground  truthing  and  comments  be  provided  at the earliest to this  Ministry for
further consideration in this regard.

Encl.. As above.
be.tul!:\.

-(Dr. H. Kharkwal)

Scientist .E' (CRZ)
E+iiatil.. h.kharl{wal@nic.in

Copy to

1.   Member   Secretary,    Maharashtra   Coastal   Zone   Management   Authority,
Environment &  Climate  Change  Department,  15th  Floor.  New Administrative
Building. Mantralaya,  Mumbai-400032,  Maharashtra.

2    M/s Prism Johnson Ltd.,  7'h Floor, Windsor, CST Road,  Kalina,  Santacruz (E)
Mumbai -400098. Maharashtra.

3    Office copy/Guard file

82299
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•ifil

5qfiifeerRE,
ffi.iTiTT tr, in

qigRE,fas :   3c; qq;3Oev.

faH_q.ita.qi<Hlacoiqffii5qitfflriffl.inf@.m7Tscad.TIT.5q
dri\qps+Peqid@tziigivtmi=Tfain3TFTToma¥i;i©tF55
t7@aiqu7inHqTu"TieFaeqtFaqmq5whaTTaaened.ed
tTTEi5lt5thTqthapiq€3Ti<...

3. Complalnt received regarding mangrove destructions

di-q.rfuTrifttTerirmtrqtaifetr5r3F.
aREng-fay3038, 8qc® ft. Ovqq;3038

i.sqi2ieTffi¥fflfaatinqiarfeq5]ff.rfuffiitRT:ffiitTz5EFT
a35Tv€-hay3OQ878qci, ft. Ovqq;303¥

a. ar q7Iqi®q ia qa ffl.a5.al/tinr3it/3O?8-3q, fa. O€/qq/3Oi8
8."qpiqi®qlfqi*i3TT.3F.en/in/?q€/?OQ8-?t],ft.O€/qq/?O?8
c].enq7Iuia.uiaqiFiFT.ff/qqAI/Q`3/?o?3-?8,fa.qo.oc.?o?3

` ,    sqha iriitiicrfitl edff.q I 3 qrfuRErfuwhqTatFq chfflftw 6TIran
Trfe aiitr rfe ng rfe in HTrroTTF E5i© t5iT8 IRE ie qifeTed RT
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iH=zr fen qigiv 57u erie, qffi fflrfu a5T€ qE± iffliFT ha qTan 55T  nT;;
``,ichfa.aT5fei¥ffi5ittichETtfro55TaqTEq¥¥Tg¥reniT@eraHifife.

wi fflTch Chfaat i5irfu AfaTck qT TRaiT 5rfu qi5tFa5 giv iTTwh qT5]
rfe MHOGK-``6q  rd aH # €gEE vH Tin nd ai5I a TH €nI 67qiflffl Tin ie ZIRT
an HaFT a5ffl. 5qiiET{ arfu ]gE ac,cl»+"`ri ire 5Tflen wh `,ii`it«ofti:ii of fa I
erfRE, q5faTft rfu  iid tai<Hla®I gil S tffi ri tha tBRae 5afro ca
f5€ qTch 5rritffl ch F©  q=FT qTap aqTt a5tin rfuLifatfro gg
<=i<€qdi-til  dr  ch  `fiEticnc4i-itl`t  usw  an flfrm as Eq¥ 9Ta.  qTE]Tgr  iFT@

rfuli5Ttlwhqfa"ii9wlTT5TflThaaigrTET5tinqz7qLd5rfuiga
a75whffia5qinrmHTFTgrTfinq=igqfin.tlgivi<qi`ii^Iftedg7T5giv
SHIT ut ca 3Itlar an er FflEH a imTT ftiTa an. jsw rfu Bqfed rfuffiFT
ffiwh erHaT tiffi fa anaT FT5ca Tar ire an qT5ira at ch fliRE ri
•-HTvii-a-I-qd-faiqiThca3TcaTqqTfflgiv5iapqTrfu5TfandertlaTwhFifeT5rmaT

i5qiflaerwhffiaerTF@ndTT@qaanET5t}ae3TT"rfulT@apfaSq5t©
ed5TzmaTatTfflgivrfe¥T5aiT@.

;ffflTwhwlanedGpsPeadingNqc.€`9`veE03.O"cqerTed.
57riaT ffi i5Tir ger Ha3L&i{Mqu rfu if55T affl rfe aigr car drTRE

tTHTt ffl@ an. fflT en tei\co`ilE`fi quc`riq,`ftcil rfu id. aS an Hfan dr aa.
tlcoI`€iqiqd rfu `ciifro 3Trm an RTi@d<i @ errF@ ". i3a                         `i<cHi.fit  q.iqaoqi

rfe ffi e]gr                   HiT5qT 5Trfefl¥ rfu ai@`rfi..i[-i-ifofi qT{ TT5ap arfu. ch er7ETT
5iE5Hch€qnE+iicl`canwh3flifeqi`+`ciq7€:cil-enTeq»<`i<ilq»€\c«asHfq¥drrfech
TifeT5 zi5OiT¥ enfa. an arqffl qTRE wi EE                EFae. rfe 5iean
at55qritT{rmrRchwhacaffl`fa±erqxp@qT]TTgTagivriq¥TF
faiwh ffro ch}. ". gq iffltTT5u, gil ffi  q7iii5qT aEL a=caTa i.03 effl a5m¥
apiqcoqiid:  577Tas  qD`utH®`{icii  Mangrove  and  Marine  Biodiversity  CFM  qia fa qTEFTa 5=P

fen=ffiFO7=uTTqp`c`wltcna;in3iie3u],`tii<wi=T¢ffFvrmREerT±.q€=ET5agiv
qTmarfuffi                   fan. caTffi eps Fteaciino N qc.8Oti`9 E t93.3ti erTatT.

ngfut9ic9^ic"H,u`,_ffian
_ TTTffl

- FT5th &r5r

+,Ji==.-JSWan
Tatsse

F,ri fr ± an`,r A\;I `t Hp. 2 .`!`.c!! rL,r ) an fan -Ttxp_ a . 3T-aF€
:,L~` ~.: -:-:tT;FTi tr ¥  rT},  i.rr=fr=,'  -+=`:?--:`--i'  =-    .a -I--i;:.-.Tit .Tr-3T`-;-+ .  -_ ,,.,. `   i  < . -\:i       `    ,.-,    : ,,   I,,   .

I-T .-y'  -L=-|~-.I-:r-~~  ?I"~r-F.>-,I   TT:r.J-==;-L±  :-       1   +,   ;   `: ---, a    .i  :i --`.   `.\  '` r,  -     J` .  `    i    . I

---`      -              -t\i  i  -h    T=+:-q:.i-I-_:     i;      ',T:"~--¥-.-..=,=  TrrT+,-.;'^ .-.-~-r-€=-`r--i` --..- =-I-, -^        ---I-i.
i   .-,,,,,-,.-        _,             ~       `        --I                    -            .

i\    :--.1(`     u:I    ;i.       i   .L   i,   r`   -,   J     ,,,.  I-.I--
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"iTa3Tfinqfa"F.gapfbera-vFdelf.€.fu/apngft.oq.qo.apevffiTF€,9
t\,:fa  300(i a MPlsAc Map qftfiTta. a , R€ rfu 3F. itjovQ03q Ffro ". i3a "Iqi®qia 3TTed

qinc, wh a5i3@ tq5qTan ± TRfiTEL` ORE q a ` wh irfea a]Tto a
3Tqihat5a8T"TfflifronderEqT5HTRZFqtiqTafaaTfr.

froffianAvp(HF`&Aclmin)anfcaulqlqigtl1<tl==qTqfffiHTq`qo.
tsoTTwit97q3€aprfut5tHF3Tha.afro"fifeat5"TRIanar@iFTaat.€
tilt q``qu`a rd " ffi aldq7+ii.a.g+I fin ffi fas " an 3irEife `3q€e-uiD`!idr
rfeNA(Non-Agricultural-fingr)ened q5Tqacrfugrfq5fflfatra
wh. tqTaifl an iriiTim igr ffi an. tlT 3Ooa ri 5iuT i3qffiF <iqfTqutiiui see
55fii5 ire qT `qiaiiq`¢ qT th q5TqET q`cO rfu qF it`+..iiiidi ife ha EqT aEerra
qw¢iq¢iltfta¢q`cg,di];`tii<ffianffl.fflqTani5TinifeaTorffitFTcaife
i|.03€.rfu¢i.+fa<iili.rr=anfflfflqT55FrfuiTTENfan.fflriiT{ffltanflT3OO`-+OqoFd

" qiife <ai<:p€\dl 5T7Tq€ ffi an. tqTafa fflT <9i<:p€id\ 5TTiqiB rfu a.\:aeti¢ifttii€i an

ffi-q--I-.Iitbi 3rm¥q5 giv qTa ae. wh tlT 3OO`-Roqo wh ar qfife gil nd
ire B"es fin giv pi3i.il€e:u 5Fr5ig t5ae cDiqcoqilf rfe it5@. ch an 5;iapFT
wh a5caritR en5T ck wh ltlco`i€«`tiidi iiian 9i3i.iiict« v5 ire dr rfu. en
ffi55±whfEcoic,¢IiiandREwhHT3OO`_3033qfaq¥rfuqDiqooq,irdian
qTgfflaaftHrfuedarrfuaafasaan±q00%utan.chfflTap
whqTBPr<`ivqliq<`Iq<ErEacaaeqTTmqHi3inacaiRE5fflR9T@an.chTTffl

in an Fti® wh at, qTffl a . grTgr Hrfu Eqqca an i rfu rfu
chHT5@ ffro at I rfu FT7umaT 5vi RETan  vi TRT ETrat3i} ae. ch TTEft

ieqfl-Fae3T5€an.anpgrTedqi&.Oig5¥3Toranqo.q€
q Exp erfflifo de cqT5T giv irfe 3TTa. an ire aTqu `O.`c q5{

en,  5a=T,  ii`]€Lthitliol  de.  encaTa  aTgrT  q3.qc  ¥a5¥  ha  a  ffi
qTfaquTTTTanfro3TTaafa,aen€.whjswaniewhqq.`c¥55tdr5a+-

Tin .i6i.ilHigi at 5rfu in `qLuq[ofic„ 37Tg,   `,gc gt5T rfu rfu vccciici,Ttl 3iq,cAiiT{ii ;

iti¢pl`¢ii`=ii6i ffliT a qeiib;ji.iqGi`¢ildi wh arfe. rfu rfu rd jiliaqN`iHi O,c` vq5T giv

tTTRTinrfuanQTwii5Tinfan3TTa.

55fflapa9PrEF±igfrfuedfipe3Twhi5qit}dirfuTFTrdsutin
3Ffty RE, =f@ ap i:i i =u.i ct:i i3 3italifa i i {i i I <i i 5i ti+ .1 rftt!iT rfe, rfurrirrizFT fen rfu ti=i7

35Tuarun Sid tRE. ap. , fig REi far  3i+Bgii 3ian3 \3]TrpT i:3it+: <ei?a a i rfe 3Tfa

giv fan ffred ened Fr8. 3rftr fflfitiT dr ffi fflraTaerrffiqi €rfu HrtH Hrirfu
Frrfu faEaten, GTfdr rfu 3Tran qlfafflTTTffl fen \riitiildl qT# d7.tiiltzji Tfa
¥=r:r¥?rfi-a^FTzr!-(rj `'.ayT#  t.rj? a, xp xp RT -fir- giv - giv\
-.irT'-i-,~T?¥`-=^  ':rT,ij.-*--t  ¥L-r¥.TT=  :.TTTrT:-=`-    r`~{~:i,-i=-i'P/   -`,,`  ¢  I   =.   c ,..-., ``-,       L        i  ::i    -.„.  \    ,.,..i.~

~   r-,.-  =rlr,-T-.,' TL::Tir5T-+-=r T=r-i =-I;-.`  -..=L-+-  c.,I  =  ,, ,  v ,..,\   : ,,--,ir  ?,--,,-:I T'--    i ,-...,    : --v .-`  *',```

i:n^T*r-  :.I;=i]¥ TIT..~ T?`-'¥T=--I:T~'r---try    ?T=TTT J== T=[`,--T¥=t  =~`FT-i.r)'`+/¥-,rT+\. - T|-~:F~(iT=`  -.'=-i:):. ¥5~.. ~.I?`-'-,'
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ET5@. rfu ir5ift 3c.cll`id`c a a€ai5 ftTTTTrm  qui ]tti l<, enqu ffiqrifo t5T55 qTfaqTTIT5gr
`'`4awhgtinv`i6qquqitl3TTaen€.

giv 5TF ciq.®qiicN caTfflat rfu v=Tq q5¥uqTa 3TTan dr. Its € dr
rmena5T gr aT5T. " rmTa 3000 fan in enRI qT5H Ted. ap @ FT@ qTIr Eat rmia
Tqwl.rfe5itasqiTq`€®qiitl<enqT7rmFTflErdananchwh*rfe.fflS
whaEndwhFT@qflwhaifeapat,TrqtTRTas.ap©±
ire FEa grT wh a7ca ffi ffliqu in vmffl 3]ai€ ch ed in. ed iri©
cri€c.t«tia< an ¥i®.idi® ims ed Fit ed fflca rfu. ap i€q`#1€q`c:i fflTa FT@ q<a
ffi.wh qta q5ET an qfarfe rqttlitltlio^i enfu 3flife q"wh qfRE rfu
`ti`ii&q7`c`i qy<`t¢«`m.di 3maqa7 a Fas ET5T rfu q¥Dqm g5aTa ca en±. giv iFT5T
clq.cnc«id<,FrfttFaii5Herwhi5ffiofwh<al<:p€i`+I`grgaiTen€.

wh qRfiT53- ? gent uqaTT inn 3TFzin as 3THaT Ewh <`itlqiiq7<r`Icil trm
ena¥qqJ ertlfflT± gil Rep ire Eat-3TTed ETrfe 3TTa. wh FT.          LJ.  u    3Tfin
qia qpiqi®q^M qa ff. ffl.F.3I/ 30/ rfur3qta/ apq+q€ elfin ft. Oc/Ot]/apqq qT qnd
qifan Tffi qi^iq,<uilq,`^Idi fh ire € FT7ta ETae an dr tll 300€ " Tfi
aTentT RE wh € Hffi rfe erffro it5@. HLjrmT gr qTie q ed
HIr)chrfetT5rrfefro-qt9dirqqAI"a.qq36`«n^96c;q€-q®ft.Qq^97apqGdffi
Ted f*. ffi i5Tffi -qiqffi.qTTmri rfu at a5@, dig " giv 5iiasiFT Hah T an
qRE ffi ed errsE ae. c`:iltii!i.ii.`ri ". ibeaTia+.i€t a fha €¢iiaq.I`!t qrfu, maTTa

F@ qa 3F.  g,coqrEqic;  a.3; gq Sis qT-.  €.  f37  3038 f±.  Oq.qo.3038 IT Tap
qs5a5tiitq5i©t5TTTqi5whdrIerTaTaii`qul`gr«enqREiq5ffl

Q033rdaea7tlaTi5rfuThfl5aTiFTTfro3ke,ffiiffl77Tatqtl€¥HTwh
fflgiv 5"ca ffro rfe. ed MRSAc 3Ooq ffl Ted fflTalEFF a5a erHaT fflTqT

givirfei5FTeredftyfaTT@.giv".i3aqTqTengivFT.i8HqTqTfflREfRE
38Ov303q Hr ffiiFTan gaqT aTa 75Et} erra @,   fie qTin a5. 3Q8€/ 300¥ Fife fan fa.
Oi;qo;3Ooq gent Hit 3Ooq Tff 3Tfha aTtlife    '                  tffi q.`uqittw dgr "
qiffi 5Tq in rfu. dr FETtlq= an F± 3Tfife q`t9w ET 55F 3q tap 5en= tF. 3q rfu
5rm dy q,iuioui6^i faTR qjffl fflfrm 57q ir TT@, @ ETTffi FTt7Fi]T ]gr , fflqT

giv FTTrfi fan HFT@ ¥ui-ci^!8 i` fl quTin Hfflffl t5Tms q5ffl ffiiRT as wh. rfu
# EFTfr)rnTrffl tFTftry ut ife` fa ar .;giv 8TigTCFTrf 5TiTas t# T#, 3:T* iF Trr.
HrqTi= gee rfe;i:3F i``^¥F rfe HI¥ ,; #r i=. :`) `i/u},;? I 3 : # f* 3Tr±. # 3]r? ¥T¥ 7FF eTra
a,  ffll@  \:`iiiig:i   ¢sli<g€idl  z5iiTae  tFdi  iFia  3rmaii,   FT.  rfe  r¢ji<iivFiii   Rife
•Li! Sol ;i.tit+ qTfro 5idr :±,i<iciltitl awh FfanT{ 3rm ai¥ gun rfu tFTrE7 Frie iaTi3i

iTiF ir!-!^t. FrEfa =r rfu c,Trfe  ¥ -:~Txp dr* FT¥  apT¥  p!.L  J.iiv?Oor{  ±4i:

=`'  -`----.--L~-:'    :-`'--:  .          ~~---+-:   giv'ir--=''-i:.5--;rt   TTT=   =`r--=    -: ,-.-     1-=..-\    ~_ --.-

TT.-I  -i.-I    I.   .I-,,
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83, 88, 8q, 8vq, 8®, 8c, 8`, cio, qq, ti3, qc Ffro q3.qo qq5t aaTafroi5tEffl and 8Tin
C'

+aTTach ffi fin dri\q]q.i Hi=T TT€ i Tea 5tEffl giv de 5quqia erTan erTa. a ".   a^
5ffl rt«<ilco<iia 3ileeii1tc«< F at5Twh a=5qTa erqT HUFT gr q± q7iEiffl 5er giv
€iiTaq.`€ico q3[ 3F.  MFNrDDp;?3cq;apaea3  dtd  3c;Oara033  ed q fa ck  q7iqooq.iiii

577ra¥ qN`I¢ilqp`::cii Mangrove and Marine Biodiver§ity CFM ca in a5 , anET gil th€ fflfa

ch rfe  OQ3`qoqqqiqae FEa tq5FT wi 3cO`33q.ro fas 3c;Ovap3i an nd rfe
oqo?coedam*erTfa.

fflHa rfu ed Hf`faiQcii aTqch t5a a]HaT q€t  rfu alaqu Tch dvi
aife qirq`ql.Htapl fflaTTfro rfu q=a ffi i5Tin ai5rm ffi`rm. sa     I
€pia.ifto!ii  5TTTq5 a5a* q5iEi5FT  ap rfu giv tFroqTan Ou€3n],`«i`c  an 5ii5H
ttieqnc»id`c "iqiqu{lcii  fflTa{ FT@ ETed I uiwh H7]TUT iFTm erqap @ Ea=a aT T5wh

ria©atwhiti®`.¢nq7`€icHgivRiiftriq6e,ciiiferiT5whalfroTTT5enfaT
FTTan rqci¢.rQqtl qi5I in erwh fflTIr th wh * ire iT 5iffiqT aFgin dr qm
€itFvzma 3TTan. cang± rygaiT rfu             in    er* f± air de qfr, ffl dr erffi
-<fa-iaia€iai3aifeiwpi2i.iiteEiiaq7¥aeang5Efarfu5rritrrmqTqT5thq

EaTwh5aedHedffiiapfflftHhaiT@.

di rfu qgr fh. ffi ± ri wh qTen RE5man a;ca er5qT5 nd
qD[t4i®vmen¥Trfuat.apBaeedqrfugiverirmq`c£FTenquTwi

rfum.

q. vf€6IQO rfe a a `
3.6vrfu Orfu
3.GeoTagwh.

8.a.3.eTtuTTacrqiqlifeHET
i.enfantiarfufr.i.c.3Oq`ffierTangtT.

ffltT-FT.¢iic!r+i`¢±fltF3Tfinrfu.iiitt{1\{ii€iHELiTTH.

::=   trf, ¥  .;\l:i. :;i+;i:i-=i;:I ifeRT rfu +I if%<i` :i :a ± en¥
t7=r _ =rT .rt 3 fti `ti = , + in zii]T prf€RE rfe `3rfr,

givEL
Ties H erfen ,

I =,.,--i :c -rTT?Ir
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€

tit-qT"i5arfuEfuqua
3TjF. .... 5U5fl5
q rfuqfas a.rmfflqTa5,".giv,".tr,f@.T"m8

3.fl.E7rfer"GT77aier3TIr,u.REqT@,an.tr,f@.tTq7i5
? •        .   `       `.`.J q. 7it@.              I ffi 5ffl wl EiT. tr f@. mT15 aS ia.w.5q

givTmi=TfainHFTTRTE7i©q5tr67ae
fflHinmTumaTieFaeq5aqTFTH5wherTa5ened.rfeaTt5Ta
zrmq7Tqan...
?. Complaint received regarding mangrove destructlons

3 I    `   .`',.                  .   .rm.q.i,7rma",fflt5qFT qiFTi5qfflm,ffitiiRE,ar.twfa.m775

8 aten55irm"aqen aprriqTa5,TREFfl3rfen,qi5qa5giv

q erT5grfflTadi F. en¥. ffi ffi 5i© at5tRE qT. i3a iq"Tan, gil RE fie
fEL rfe a8Ovi039, ft. qv03;3033 an rriHqT rfu Etan
ened qTth a5a rfe. ". i35                             F iheTed a=caTa
77T.  i3v{  HqFT  gr a± q5ii©  q5H,  gil  Fia  rfe  viFT  ff.
MEN;DDp733cq303Q3i,   ft.   3c/03/]033   ed   ti.03   ease   a3rffl
q]iqcoqliT]^|aT7Taigq.`vtilo`^iciiMangroveandMarineBiodiversftyCFMca

fa qTan 3¥H fca <ffF qm a5a@ en€. ". i3iF               f±.
qv0373033seaTanuTqiffaHFTdrREen€

a q'iti®qllt]l"owae q5ii5FT  ae 9Taffl  en€. qfaF. erT=. ffigiv 57i©at5RE
fELTra. ".  ga  apm5q:.  giv  ae  R€  fEL  fro  a8ov3o3q,  R.

qv03;303ian5feiiaTchchEenerTedqTtha5aenfa.
®}.\` KiqcoqliTienow-a5tinIr•,fas¥tirfuFPITnd" -

-Fcicoq|iFiianETTan'GT©vyitHiFqvtqgrimaafaenaenaTffiffiatffl,

Q                    I( tirmq5Tfflgiv,EFFT3]irfuIr-     I

i5ir i at +

I,i    :-i  ..:.,

ri¥T3. F `3TtErFT

89 306



.\
iH

EI

`

EillEEEB    `      a    Ei

ng¢%=           4      `i!Qfe

~EI±erffirffi¥~se±¥

December 2. 2023

To.

Omce or .he -  Director,
Environment & Climate Change Deparfroent,
15th Flcor, New Adnrfustrative Building,
Mantrdaya, Munbal-3 2.

Subject:  Minor  Corrections  in  the  MCZMA  letter  dt.  20.11.2023    regal.ding
pro|]osal for land be8rfug Survey 1]o. 40#, 42, 43, 44, 4S, 46/I. 47 to S1, 53 & 58,
VIllage Gadab, Pen, I)ist. Raigad by M/a Prism Johnson Ltd.

Ref:  Your  Email  Dt.  30'h November,  2023  a|id  attached MCZMA letter  dated
20.I I.20Z3 in the 8qbject matter

Reputed Sir,

We invite your kind attention to the above cited subject matter please.  On bebalf of

the manngemenL we wish to express  our immense  gratitude  and wick to  thank you

profusely for favorably recommending our case for further necessary action.

We  have  also  perused the  MCZMA  letter dt.  20.11.2023  addressed  to  the  Director

(IA-Ill ), Coastal Zone Regulation, New Delhi. h the said letter, we have observed
some minor typographical errors and omissions, which need correction please.

We wish to highlight the same for your kind infomation and perusal as given below:-

I. ha the Subject matter, Cfut No.53& 58 needs to be edded. RAIGAD has also

been mistyped as RIAGAI).

2.   ho  the  Second  Paragraph  of the  ls`page,  Gut  No.  53  &  58  needs  to  be

yi#depiratrmgraphofthe2ndpng„unber68needstobecotrectodto
r   ~f~¥#k§5indlndy,  VIllngc  GADAB  ha  been  ndstypcd  es  GADAp,  which  also

.  * . ff \needs corrcetion

•!pt!r..[9.1 i .!9 .... Oi

PRISM JOHNSON I.IMITED
{roaMBILy pli3M ctM.Nt iiM iTtD}

H . a J.hn.eA (lndl.I Bhrtolesi
£9ap®f.t. Ollto.; 7lh Pl¢`:ir, Wlnd.a?, C`3.T  Re.a XIIbeL, fanlaerun (8). Mumhal -.00 0®& li`ell.`

rL +9` ` 3Ir.ee. 7.00 / 86so !SOO#xpL.toitieniee,Pf(mJalmcon!mltod.3°w6``:.„.::#i#©h^,#qu."::#%#i`e#:Tn¥o.j£#is`EL¥?i

GIN! i8aq.3T®iggSpleo`4oS®
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EIJOHN
Not Just .llco,

We  also wish  to  infom  you that we  have  not  received  a copy of the  minutes of the

meeting dt.  02nd November, 2023  alcii`g with your email  dt.  30`h November, 2023.

You are requested lo kindly do the needful  in the above matter and oblige.

We wish tc> thank you once again for the necessary help and assistance rendered to the

company  in the matter please.

Thanking You,

Yours  Faithfully,

9689940226

B#&F.HOsN?Ti'|Big~eH±L:^o¥1||!ovTru5g¥

4±9¥#*OSOORA*,B±.g.F.¥e3,9±¥
~,,-<     ,.1         ;I

SIGNATORY

Lufl9fyts±

pnisM ioHNsON Lli+lTED
iFO.MmLypRisMCEMEurLiMiTEO)

11 a a Jchn.®n (Indl.) Dlvl.Ion

Coipomho|lle®.7IhFlooi.Wlrid.®r,C.a.1.`fro.a,l{.lln.9.mlcrul(E).uumb.I-400098,lndl..I`+9l-2240647300/26S.7300
a.ul.`®J.d0111...Pftomjohi`.onLlmll.d,90..L.imlNIW~^pmm.n`..^m..rp.lHydmb.a-500016.Indh.

\^/~ww.p.lim\|chniori.in. vmw.hrJlndl..com  E: inlo®p.I.m|ohrtson.I n

CIN:L26942TC1992PLCot4093
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M^IIARAslr[RAcoASTAlzoNEMANAGEMENTAUTtloRrlv

lltl. No.: 2202 9388
E-mail  :  dirt .mcv-mh@nie.in
We bsi te : h±tes urmezma€gt±in!

No. CRZ2023/CR214ITC4
Office of the -
Maharashtra Coastal Zone Management

3:u#fy#vj#:i+n.,N&c:I+Eamcint±#e
Bu####%+2Mo2un3whhaH00032

Diresl®raA-Ilo.
Coastal Zone Regulation.
Ministry of Environmen| Forests & Climate Change,
I ndira Paryavarai` bhavan. Jar Bagh Road,
New Pellli -Ilo 003.

Siibject             Proposal rognding land bendng sLirvey no. 40re, 42, 43, 44. 45. 46/I , 47
to 51  Villag€ Gadrb, PeTI, Dis.. Riagad by M/s Prism Johnson Ltd.

The Mal`aeshfro Coastal Zone Management Authority in its  170d' meedng held on 02nd
November. 2023 deliberated the sut)jest meter for regarding land bearing Survey no. 40C. 42,
43, 44. 45. 46/I. 47 to 51 village Gadab. Pen, Dist. Riaged.

2.      1tie Aiithority noted tha( the proposal is for M/s prism Johnson Ltd is seeking revision of
the CZMP of the Survey no. 40ra. 42, 43, 44. 45, 46/I, 47 to 51  Villnge Gadab,  Pen.  Dist.
Riagad. As per the draft CZMP map. the subject land is shorn as CRZ IA (mangroves & 50 in
buffer zone area), CRZ I a) and CRZ It] ama+

3.          The consultant preseftted the background of the matter which is as follows:
•    The Prism Johnson Limited, has its tile manufacturing facility on land admeasuring

I 35.15 acres near Gadch village in Pen Taluka of Raigrd District in Mcharashtra
•    The company had taken a mine on lease located in sindhudung district to meet its need

of Feldapar which is used in tile man`ifacturing process.
•    The company had provided its ou/n land measuring 12.5 acres to forest deparfroent on

exchange basis for compensatory afforestation.
•    The   Forest   Deparfuent  had   planted  mangrove  saplings  on  company   land   for

afforestationwiththeprovisionofanardficialtTenchtofeedthesalinewatertosaplings
from the nearest cfcek channel. Since. this land `mas a low-lying area. the mangroves
were quickly cstablislied and starfed growing in the adjoining fallow aTca.

•    The company found the mining land at sindhd`ng not feasible and hence, the company
called off minil.g activity and following due process of law, sLnendered the land to
Forest Departfnent. Sindhudung.

•    Hon'blc su|]remc court |]agrd an order cited 5.8.2019 for restoring the compensatory
land which was given dy the company for afforestation purpose to Forest Department.

•    Mangrove cell vide lctte[ drted 25.9.2020.directed the company to obthn the Hon'ble
High Cour( pemi88ion for removal of mangroves from the subject afforcsta`ion lend,

•    The company moved to Hon'blc High cowl by wpNo. 3409C02l sccking pcmission
for rcmovat of mangrove. from afforested lend, based on the Hon`tile Supreme cout
order and Mangrove cell diroction8.

•    The Hon'b]e High court paesod an order dated I 5.2.2023 directed for rcstoretion ofthc
company land by outting of mangrove

•    Based on lJon'blc High courl order, the Deputy couscrvator of Forest vide lcttcr dated
3/3/2023 has €ivcn perrtilrsion to cul the mapgrovc planted on company land at vi`lagc
Khardcvall Bat no. 40#. 42. 43. 44, 45, 46/I, 47, 48. 49, 50, 51, 53 a 58`
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4.           Thc`  PP presented that Considering the Hon'ble Court order dated  15.2.2023  in the
subject mai ter which allowed the removal of mangroves from the company land rfueasuring
12.5 Ha sitiiated at Gut No. 40/2, 42,43. 44,45. 46/I, 47 to 51, 53 and 68 , villnge Gadap, Pen,
District  Raigad  and  directives  from the  Forest Department,  the company  has  removed  the
mangroves from the subject land. Consultant and PP presented that since the land is free from
the Mangr()ves, it's free from CRZ IA classification and hence requested to revise the CZMP.

5.       The Authority noted the detail background of the matter and Hon'ble High coot order
dated 15.£J.2023 and Forest Department directives. Exper( Members observed that the matter
needstobf`examinedbytheNCSCM,ChennaiwhohaspreparedtheCZMP,2019oftheRaigad
District aiid provide its report.

6.          In the light of above, considering the background of the rna:tier, the Authority derided
to recomTnend the matter for directions to NCSCM to examine the matter and cany out the
CRZ demarcation of the site. After receipt of the report from the NCSCM, Chennai, the matter
will be d! scussed again in MCZMA.

7.           A copy of minute_a of th_e meet_ing are attached herevyith.

qpefapjat
(Abhay Pinperkar)

Director, Environment & MS, MCZMA

Copy for infomation to:
I.     PS  Onvironment)  &  Chairperson,  avICZMA),  Einvironment  &  CC  Depanment.

Room No. 217 (Annex). Mantralaya, Mumbai -32.
2.    Director, National Centre for sustaimb]e coastal Mamgement, Anna university,

Kottupuram, Chennal, Tamil Nadu - 600025
rf.'}§(§PrismJohusonLtd.,7thfloor,Windsor,CSTRoad,Kalina,Sarfucruza3).Mumbai

4.    SelectFile¢C4)
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NATIONAL CENTRE FOR SUSTAINABLE COASTAL MANAGEMENT
Ministry Of Erlvironment, Forest & Climate Change, Government Of India

No.ur:s"/c:zMAiMNINRAsmM5]i2ADos+|EPC+

TO

M/s. Prism Johnson ltd
7th Floor, windsor,
CST Road, Kalina, Santacruz (i)
Mumbai 400098
(Emai I: < jee`randas3©phoo.com >)

dated     a+/02/2024

sue: cRz MAppiNG pRorosED roR iAi\ID BEARING suRVEy NO. 40& 42, 43, 44, 45, 46/1,
47 TO SI  VILLAGE GADAB, PEN DISTRICT RAIGAD

Ref: Your email dated 28/12/2023.

The  proposal for preparation of CRZ maps demarcating HTL,  LTL,  ESAs and CRZ Proposed
for land bean.ng  Survey No. 40/2, 42, 43, 44. 45, 46/1, 47 to 51  Village Gadab,  Pen  District
Raigad,  on  1: 4,000 scale as  per  location  details  given  by you,  is  given  below along  with
details of Work schedule, Deliverables and the cost.

1. App,Oath
•   Identification   of   HTL   and    LTL   based   on    morphological   signatures   using   Aerial

photographs  and  /  or  by  identification  in  the  field,  along  canals/rivers/open  coast  /
backwaters etc, as applicable in CRZ point of view.

•   Land  use/Iandform  identification  and  demarcating  Ecologically  Sensitive  Areas  (ESAs)

from field investigation, remote sensing data, Aerial photographs.
•   Demarcation  of the  HTL,  LTL and  CRZ  regulation  lines  in  the  base  map,  as  per the CRZ

Notification, 2019.
•   Superimposition of project layouts on the CRZ maps, duly indicating the CRZ categories

of the project location as per the CRZ Notification, 2019 and the approved CZMP of the
area.

•   Submission of HTL/LTL, CRZ Report along with necessary maps.

•   OBfa /a 4€pnory.d(eddy lAe Client / M/s. Prism Johnson Ltd
•   Layout     plaiis     of    proposed     site    facilities/structures,     if    any.     as     soft    copy

(ArcGIS/Shape files/KML format) and  hardcopies to exact scale with grid  lines etc.
•   Cad8stral maps covering the site,  both hard and soft copies, if available.
•   Field Support including vehicle arrangements for the tield team of NCSCM, for local `iavel.
•   Access to the site and safety of the field team from any resistance from local people.

Anna univ®r.ily C.mpLi., Cn.nn8l coo 025  lndl8
Prion® (+91) 44 22200600 FBI (+91 ) 44  222cO7cO

WW`./  nr,air.iT}  re  .  |ii
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tscM NATIONAL CENTRE FOR SUSTAINABLE COASTAL MANAGEMENT
Miriistry of Enviroriment, Forest & Climate Change, Government of India

Z.  Deliverables
•   CRZ  Maps  on   1:4,000  scale  demarcating   HTL/LTl/CRZ  as  per  the  as   per  the  CRZ

Notification 2019 and approved CZMP.
•   Regulation lines and recommendations/suggestions on CRZ categories.
•   ESAs map of 1:25,000 scale showing approximately 7 kin surrounding Of proposed project

site with CRZ categories, as per the approved CZMP.
•   Draft CRZ report containing recommendations/suggestions on CRZ categories as per the

approved CZMP prepared under CRZ Notification, 2019.  Submission of final CRZ report.
•   Final CRZ maps and report will be provided on receipt of full payment and on submitting

form  16A.

4.  i:chaor«/e a/ Mrotr.. Total  duration:  5  months  from  the  date  of  receipt  of  payment  of
estimated cost and layout/revised layout plans, Cadastral maps etc. as given in paras 6 and
2.

5. Cost Estimates:
•     Cost  of  CRZ  Mapping:  Cost:  Rs 841,340/-  {Rupees  Eight  lakh  Forty  One  Thousand  Three

Hundred and Forty only, inclusive of 18% GST).
•   Tax Invoice with Bank details will be sent to you. The taxes are subject to change as per

change in the law and the contract price will be adjusted (plus/minus) accordingly due to
the impact of such changes in taxes.

•   The amount is to be remitted by Demand  Draft drawn on a scheduled  Bank in favour of
Director.  NCSCM. payable at Chennai or by RTGS / NEFT.

6. The work will be taken - up on receipt of the following:
•   Advance  payment  Of  the  total  cost  of  Cost:  Rs 8,41,340/-  (Rupees  Eight  Lakh  Forty  one

Thousand Three Hundred and Forty only, inclusive of 18% GST).
•   Cadastral maps with survey numbers covering the site, if available.
•   Layout   plans   of  proposed   site  facilities/structures,   if  any,   as   soft   copy   (ArcGIS   /

Shapefiles/KMl format) and hardcopies to exact scale with grid lines etc.
•   Acceptance of the proposal by email together with PANnAN/GST details.
•   Payment details and Form 16A to be furnished immediately by email to avoid delay.

7. CRZ mapping will be done as per the CRZ Notification 2019 and the approved CZMP of
the  area.  Draft  Work  order,  which  is  not  as  per the  above  terms  and  conditions  will  be
rejected. Advance payment, once received, will not be returned/refunded.

E...-,'.,.
orctor,NcscM.ffl„

Copy to: Manager (Finance, Accounts),  NCSCM.

Anria Univemfy Campu., Chennal coo 025`  lndla
Phone (+91 ) 44 22200800 Fax (+91 ) 44 22200700

www a(;scm res in
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i`l   I     I   I,    lllU  I,:`1     \l,\'h  \',   /\',\   J'`,
I,.'1'             .`(\        1'11'

EI JOHNSONfp`
iic,;1 uit tiieB, LI-jqi€„irlp_8*.

'

1'1 in`.liliil  `h.I.itl"ri   «nil  (`llaeil.nl»n.

\',,I,.,r,,`h,"  ,  I,".t"I  /,",1.  M",,"¥l,,,, lL,,,  A,,,I ,,,, i,),,

I("i,"  \ ,,-, I 7,  /\,",``1.  ll,,,I,I,"r.
I   ,,\  ,,,,,,,,, 1.,,,.,,, `'  ,I,",',,1,  ,   I ,.,,, 1`.I.  lit.I'.," ,,,.,,,.   Mi ,,,, r:,k,\".

\'„'hl,a'    ,„)I)  01?

`ul.:  ltctiu.rs.  for r.` isiun  in ulrmfl (inasl"I /mlie M%Im£¢mcnl  l'la» ((,\ZMI'). 21)1'/

(*lN`.I  n(i.1``,43  I]2INW,  Mfiri  no.  M[167)  for  IIic  lanil  twhring  Snrvcy  No.  411#,
J2.43J4.4S.4Ovl ,471o 51, S8 helolif!inE to M/s I'rism Joh»so»  I,imilwl.  I l& It
•lnlinson |lildin)  r)ivision, vjlliigc (;atlab, Pal.I I)isllicl  lt!iig=Itl.

Itt.I:  I. ()ur  lcollcr to l'rinciiizil Sccrelflry  F.iivironmenl  Rcl..  No.
I'JLnlRJ4AJ/A»MN"czM^/2o23/4oDt.J2/Io#o23

2, (}ur lji!llcr lo  Principiil Sci:relary  IIHvironm®nl  Rcl.No.
i.ii/I-iitl/ss/2Oaemi I  I)ijo. I I .2020.

I{```prl.,cd  SiL`

I  ii`\;i`. }'our kind atton`ion lo llre above cited suhjact ma«cr please.

In     llii`     reg¢ird.     ``'e    wick     lo     kindly     inform     you     that     wc     have    al]pt.inled     the     sol.vice`     (./
Mr   Vi`ck  Kulkal.nj`   CF.O,  Building   Fnvironmem  (India)   T\1.   Ild..  Navi   Mumhaj   as   consultaiil   to
rcpiesi.n(  the company  ir`  tlre maller.  Mr.  Vivck  Kulkflriii  conlacl  details  as  under

Mtthjlc  Number -9820349517

rurtliel..  wc  w(tuld  also  like  to  request  you  to  kindly  chars  the  web-link  or tlic  CRZ  meeting  ah  antl
whci`  it  is  sehcdulcd  for  disclissioi`  on  the  aforeiTicntioned  subjccl  matter,  oil  the  below  mentioned
coniatl  details please.

Mr   Vivck  Kulkami
Mtibile Number ~ 9820349517
I `,rna i I  -g±qu}sLcariaririi!mall.com

Mi    Ar`'intl  Jo`hi
Mtihili.  Niimber -%89940226
]mai I     I,{tshLap/ilrd@hijolmsoi}jjidia.com

Wi.  cai ilt`tl.\.  €mlicit  y{)ur kind  cooperation  nlid  suppt.rt  in  tlie  matter plc:`se.

I  I,ank,,,*   Y,,L,.

y,'',r` `,,,cc,,l'ly.
I  ,i,  I,'.im.  .I,,I",` ,,,,  l`il,'jll.d'
'1  &  ,{  .I,Jlm.q ,,,,  '1)  l'i`,i.'i ,,,, `

----irrlf#-
I,r{.Nitl{,Ill  ((,a,,r' ,,,,.,, '`,  ^l'I':,im &  I.It.)

•##ro®##|BffiMFE¥|.!&ftyH¢9*

.£p,#F®SoorfiI!2#,¥,xp#

¢6

rii`.*pris'riiomsoNliMITED
(Fof"EflLy misM cgH "t u HiT[D)

''o1q.£
|BD

`i-\'A.`\`li"1::LJ~`ffi{{~dtl"

•.-,

11 & f` Johnlon (lndl.) Divl.ton
{;oipoial.Om{6   7`h Flooi.Wlndioi.C  i 1   flo.{l  ^-liri®   `Ii`t.``.iii  (I )  Mumt`.I     40r.098   li`di.

I   .9i  22  40aa  'Joil    .Ja54  /Joe
Il.9Ial.I.ll.JIll..   J'lIwll  I.llill.ollll.llllul. :lu.+  I..nuNlw.lAi"lo`.nli   Am..rit.I   Wvd.i.l>.`1     51`1` 016   llidl.

W  www |iilunioh.`iii.` io   w*w hi|lt``li. `.in  t`   ml.`®priimiohn.oi` Ii`

`  lN   13604-`tc`.Iqo.PIC014033
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REF.'  PJL/H RJ/PNT/ADMN/MCZMA/2023/86.

I).ite..  26.  I ().2tl23

JOHNSON©
Nat|u8ttwe8.LgSertyrfe

LETTER OF AUTIIORITY

To
Princi|)al Secretary alld Chairman,
Maharashlra Coastal Zone Manngement Authority,
Room No.  217, Aunexe Building,
Envirounent and Clilrmte Change Departhent, Mantralaya,
Munbai: 400 032

Sub:        Request for  revlston  in  draft coastal zone  Management  plan  (CZMP),  2019  (Sheet  no.  E43  H2/NW,
Map no.  MH67) for the land bearing Survey No. 40/2, 42,4344,45,46/147 to 51, 58 belonging to M/s Prism
Johnson Llmlted, li&R tohnso. (India) Dl`iislon, vlllage Gadab, Pen, Dlstrlct Raigad. Respected Sir,

I  in\rite your kind attention to the above cited subject matter please.

I, Mr. Prem Narayan Trivedi, President Corporate Affairs & R , Prism Johnson Ltd,   H & R Johnson (
India) Division hereby authorize Mr. Arvind Jeshl  to attend the meetings of MCZMA and  represent
our CRZ matter and execute necessary applications, Undertaldngs, Declarations, Representations or any
other correapondence and commulcation on behalf of  Prism Johnson Ltd,   H  &  R Johnson ( India)
Djvisjon.

Detai)s for authorized sigmtory are as below;

i          Name Designation
Da(e ofJoining Date ofBirth

Mobile Ilo. Email ld               ,

I

AssociateVice 06.09. I 997 12.08.1963 9689940226 ioshi.arvind@hJiohilson  iindiacomi

1  Mr.Arvind President (

i  Joshi HR&Admin)

We hereby confirm that the above information is correct and valid as per Company's Employee Record
and hereby agree that false infomation submission will attract legal act].on.

Thanking You,

For Prism John.oD I,td,
H & R Johnson qndja) Division

-,#%:,
Presldcnl Col.pol.ate Aff8lrs & IR

2J;
}i'£i`T`¥fl±C.`~r|ffi:i£?ff:•-`f`al-.1fl`ff::

f.tr.a',.-*tl`"

i::`:;1,`ffL:;';oap-R'`ISMJOHNSoNLIMITED
/Fa EII`lFai v I. f] ie u -B^. [L ,-,, I .,... L(FO"E®LY"ISMCIMENT"lTED)

lJ . a Jol".®n (lndl.) Dlvl.lan
Coipol.I.0111..:7lhflooi,Wlnd..I,C.S.TRo.a.k.tln.,S.nl.cru.(E).Numb.I-400098.Indl..

_       _  -'_.'_-'' \ .....-,-.,,,, 1,,I
•.t8F£HOS°Lti|'ifeHELT±&_"RHJ~9¥Ro.I...rodowlc.Prl.mJoh.uonLwnH."Ow8:.;in;#::;:hAnp,:`;Tn:n;'w:I;fnT,..`c:#::l:,.ode-p5£%i:'h`;;nndii.n

T:+.I-22-40647300/26547300

d!,F`c#F8:O?#¥||.+?#rf*O:y?#

CIN:126942TGt992PLC014033

97 314



ITEI   NO.10 CoultT   WO.2 SECTION   PIL-W

SuPFtEHE      COURT      a   F      I   ND   I^
REcORD  Of   I.aecEEDIN6s

I.A.    NO.    102/Z®17,    I.A.    No.108894/2018,    I.A.    Ilo.11®350/2®18   IH
Writ   Petltlon(s)(Civil)     No(s).     337/1905

CENTFIE   FOR   ENVIFtowRENT   LAW  "F   1                                                Petitioner(s)

VEFtsus

UNION   0F   INDIA  a   ORS. Respondent ( s )

i

(ONLY   I.A  Woe,    192/2017,    1088®4/2®1®,    119350/2018     ARE   TO   BE   TAXEW   uP
FOLLOWING   At)VOCATE   NAVE   T0   BE   SHovw    "MR.    T.V.S.    RA®HVEIIDRA   SREYAS,    AOV.,    NR.
A.D.M.    ftAO,    At)V.,    MR.    SIDDIIARTNA   Cllow0lIUFIY,    ADV.,    MR,    MARISII   N.    SALVE,    SR.
ADV.,llS.    APARAJITA   SINGH,    ADV.     {A.C.),    HR.    a.S.    MAxl{EH,    ADV„    HR.     L.    a.
slwcH,    ADv.,    HR.    v.N.    RA®i{upATHy,    ^Dv„    in.    v.I].    xi+ANNA,    ADv,    HR.    M.H.
MIARORIA,    AJ)V„    Mr.    IAl(SIIMI   RAMAw   s|N€H,    ADV.       MR.    NIS»ANT   fz.
KJ`TNESHWARl{Aft,AOV,     MFt.    AMAW   VAttMIA,    ADV. "

IA   »0.   1®eeo4/2®ie   -AppEAL  AGAINST   REclsTRARs  ORDER   xv   RULE   5
1^  NO.   ii935O/2Oie   -   cONDONATIO»   OF   DEiAy   1»   FILING   AppEJ`L
IA   No.    102/2017   -   I   A   FOR   I}IRECTION)

WITL'
W.P.(C)   Wo.1032/2013   |PIl-W)
(IA  NO.   i584i€/2ei8   -   pEqulssloN  TO  FILE  ADDITloRAi
DOCLIMENTS/FACTS/A"EXURES)

Date   :   e5-®e-2®19  These  .pplications  were  called  an
for  hearing  today.

COF"   :
HON'BLE   MR.    .USTICE   S.A.    BOBDE
IION'BLE   MR.    JUSTICE   8.R.    6AVAI

{ a,I.:.aa ta a. `ii-coop

ft33Jzr7®i4
A 2 ghtm! fh:® bt-r| J`t¢lt

"......."...,....-.-.."".„.Z31§

3!/F'fij:uf  rJ'3uftT Of i,^JC}t#

Mr.   Warish  N.   Salve,Sr.   Adv   (WP)
Hr.    A.a.W.    Rao,    Adv.    (A.C.)

Mr.   Siddhartha  Cnoudr`ury,   Adv
ns.   Apar®jita  Singh,   Sr.   Adv.

For   Parties                     Hr.T.V.S.   Raghvendra  Sreyas,    Adv.
Mrs.   €ayatri  ¢ulati  Sreyas,   Adv.
Hs.   Sn®h  Dhillion,   Adv.

Hr.   S.   Wasim  A.   Qadri,   Sr.   Adv.
Hr.   S.eed  Q®dri,   ^dv.
Hr.    L.R.   Sinoh,   Adv.

Mr
Mr
Mr
M§

Ms
Ms
Mr
Mr
Mr
Mr

ANS  Nadkarni,^S6
A.K.   Siol`a,    sr.   Adv.
Arijit  Prasad,   Sr.   Adv,
Sushasini  son,   Adv.
Shradha  Desfroukh,   Adv.
Binu   T®mtQ,   Adv.
0.L.   Chldnanda,   Adv.
Pr.Sh-J`t   Singll,   Adv.
G.S.   Makker,Adv.
M,I(.    M®rorla,   Adv.
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Hr.    V.N.   Raqhupathy,^dv.
Mr,    M&nendr&p&1   Gupta,    Adv,

Mr.    V.D`    Xhlnna,    Adv.

Mr.   Nigh.nt   R.   Xatneshw&rkar,   ^dv.

Mr.   Ninad   I.ud,   Adv.
Mr.    Afl&n   Verma,    Adv.
Mr,   Anjum&n   Trip&thy,   Adv.
Hr.   Ivo  D'Costa,   Adv.

UPON  hearing  the  counsel  the  Court  made  the  following
ORDER

I.A.   «OS„    1®8894/2®18   a  119359/2®18

l}el®y  condoned.

PerLlsed   tlie   report   of    the      Central   EIRpowered   Carrmittee

(CEC),     dated    11.01.2019    submitted    to    this    CoLirt     if`    I.A.     No.

108894/ZB18.       The   issue   is   whether    the   land   belonging    to   the

applicant    Should    be    returned    t®    I`im.        We    find    tliat    ofi    tr)e

reconmend&tions   of   the   Government   of   Maliarastra,    the   MOEFCC   had

issued  State  11  &pprov&l  on  e7.05.2®®7   for   rion  forest  use  of  4.98

hectares  of  the  private  forest  land.     The  CEC,   whicli  was  asked  to

consider   tl`e   effect   lias   in   clear   terms   sul]mitted   to   trie   Coiir.

that     it     is     recommended     that     this     Court     may     approve     the

restoration   of   5.®3   I.ectares   of   forest   land   in   Survey   No,   40/2,

42\   `  43,44,45,     46/1,     47     to    51,     53    a    58    situated     inside     the

appllcant's  canufacturin9  plant   prenlses  ln  Village  Xahardevli  ln

Raigad  District.

Accordingly,    we   see   Tio   reason   why   tlie   land   belonging   to

the   applicant   should   be   withlield   from   him.      We   direct   that   the

subject   land  be   restored  to  tlie  applican.  witriin  a  period  of  one

month   from   today.

I.A.   No.108894/ao18  i§  allowed  accordingly.

list    the    matter    on    a    nan-miscellaneous    day    after    two
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906 WP 3409 0F 2021.doc

IN TIIE IHGH couRT oF juDlcAruRE AI BonnAy
avn AppEUAIE juRISDlclTON

wRrr pETmoN No. 34og oF 2o21

Prism  Johnson  Limited  Through  Corporate
Office At Kalina, Santacruz East Mumbai             ...Petitioner

Versus
Union  Of India  Through  Ministry  Of Forest
And climate change, New Delhi And ors .... Respondents

Dr.Milind  Sathe,  Senior Advocate  a/w Mr.Saket Mone,  Mr.Subit
Chakrabarti,   Mr.Abhishek   Salian   i/b.Vidhii   Partners   for   the
Petitioner.
Mrs.M.S. Bane, AGP for Respondent No.2 to 5.
Ms.Sheetal Shah a/w. Jeyhaan Kamac i/b. Mehta and Girdharlal
for Respondent No.6.
Mr.R.A. Rodrigues a/w.Mr.A.A. Garge, for Respondent No.1.

CORAM : R.D. DEIANUKA &
M.M. sArmyE, TT.

DAmD   : i5th FEBRUARy, 2023

EL

1.        Rule.     Mrs.Bane,     leaned    AGP     waives     service     for

Respondent  No.2  to  5.  Mr.Rodrigues,  leaned  counsel  waives

service  for  Respondent  No.1.  Ms.Shah,  learned  counsel  waives

service for Respon`dent No.6.  Rule is made returnable forthwith.

By  consent  of  the  parties,  the  matter  is  taken  up  for  final

hearing.
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2.        By this petition, filed under Article 226 of the constitution

of  India,   the  Petitioner  seeks   a  Writ  of  Mandamus   thereby

directing the Respondents Authorities to remove the mangroves

present  on  property  admeasuring  12.5  acres   (5.03  hectares)

situated at Gut Nos.40/2, 42, 43, 44, 45, 46/1, 47 to 51, 53 and

58,  by  granting  leave  as  contemplated  in  the  Judgment  and

Order  dated  17th September,  2018  in  Public  Interest  Litigation

No.87 of 2006.

3.        In   the   alternative,   the   Petitioner  prays   for  a  Writ   of

Mandamus  directing  Respondents-Authorities  not  to  insist  on

the  condition  of prior  leave  of this  Court  in  terms  of Interim

Order   dated   27th   January,   2010   in   PIL   No.87   of  2006,   as

imposed   vide   letter   dated    21S[   July,    2016   issued   by   the

Respondent    No.3    and    seeks    an    order/direction    against

Respondent  Authorities  to  implement  the  letter/scheme  dated

25th September, 2020 issued by Respondent No.4.

4.        It is  the  case  of the  Petitioner that  he  is  entitled  to  land

admeasuring 135.15 acres at Village Khardevali, Kharkaravi and

Karavi   (Gadab),   Taluka   Pen,   District   Raigad.   The   Petitioner

became  entitled  to  the  said  property  by  virtue  of  permission
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dated  6th  March,   1995  issued  by  the  Office  of  Development

Commissioner, State of Maharashtra. The portion of the property

admeasuring    12.5    acres    was    transferred    to    the    Forest

Department   of  the   State   of  Maharashtra   for   carrying   out

compensatory afforestation.

5.        The petitioner applied for area clearance under the Forest

(Conservation)  Act,  1980 for non forest use of 4.98  Hectares of

private   forest  land   in   Survey  No.151   of  Village   Kadawal   in

Sindhudurg District. The Respondent No.1 granted Stage-I forest

clearance under Section 2 of the said Act on 06.07.2008. As part

compliance  of the  conditions  of forest  clearance  the  Petitioner

transferred   5.3  Hectares  land  for  non  forest  land  in  survey

No.40/2, 42, 43, 44, 45, 46/1, 47 to 51, 43 & 58 situated inside

the  manufacturing  plant  premises  of  the  Petitioner  in  Village

Khardevali   in   District   Raigad   to   the   Forest   Department   of

Maharashtra      as      compensatory      land      for      undertaking

C ompens atory Afforestation.

6.        The      Petitioner      had      also      deposited      amount      of

Rs.57,57,023/-      towards      Net     Present     Value,      Cost      of

Compensatory  Afforestation   and   other   associated   costs   with
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Forest    Department,    Government    of   Maharashtra.    As    per

condition of Stage-I approval given by the Respondent No.1, the

non-forest  land  is   transferred  to   Forest  Department  for  the

purpose  of  Compensatory  Afforestation.  The  Respondent  No.2

thereafter issued Stage-II approval on 07.05.2007 for non-forest

use of 4.98 Hectares of the private forest land.

7.        It is the case of the petitioner that upon commencement of

mining operations during 2007, the Petitioner found that quality

of the  mineral  available  in  the  private  forest land  diverted  for

the  purpose  was  of inferior  quality and  material  could  not  be

used for manufacture of ceramic tiles. The Petitioner accordingly

stopped  the  mining  operation  in  March,  2009.  Since  the  forest

land was not required by the Petitioner for the purpose of which

it  was  diverted,  the  Petitioner  made  a  request  to  the  Forest

Department   on   14.03.2012   to   transfer   back/retransfer   the

Compensatory  Afforestation  land  admeasuring  5.03   Hectares

which was handed over to the Maharashtra Forest Department.

8.        The petitioner also requested the Respondent No.1  not to

proceed with  the  Notification  of non-forest land  transferred  to

the  Forest  Department  for  Compensatory Afforestation  and  to
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maintain status quo of the compensatory land and not to declare

the  same  as  Reserved  Forest.  The  Petitioner  by  a  letter  dated

08.03.2015   requested   the   Principal   Secretary   Revenue   and

Forest Department, Government of Maharashtra for cancellation

of the diversion of 4.98 Hectares of forest land  and restoration

of 5.03  Hectares  of the  Compensatory land  transferred  to  the

Forest Department for Compensatory Afforestation. The Principe

Chief   Conservator    of   Forests,    Nagpur    vide    letter    dated

21.07.2016  recommended  to  the  Principal  Secretory,    Revenue

and         Forests         Government         of        Maharashtra         for

restoration/retransfer of non-forest land/compensatory land  on

various conditions.  One of the  conditions  imposed under in the

said  letter  was  that  for  cutting  of     mangroves  planted  for

Compensatory  Afforestation   by   Forest   Department   the   user

agency has  to  obtain  pemission  of this  Court,  in  view  of the

order passed by this Court, in PIL No.87 of 2006 on 27.01.2010.

The Petitioner accordingly applied for pemission to this Court.

9.        The   Central   Empowered   Committee   had   submitted   a

report   before    the    Supreme    Court   in   Interim   Application

No.108894  of 2018.  In  the  said  report,  after  giving  the  entire

background  of the  matter,  the  said  committee  opined  that  the
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project of extraction of the mineral required for manufacturing

of  ceramic  tiles  .has  been  abandoned  by  the  Petitioner  on  the

ground   of  non   availability  of  quality  raw  material   and   for

various reasons. It was opined that the non-forest land diverted

for Compensatory Afforestation has not been notified under the

Forest Act.  In the said report,  it was recommended that the this

Court may consider conveying its approval of restoration of 5.03

Hectares non-forest land in Survey 40/2,  42, 43, 44,  45, 46/1,

47   to   51,   53   and   58   situated   inside   manufacturing   plant

premises of the Petitioner in Village Kahardevi in Raigad District.

10.      Based  on  the  said  report,  the  Supreme  Court  passed  an

Order  on  05.08.2019  and  after  perusal  of the  said  report  held

that,   there  was  no  reason  why  the   land  belonging  to  the

Petitioner   should   be   withheld   from   him   and    accordingly,

directed that the subject land shall be restored to the Petitioner

within a period of one month from the  date  of the  said  Order.

The said land was thereafter handed over to the Petitioner. The

Petitioner, however, found that there were mangroves grown up

on the said plot by the Forest Department. The Petitioner is not

in a position to carry out any activities on the said plot.

Husen Page 6 of 16I-

107 324



906 WP 3409 0P 2021.doc

11.      Dr.Sathe, leaned senior counsel for the petitioner invited

our attention to various orders passed by this Court from time to

time  and  correspondence  exchanged  between  the  parties.  He

submitted  that  by  an  order  dated  25.09.2020  the  Additional

Principal  Chief Conservator  of Forests,  Mangrove  Cell,  Mumbai

after considering the order passed by the Supreme Court and the

report, recommended that instead of shifting and replanting the

mangroves    at    any    other    location    belonging    to    Forest

Department,   the   Petitioner  can   consider  providing   funds   to

Mangrove Foundation for undertaking new mangrove plantation

in  5   Hectares  on  land  belonging  to  the  Forest  Department,

subject to approval of the State Government.

12.      In  the   said   Order,   it  is  provided   that  the   number  of

saplings   planted   for   5   Hectares   would   be   around   22,220

mangroves  and  costs  involved  for plantation  and  maintenance

would be more than Rs.21,76,633/-. Leaned senior counsel for

the  Petitioner,  on instruction states  that his  client  is  ready and

willing to pay the said costs involved for plantation as directed

by   the   Additional   Principal   Chief   Conservator   of   Forests,

Mangrove Cell, Mumbai.
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13.      It  is  submitted  by  the  learned  senior  counsel  that  the

Judgment of this Court relied upon by the Respondents No.6 in

PIL   No.87   of   2006   would   not   advance   the   case   of   the

Respondent No.6 on the ground that in the said judgment itself,

paragraph  No.65  clarifies  that  every mangroves  area  which  is

privately owned will not fall in the definition of private forest in

clause  (f)  of the  Section  2.  He  also relied upon the  said report

submitted    by   the    Central    Empowered    Committee    clearly

admitting   that   non-forest   land   diverted   for   Compensatory

Afforestation had not been notified under the Forests Act.

14.      Leaned  senior  counsel  invited  our  attention  to  Section

21(A) of the Maharashtra Private Forests (Acquisition) Act,1975

and submitted that it is clearly provided that nothing in Section

21  shall apply to any non-forest land, not being the property of

Government,  on which by artificial means or by human agency

afforestation   is   made   by   planting   forest   trees   species.   He

submitted that when the land was surrendered by the Petitioner

to the Forest Department, there were no mangroves planted on

the  said  plot.  In  support  of  this  submission,  leaned  counsel

invited  our  attention  to  the  letter  dated  21.07.2016  from  the

Principal  Chief  Conservator  of Forests  (Head  of  Forest  Force),
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Maharashtra   State,   Nagpur   after   referring   to   letter   dated

20.05.2015  &  25.05.2016  Chief Conservator  of Forests,  Thane

reported that the 5.03 Hectares non-forest land was transferred

to  the  Forest  Department  in  2006.  There  was  no  mangrove

vegetation  in  this  area  when  it  was  taken  over  by  the  Forest

Department  and  Compensatory Afforestation  was  done  in  this

area in the year 2009-10. Mangrove species were planted by the

Forest Department.  Forest Department incurred an  expenditure

of    Rs.17,00,934/-     during    2009-10    to     2015-16    towards

afforestation,   fencing   of  the   area   and   other   activities.   He

submitted  that  since  mangroves  were  planted  by  the  human

agency such  mangroves  on  the  land  restored  to  the  Petitioner

pursuant  to  the  Order  passed  by  the  Hon'ble  Supreme  Court,

cannot  be  considered  as  private  forest.  He  submitted  in  any

event the  said  land  of the  Petitioner has  not been  notified  till

date as forest.

15.      Ms.Sheetal shah, leaned counsel for the Respondent No.6

vehemently  opposed  this  petition  by  placing  reliance  on  the

order   passed   by   this   Court   in   PIL   No.87   of   2006   and

observations made by this Court therein. She submitted that, in

any  case,  in  private  forest  cutting  down  of  the  mangroves  is
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totally  prohibited.  She  also  relied  upon  paragraph  Nos.60,  66

and   the   concluding   paragraph   of   the   said   judgment   and

submitted  that there  shall  be  a  total  freeze  on the  destruction

and   cutting   of   mangroves   in   entire   State   of   Maharashtra

irrespective of the mangroves being planted on private forest or

not.   She   submitted   that  in  view  of  the   mangroves   already

planted, the land of the Petitioner is notified under the CRZ and

considered as deemed forest.

16.      It  is  submitted  by  the  leamed  counsel  for  Respondent

No.6  that  the  Petitioner  has  not  explained  any  public  purpose

involved for seeking permission to remove mangroves from the

plot of the petitioner. The only objection of the Respondent No.6

is that the mangroves shall not be allowed to be removed from

the land in question.  If the Petitioner seeks to use the said land

without   removing   the   mangroves   for   any   permissible   use,

Respondent No.6 has no objection.

17.      Learned AGp for Respondent Nos.2 to 5 relied upon some

of the paragraphs in an affidavit in reply filed by the Respondent

Nos.2 to 5.  She submitted that it was artificial regeneration and

not    natural    proliferation    identified    mangroves    forest    or
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mangrove   area.   The   Petitioner   is   required   to   obtain   prior

permission  from  MCZMA  for  mangrove  cutting  for  the  future

proposed  project.  She  submitted  the  land  in  question  falls  in

category   of   mangrove   and   therefore   provisions   of   Forest

(Conservation)  Act,  1980  shall  be  applicable  in  respect  of said

land for any non-forest activity including cutting of trees.

18.      Dr.Sathe,  leaned  senior  counsel  for  the  Petitioner  in  his

rejoinder  arguments,  submitted  that  since  the  mangroves  are

planted by the Forest Department after handing over possession

by  the  Petitioner,  which  possession  is  restored  pursuant  to  the

Order passed by the Supreme Court, such mangroves planted in

Forest Department would not convert the plot of the Petitioner

as forest land.  He submitted that the Judgment of the Division

bench  of  this  Court,   relied  by  the  leaned  counsel  for  the

Respondent No.6 would not advance the case of the Respondent

No.6.   It is not in dispute  that this Court in the said judgment

dated  17.09.2018  in  PIL No.87 of 2006  had laid  down various

guidelines  in respect of the  forest land  and  also  mangroves  on

private lands.

19.      The question that arises  for consideration of this  court is
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whether  guidelines  framed  by this  Court in  the  said judgment

would  apply  t:o  the  facts  of  this  case  or  not.   It  is   admitted

position that pursuance  to  the  order passed by Government of

India,  the  Petitioner  was  granted  various  permissions  to  carry

out various activities on the plot allowed to the Petitioner on the

condition that the  Petitioner would  surrender  part  of its  other

land   for   Compensatory  Afforestation   to   Forest   Department.

Perusal of the records clearly indicates that when the Petitioner

was handed over its plot of land for Compensatory Afforestation

to the Forest Department, there were no mangroves on the said

plot.  The  mangroves  were  subsequently planted  by  the  Forest

Department by appointing human agency.  Section  21 (A)  of the

Maharashtra   Private   Forests   (Acquisition)   Act,   1975   clearly

provides that nothing in Section 21 shall apply to any non-forest

land,   not  being  the  property  of  Government,   on  which  by

artificial  means  or  by  human  agency  afforestation  is  made  by

planting forest trees species. The Forest Department had planted

mangroves after handing over the possession of the said plot by

the  Petitioner to the  Forest Department in compliance with the

condition  imposed  by  the  Central  Government  while  allotting

another plot in the  forest area.  In our view Section 21(A)  thus
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would apply to the facts of this case.   Be that as it may, till date

land  of  the  Petitioner  is  not  been  declared  as  private  forest

under   Section   21(A)    of   the    Maharashtra   Private   Forests

(Acquisition) Act,  1975.

20.      The   Judgment   cited   by   the   learned   counsel   for   the

Respondent No.6 in PIL No.87 of 2006 thus would not apply to

the facts of this case even remotely.

21.      In view  of the  permission  applied  by  the  Petitioner,  the

Central Empowered Committee submitted a detail report before

the  Hon'ble  Supreme  Court  admitting that  the  non-forest land

was   diverted   to   Compensatory  Afforestation,   has   not   been

notified   under  the   Forest  Act.   The   Hon'ble   Supreme   Court

accepted  the  said  report  submitted  by the  Central  Empowered

Committee  and  clearly held  that there was  no  reason why the

land  belonging  to  the  Petitioner  should  be withheld  from  him

and directed the subject land be restored to the Petitioner within

a period of one month from the date of the said Order.

22.      The petitioner has already been handed over possession of

the  said  land.  When  the  Petitioner  applied  for permission,  the

Additional   Principal   Chief  Conservator  of  Forests,   Mangrove
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Cell,   Mumbai   passed   an   Order   dated   25.09.2020   and   after

considering    the    Supreme    Court    Order    dated    05.08.2019

observed that the Petitioner intends to use of the land in future

by removing planted mangroves, and would be approaching this

Court to grant of permission for shiffing and re-plantation of the

mangroves.   Considering   the   background   of  the   matter,   the

Additional   Principal   Chief  Conservator  of  Forests,   Mangrove

Cell,    Mumbai   recommended    that   instead   of   shifting   and

replanting  the  mangroves  at  any  other  location  belonging  to

Forest   Department,   the   Petitioner  would   consider  providing

funds  to  Mangrove  Foundation  for undertaking  new mangrove

plantation  in  5  Hectares  on  the  land  belonging  to  the  Forest

Department, subject to approval of the State Government.

23.      It is thus clear that even if mangroves planted on the land

of  the   Petitioner   by   Forest   Department   are   allowed   to   be

removed,  on  payment  of  Rs.21,76,633/-  by  the  Petitioner  in

compliance   with   the   Order   dated   25.09.2020,    the   Forest

Department with the   Mangroves  Foundation would  undertake

new  mangroves  in  5    Hectares  on  the  land  belonging  to  the

Forest  Department.  There  is  thus  no  prejudice  caused  to  the

interest of Respondent No.6,  if the permission is  granted in the
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facts and circumstances, by this Court to remove the mangroves

planted by the Forest Department. Be that as it may, pemission

granted   by   the   order   dated   25.09.2020   passed   by   Chief

Conservator of Forests,  Mangroves  Cell has  not been impugned

by any of the Respondents including Respondent No.6 and is still

in force. The Petitioner is agreeable to pay the costs quantified at

Rs.21,76,633/-   to   the      Mangroves   Cell   towards   costs   for

undertaking   new   mangroves   plantation   in   5   Hectares   by

planting 4444 saplings.

24.      In our view, the Petitioner has made out case for grant of

pemission, as prayed.

25.     We accordingly pass the following order:

[i]       Writ  Petition  is  allowed  in  terms  of prayer  clause  (a)  of

the  Petition  on condition that the  Petitioner to  pay an  amount

Rs.21,76,633/-  as  directed  in  the  Order  dated  25th  September,

2020 within two weeks  from today.  Respondent Nos.2 to  5  are

directed to implement the Order within two weeks thereafter.

[ii]      Rule is made absolute in the aforesaid terms. No order as

to costs.
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[iii]     AIl  concerned  to  act  on  an  authenticated  copy  of  this

order.

or.M. sAITIAyE, T.)
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fa.  5;02;2015  3Tat EFan  3Trt.  qa9T tr9rfuTa  qi=T qTTth  5maTur
FT  a5@  3TTt.

Hat  eir  ut5i;q.  rfu  qTtT ci.<Ici<iia  Sil.<ilt+  FqTdr7Ta  faufa qts
uicios\ci¢ct.  ap  3Tra.9qtF  3TT±,     wh  5rr5ttT  3Ta;Qffl  aticicoI<ct,  ct,<utiid  qTapTa.

1.            Qii<+ciict,a   9]iT7iT  cti<u¢iid   3rriift  lzFa5aT  q{a  a+ioiu<iitli  Eaffi  qtFEq.  rfu

TFT an.

UFT:- afro nd.

Hit:-    1)    <iSI+ticl.  aati{us,  3Tfin  wise  dillic{l<il&  {tmaT.

2)    z]aaTqiiT a5Ea  qiae  diir6ci^itlio^i  {tiffl.

•..Tfi-\rthl,

FT  clcitl<ffi,

31rtlTqlol.

-   d+€ic,qci+2JTt]EF  (HR & ADMN) JOIINSON (India) a Division of prism Cement

Ltd.,  Corporate Office, 7`h floor, Windsor, C.S.T. Road, Kalina,  Santacruz (E),

Mumbai 400 098 qfads  diir€ci^itlio^i  3Tife.
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H
a

JOHNSoHrJ
Nct!u8ttllo®,LngEtyrfe

I"
I.riml|`itl  fu`i.r.IAli.  nn(I  {`hnii.iilnn`
\1..ihnra`l`lra  {`t`tt`l;il  /oiii`  Mniiaiii`o`i.ol   ^ullutt ity`

l\,"`m  N,,  2 I 7.  A,ml,*l,I),"I,I,,,g.
L``,ii\Jin)nnienl  #iitl  (`1 imiili`  (  'Ii.inpi`   I  h'itimii`i.ril`   M;iTilral#.va.

\l`imhar  100 012

`uh:  Kquuesl  Tor I"rision  in  tlr%n  i.oas(al  ifiiiic M»n!i#cmcn(  l'I»n  (C7.MP), 20lv

(Sliuel  no.  r,43112INW,  Mop Ilo.  M[J67) for lhc lflnul  bearing .Survey No. 40#,
J2J3.44`45,4arl,47  (ti 51, .Ow lre[oiifing to  M/g  Plism  Johmiin  Jrimit.d, H&R
.Iollmion  (India)  Division, villflge (;atlflb.  Pen, I)isliicl  Raigrtl.

Ref.:  I. Our I.elter lo I.rinci|}al Seerelary Fmvironmenl  Rcr.  No.
PJullRI4AJ/ADMN"CZMAQ023/4u Dl.12/10/2023

2. OItr Lcltcr lo  l'rin(ip»l Sc.:rclaiy  EnvirlinlTront Ref No.
PJLW+Tu/SS/2020MI I  T)1jo.I I.2020.

Rcspceied Sir,

I  }nvi`e  your kil`d  attention lo  the above cited sLibjcet matter please.

lil    lhis    regard.    we    wish    lo    kindly    inform    you    that    u/c    have    appiiinled    the    !;ervice`    rir
Mr.  Vivek  Kulkarni,  CEO, Building  Environmen(  (India)  Pvt.   I.td.,  Navj   Mumhai   as  consultant  to
represent (he company  ill lhe ma«er. Mr.  Vivek  Kulkamj contac( details as under

Mobile Number -9820349517

Further,  we  would  also  'ike  to  reciuest  you  to  kindly  sliare  lhe  web-link  or the  CRZ  meeting  as  and
whoI`  jt  is  sehcdulcd  for  discirssiol`  on  the  aforenroiiltoned  subjccl  matter,  on  the  below  mentioned
coi`tact derails please.

Mr.  Vivek  Kulkarni
Mobile Numbei. ~ 9820349517
Email -excoecaria®i!mail.com

t` 11..  Arvind  Jochi

Mobile Number ~ %89940226
honajl~joshi.arvind®hriolmsoiiindin.com

\h/c eariieslly solicit  your kind  cooperation  alld SLI         rl  in  tlie  matlcr I)lease.

ar,ki,,g  Y ,,,, '

Yours  Sjiicei.cly,
I.('r  l'risni  .I,'l,',Sol,  I,imil..t',

Jl  &  't .'ol,n#,,n (I)  I)ivIsl`,n,

P.N. '''rlvelfl
IIreo!denl  (Ciiriiiii'at.  Amiim &  I.R.)

'#grFSIflBffi"&glli&T*¢£,¥

p!f#r#ed|B4grgiv

Jl,,|`.;A.,;-`l_i,.;7;-;#,@fln+#`,.FIf|S9jioHNsoNLIMITED
(FonMERLypRisMCEMENTiiMiTEO)

H a R Johmor` (lndhi) Olviilan
Co/poi.l® OIIlc.  7.h Flooi, Wlndior. C  S,T  Ro.a. k.lln., S.nl.cru. (E),  Mumtu.I . 400 098> lndl®

1   .9i  22-¢Ob4 ?300 / 2®54 7aoo
fl.ol.`®/.a 0111..   r'rl.n` Jr)l`ri.on Llmll.d. 305, L.iml Nlwo. Ap.rtni®n`.  An`..ip.I, Hyd.I.ti.I , BOO 0lb  li`dia

W: www.piiimjohn`o.` in.  www hr!lndl-..om  E` inlo®pr..miot`n.on lr`

ciN  i3.04al`Gioo2pico`ao33
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REF:  PJL/HRJ/PNT/ADMN/MCZMA/2023/86.

Date:  26. I 0.2023

I,ETTER OF AUTHORITY

JOHNSON®
Not|uattlles,L_lre8tyles±

To
Principal Secretary and Chairman,
Maharashtra Coastal Zone Management Authority,
Room No. 217, Aimexe Building,
Environment and Climflte Change Departmentj Mantralaya,
Munbai: 400 032

Sub:        Request for  revlsion  ln  draft  coastal  zone  Management  plan  (CZMP),  2019  |Sheet  no.  E43  H2/NW,
Map  no.  MH67) for the  land  bearing SLirvey No.  40/2, 42,43,44,45,46/1,47 to  51, 58  belonging  to  M/s  Prism

Johnson Llmlted, H&R Johnso. (India) Division, vlllage Gadab, Pen, District Raigad. Reapected  Sir,

I invite your kind attention to the above cited subject matter please.

I, M. Prem Narayan Trivedi, President Corporate Affairs & IR , Prism Johnson Ltd,   H & R Johnson (
India) Division hereby authorize Mr. Arvind  Joshi to  attend the meetings of MCZMA and represent
our CRZ matter and execute necessary applications, Underthgs, Declarations, Representations or any
other correapondence and cormunication on behalf of  Prism Johnson Ltd,   H  & R Johnson ( hdia)
Division.

Dctai]s for authorized signatory are as below;

Name Designation
Date ofJoining Date ofBirth

Mobile Ilo. Emai] Id

( NI.ArvindJoshi
Associate 06.09.1997 12.08.1963 9689940226 iochi.arvind@hiiohuson
VicePresident (HR&Admin) india.com

We liereby confim that the above infomation is correct and valid as per Company's Employee Record
and hereby agree that false information submission will attract legal action.

Thanking you,

For Prism Johnsol] Ltd,
H & R Jolinson Ondia) I)ivision

-#7e:I
President Corpomte Affalr8 & 'm

3f{lt.I...`;:`..,:.:?i..,:-.:,,..:.-:,.;;.:

fa#±ifg;i*==i±i.i;ffijfii.fl:HNsON",TED/FAAMPEII V al)loll +t!L.-Li-I  iL ..-- I.(FonMERiypRisMCEMENTLiMITgD)

H a R J®hl`S®n (lndl.) Dlvl.lob
Coipor.I.01/I..:7thFloot,Wlnd.a..C.S.Tno.a,K.lln..Sml.crul(E),Numb.I-400090.Indl..•#H8Sf!#|Effi#JELl.i&JD=18rRag"I.,edowic"H.mJohn.onLlniii."ow8.t:Iwm;#::;:hAnp..o#nj#;;n£;.'l:!a;d4:?.%.og-:§£/:2,€l:6:s7:3;?,.:

q!,?T,HFp?o8#|b.i?#*F|f,¥
CIN:126942TG1902PLC014033
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AGREEMENT
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ThFSAgreementisexecutedtoday,on....Dayof...............2023,atpen,betweeninefollowing

paties:

PRESM JOHNSON  LIMITED,  through its  Authorized  Signatory Mr.  Hanzala Tariq,  having

fffifac_%::g]opr7¥::=a:aT=fr:£e¥££a:oea::fTaE,E%#Ee#,t::achR:::;eTs¥o¥:hpa#,E£:::::

:hee{g;i;;i8npxtRt:thecontextormeaningthereof,lncludeitssuccessorsininterestandassigris)of

`--':-     +-i--I,

123 340



AND

JSW Steel  I.jmited, through its Authorized Signatory Mr.  Atmaram Betkekar, having office at
Dolvi,   Taluka   Pen,   District   Raigad,  hereinafter
expression shall , uTlless it t}e repngna
interest and assigns) of the SECONI)

d  to   as  `THE   COMPANY"   (which
nivng,thereof, iliclude i ts successors in

WHEREAS:

A.   The Owner has a tile manufacturing facility at Pen. Raigad, Maharashtra sharing a common
boundary wall with the Company.

8.   The Owner is in the absolute and lawful possession of 135.17 acres of industrial  land (for
industrial use), for the tile manufacturing facility.

C.   There are some kutcha 1.oads in the aforesaid land which are in need of repair. The Owner
has therefore approached to the Company and requested the Company to supply the slag
inter alia for the purpose of use in the kutcha roads.

D.   After mutual discussion between the both parties, the Parties have agreed on the following
tem]s  and  conditions  and  are  desii`ous  of record`ing  the.tens  that  have  been  mutually
agreed upon by and between them in the manner hereinafter appearing.

NOW THIS AGREEMENT W]TNESstITH AND.LT ]S HEREBY AGREED BY AND BETWEEN
THE PARTIES HERETO AS UNDER:

1 .    The Company has agreed to supply industrial slag for a quantity not exceedi|pgj|±QQtons

(nan-hazardous by-product) over a period of tine, as and when required by the Owner, The
owner has agreed to receive the same.

2.    The O`uner is fully aware th-at the sald slag is not hazardous and does not contain harmful
chemicals as per the CPCB guidelines.

3.   The  Owner  shall  make  an  amangement  for transportation  of slag  from  the  Company's
premises to the said property at their own cost as and when required by the Owner.

4.    The  commercial  teams  of the  Owner  and  the  Compahy  shall  co.ordinate  for the  terms
before making the supply.

This agreement is executed voluntarily, without any pressure, coercion, or misrepresentation and
the  Owner and  the Company have hereby signed,  executed this  Agreement in the  presence of
following witnesses on this  . . .  day of ..................... 202.  at Pen.

SIGNED SEALED AND DELilvERED

by the withinnamed Owner

Prism Johnson Llmited

through its Authorized Signatory

Mr. Hanzala Tariq

in presence of

1)
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SIGNEI) SEALED AND DELIVERED

by the withinnamed Company

|SW Sl:eel Limited

thl.ough its Authorized Signatory

Mr. Atmaram Betkekar

in the prcsoncc of:

1)

125 342



126343



127 344



ig;o7   .a7  mtr  ii:2B  F.il

`J?SRIi-:

raoo1'

128345



`:.`      :..`i``...      `=`..`.

ffiFgivar"O`A
4ddfess

.ai_te_a:i2.a.3,''i!°.Ptrf8:.!'aetratp;e:#tas''cFLat
qjfo*.§,I

20,RE3d@ap.

`   7696  323,2  7642     11!111  E|lll!l!!!l!  li!Ill  ljl!

a, Ezl TRE i

129 346



130347

Exhibit 9



131 348



132349



133 350



134351



135 352



136353



137 354



138355



139 356



140357



141 358



142359



143 360



144361



145 362



146363



147 364



148365



149 366



150367



151 368



152369



153 370



154371



155 372



156373



157 374

Exhibit 10



1657 GI/2016 (1) 

 

jftLVªh laö Mhö ,yö&33004@99       REGD. NO. D. L.-33004/99 
 

 

 

 

 

 

 

 

 

 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (i) 
PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

la-  244] ubZ fnYyh] lkseokj] vizSy 4] 2016@pS=k 15] 1938   
No. 244] NEW DELHI, MONDAY, APRIL  4,  2016/ CHAITRA 15 , 1938 

 

पया�वरण

पया�वरणपया�वरण

पया�वरण, 

, , 

, वन और जलवायु प�रवत�न मं�ालय

वन और जलवायु प�रवत�न मं�ालयवन और जलवायु प�रवत�न मं�ालय

वन और जलवायु प�रवत�न मं�ालय 

  

 

अिध

अिधअिध

अिध 

  

 सूचना

सूचनासूचना

सूचना 

  

 

नई �द�ली, 4 अ�ैल, 2016 

सा. का.िन. 

सा. का.िन. सा. का.िन. 

सा. का.िन. 395

395395

395(अ)

(अ)(अ)

(अ).

..

.—

——

—भारत सरकार �ारा �ा�प िनयम अथा�त्, प�रसंकटमय और अ! य अपिश# ट (�बंधन और सीमापारीय 

संचलन) िनयम 2015 का और संशोधन करने के िलए भारत सरकार के त* कालीन पया�वरण और वन मं-ालय क. अिधसूचना सं. 

का.आ.582 (अ) तारीख 24 जुलाई, 2015 �ारा उन सभी 3 यि4य5 से, िजनके उससे �भािवत होने क. संभावना थी, उस तारीख से 

िजसको उस राजप- क. �ितयां, िजसम9 यह अिधसूचना अंत:व# ट ह,ै उपल; ध करा दी जाती ह<, साठ �दन क. अविध के भीतर आ?ेप और 

सुझाव आमंि-त करते Bए एक �ा�प अिधसूचना �कािशत क. गई थी ;   

और जनता को उE त अिधसूचना को अंत:व# ट करने वाले राजप- क. �ितयां 24 जुलाई, 2015 को उपल; ध करा दी गF थी;  

और के! Gीय सरकार �ारा उE त �ा�प िनयम5 के संबंध म9 िविनHद# ट अविध के भीतर जनता से �ाI त आ?ेप5 और सुझाव5 पर 

सJ यE त: िवचार कर िलया गया है; 

अत: अब के! Gीय सरकार, पया�वरण संर?ण अिधिनयम, 1986 (1986 का 29) क. धारा 6, धारा 8 और धारा 25 �ारा �द* त 

शि4य5 का �योग करते Bए, प�रसंकटमय अपिश# ट (�बंधन, �हM तन और सीमापारीय संचलन) िनयम, 2008 को िसवाय उन बात5 के 

अिधNांत करते Bए िज! ह ेऐसे अिधNमण से पूव� �कया गया है या करने का लोप �कया गया है, िनJ निलिखत िनयम बनाती ह,ै अथा�त:-  

अ�याय

अ�यायअ�याय

अ�याय 

  

 । 

। । 

।  

  

 

�ारि�भक

�ारि�भक�ारि�भक

�ारि�भक 

  

 

1. 

1. 1. 

1. संि
�

संि
�संि
�

संि
� 

  

 नाम

नामनाम

नाम 

  

 और

औरऔर

और 

  

 �ारंभ

�ारंभ�ारंभ

�ारंभ 

  

 –

––

– 

  

 (1) इन िनयम5 का संि?P नाम प�रसंकटमय और अ!य अपिशQ (�बंध और सीमापार संचलन) िनयम, 2016 

ह ै| 

(2) ये राजप- म9 उनके �काशन क. तारीख से �वृS ह5गे | 

2. लागू

लागूलागू

लागू 

  

 होना

होनाहोना

होना-

--

- 

  

 ये िनयम अनुसूिचय5 म9 यथा िविनHदQ प�रसंकटमय और अ!य अपिशQ5 के �बंधन को लागू ह5गे �क! तु िनTिलिखत पर 

लागू नहU ह5गे – 

158375
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3. अपील करने का आधार     : 

4. मांगी गई राहत      : 

5. पैरा 2 म9 संद:भत आदेश, िजसके िवjk अपील  

 दायर क. जा रही ह,ै के अित�र4 अनुल¡क5 क. सूची  : 

 

 

  

 

ह2ता
र

ह2ता
रह2ता
र

ह2ता
र....................... 

....................... ....................... 

.......................  

  

 

तारीख

तारीखतारीख

तारीख 

  

 :

::

: 

  

 

    

        

          

            

      नाम

नामनाम

नाम 

  

 और

औरऔर

और 

  

 पता

पतापता

पता 

  

 ...................... 

...................... ...................... 

......................  

  

 

----------------------------------------

--------------------------------------------------------------------------------

----------------------------------------X

XX

X-----------------------------

----------------------------------------------------------

--------------------------------------------

------------------------------

---------------X

XX

X----------------------------------

--------------------------------------------------------------------

----------------------------------------------------------

------------------------------------------------

------------------------ 

  

 

[23-16/2009-एचएसएमडी] 

िवf वनाथ िस!हा, संयु4 सिचव 

  

 

 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 4th April, 2016 

G.S.R. 395(E).—Whereas the draft rules, namely the Hazardous And Other Wastes (Management and 

Transboundary Movement) Rules, 2015, were published by the Government of India in the Ministry of Environment, 

Forest and Climate Change vide number G.S.R. 582(E), dated the 24
th

 July, 2015 in the Gazette of India, Extraordinary 

Part II, section 3, sub-section (ii) inviting objections and suggestions from all persons likely to be affected thereby, 

before the expiry of the period of sixty days from the date on which copies of the Gazette containing the said notification 

were made available to the public; 

 

 AND WHEREAS the copies of the said Gazette containing the said notification were made available to the 

public on the 24
th

 day of July, 2015; 

 

 AND WHEREAS the objections and suggestions received within the specified period from the public in respect 

of the said draft rules have been duly considered by the Central Government; 

 

 NOW, THEREFORE, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986), and in supersession of the Hazardous Wastes (Management, Handling and 

Transboundary Movement) Rules, 2008, except as respects things done or omitted to be done before such supersession, 

the Central Government hereby makes the following rules, namely:-  

     

CHAPTER I 

PRELIMINARY 
1. Short title and commencement. - (1) These rules may be called the Hazardous and Other Wastes (Management 

and Transboundary Movement) Rules, 2016. 

 

            (2) They shall come into force on the date of their publication in the Official Gazette.    

     

2. Application. - These rules shall apply to the management of hazardous and other wastes as specified in the 

Schedules to these rules but shall not apply to - 

 

(a) waste-water and exhaust gases as covered under the provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 (6 of 1974) and the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) 

and the rules made thereunder and as  amended from time to time; 

(b) wastes arising out of the operation from ships beyond five kilometres of the relevant baseline as covered 

under the provisions of the Merchant Shipping Act, 1958 (44 of 1958) and the rules made thereunder and as  

amended from time to time; 
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CHAPTER VI 

MISCELLANEOUS 

20. Records and returns.- (1) The occupier handling hazardous or other wastes and operator of disposal facility 

shall maintain records of such operations in Form 3. 

(2) The occupier handling hazardous and other wastes and operator of disposal facility shall send annual returns to the 

State Pollution Control Board in Form 4. 

(3) The State Pollution Control Board based on the annual returns received from the occupiers and the operators of the 

facilities for disposal of hazardous and other wastes shall prepare an annual inventory of the waste generated; waste 

recycled, recovered, utilised including co-processed; waste re-exported and waste disposed and submit to the Central 

Pollution Control Board by the 30
th

 day of September every year. The State Pollution Control Board shall also prepare 

the inventory of hazardous waste generators, actual users, and common and captive disposal facilities and shall submit 

the information to Central Pollution Control Board every two years.  

(4) The Central Pollution Control Board shall prepare the consolidated review report on management of hazardous and 

other wastes and forward it to the Ministry of Environment, Forest and Climate Change, along with its recommendations 

before the 30
th

 day of December once in every year.  

21.    Responsibility of authorities. - The authority specified in column (2) of Schedule VII shall perform the duties as 

specified in column (3) of the said Schedule subject to the provisions of these rules.  

22. Accident reporting. - Where an accident occurs at the facility of the occupier handling hazardous or other 

wastes and operator of the disposal facility or during transportation, the occupier or the operator or the transporter shall 

immediately intimate the State Pollution Control Board through telephone, e-mail about the accident and subsequently 

send a report in Form 11. 

23. Liability of occupier, importer or exporter and operator of a disposal facility.-  
(1) The occupier, importer or exporter and operator of the disposal facility shall be liable for all damages caused to the 

environment or third party due to improper handling and management of the hazardous and other waste. 

(2) The occupier and the operator of the disposal facility shall be liable to pay financial penalties as levied for any 

violation of the provisions under these rules by the State Pollution Control Board with the prior approval of the Central 

Pollution Control Board.  

24. Appeal.- (1) Any person aggrieved by an order of suspension or cancellation or refusal of authorisation or its 

renewal passed by the State Pollution Control Board may, within a period of thirty days from the date on which the order 

is communicated to him, prefer an appeal in Form 12 to the Appellate Authority, namely, the Environment Secretary of 

the State.  

(2) The Appellate Authority may entertain the appeal after expiry of the said period of thirty days, if it is satisfied that the 

appellant was prevented by sufficient cause from filing the appeal in time. 

(3) Every appeal filed under this rule shall be disposed of within a period of sixty days from the date of its filing. 

 

SCHEDULE I 

[See rule 3 (1) (17) (i)] 

List of processes generating hazardous wastes 

 

S.No. Processes Hazardous Waste* 

(1) (2) (3) 

1. Petrochemical processes and pyrolytic 

operations   

1.1 Furnace or reactor residue and debris  

1.2 Tarry residues and still bottoms from distillation  

1.3 Oily sludge emulsion  

1.4 Organic residues  

1.5 Residues from alkali wash of fuels  

  1.6 Spent catalyst and molecular sieves 

1.7 Oil from wastewater treatment 

2. Crude oil and natural gas production 

 

2.1 Drill cuttings excluding those from water based mud 

2.2 Sludge containing oil 

2.3 Drilling mud containing oil 

3. Cleaning, emptying and maintenance of 

petroleum oil storage tanks including ships   

3.1 cargo residue, washing water and sludge containing oil 

3.2 cargo residue and sludge containing chemicals 

3.3 Sludge and filters contaminated with oil 

3.4 Ballast water containing oil from ships 
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4. Petroleum refining or re-processing of used 

oil or recycling of waste oil  

4.1 Oil sludge or emulsion  

4.2 Spent catalyst  

4.3 Slop oil 

4.4 Organic residue from processes 

4.5 Spent clay containing oil 

5. Industrial operations using mineral or 

synthetic oil as lubricant in hydraulic 

systems or other applications  

5.1 Used or spent oil 

5.2 Wastes or residues containing oil  

5.3 Waste cutting oils 

6. Secondary production and / or industrial use 

of zinc 

6.1 Sludge and filter press cake arising out of production of 

Zinc Sulphate and other Zinc Compounds. 

6.2 Zinc fines or dust or ash or skimmings in dispersible form 

6.3 Other residues from processing of zinc ash or skimmings  

6.4 Flue gas dust and other particulates    

7. Primary production of zinc or lead or copper 

and other non-ferrous metals except 

aluminium 

7.1 Flue gas dust from roasting 

7.2 Process residues  

7.3 Arsenic-bearing sludge 

7.4 Non-ferrous metal bearing sludge and residue. 

7.5 Sludge from scrubbers 

8. Secondary production of copper 8.1 Spent electrolytic solutions 

8.2 Sludge and filter cakes 

8.3 Flue gas dust and other particulates 

9. Secondary production of lead  9.1 Lead bearing residues 

9.2 Lead ash or particulate from flue gas  

9.3 Acid from used batteries 

10. Production and/or industrial use of cadmium 

and arsenic and their compounds  

10.1 Residues containing cadmium and arsenic 

11. Production of primary and secondary 

aluminum 

11.1 Sludges from off-gas treatment 

11.2 Cathode residues including pot lining wastes  

11.3 Tar containing wastes  

11.4 Flue gas dust and other particulates 

11.5 Drosses and waste from treatment of salt sludge  

11.6 Used anode butts 

11.7 Vanadium sludge from alumina refineries 

12. Metal surface treatment, such as etching, 

staining, polishing, galvanizing, cleaning, 

degreasing, plating, etc.  

12.1 Acidic and alkaline residues 

12.2 Spent acid and alkali 

12.3 Spent bath and sludge containing sulphide, cyanide and 

toxic metals  

12.4 Sludge from bath containing organic solvents 

12.5 Phosphate sludge 

12.6 Sludge from staining bath 

12.7 Copper etching residues 

12.8 Plating metal sludge  

13. Production of iron and steel including other 

ferrous alloys (electric furnace; steel rolling 

and finishing mills; Coke oven and by 

products plant) 

13.1 Spent  pickling liquor 

13.2 Sludge from acid recovery unit  

13.3 Benzol acid sludge 

13.4 Decanter tank tar sludge 

13.5 Tar storage tank residue  

13.6 Residues from coke oven by product plant. 

14. Hardening of steel  14.1 Cyanide-, nitrate-, or nitrite -containing sludge 

14.2 Spent hardening salt 

15. Production of asbestos or asbestos-

containing materials   

15.1 Asbestos-containing residues 

15.2  Discarded asbestos 

15.3 Dust or particulates from exhaust gas treatment. 

16. Production of caustic soda and chlorine 16.1 Mercury bearing sludge generated from mercury cell 

process 

16.2 Residue or sludges and filter cakes 

16.3 Brine sludge  

17. Production of mineral acids 17.1 Process acidic residue, filter cake, dust 

17.2 Spent catalyst 

18. Production of nitrogenous and complex 

fertilizers 

18.1 Spent catalyst  

18.2 Carbon residue  

161 378



¹Hkkx IIµ[k.M 3(i)º Hkkjr dk jkti=k % vlk/kj.k 65 

 
18.3 Sludge or residue containing arsenic  

18.4 Chromium sludge from water cooling tower  

19. Production of phenol  19.1 Residue or sludge containing phenol 

19.2 Spent catalyst 

20. Production and/or industrial use of solvents  20.1 Contaminated aromatic, aliphatic or napthenic solvents 

may or may not be fit for reuse. 

20.2 Spent solvents 

20.3 Distillation residues 

20.4 Process Sludge 

21. Production and/or industrial use of paints, 

pigments, lacquers, varnishes and inks  

21.1 Process wastes, residues and sludges 

21.2 Spent  solvent 

22. Production of plastics  22.1 Spent catalysts 

22.2 Process residues  

23. Production and /or industrial use of glues, 

organic cements, adhesive and resins  

23.1 Wastes or residues (not made with vegetable or animal 

materials)  

23.2 Spent solvents 

24. Production of canvas and textiles  24.1 Chemical residues 

25. Industrial production and formulation of 

wood preservatives  

25.1 Chemical residues  

25.2 Residues from wood alkali bath 

26. Production or industrial use of synthetic 

dyes, dye-intermediates and pigments 

26.1 Process waste sludge/residues containing acid, toxic 

metals, organic compounds 

26.2 Dust from air filtration system 

26.3 Spent acid  

26.4 Spent solvent 

26.5 Spent catalyst 

27. Production of organic-silicone compound  27.1 Process residues 

28. Production/formulation of 

drugs/pharmaceutical and health care 

product 

28.1 Process Residue and wastes  

28.2 Spent catalyst 

28.3 Spent carbon  

28.4 Off specification products 

28.5 Date-expired products  

28.6 Spent  solvents  

29. Production, and formulation of pesticides 

including stock-piles 

29.1 Process wastes or residues  

29.2 Sludge containing residual pesticides 

29.3 Date-expired and off-specification pesticides  

29.4 Spent solvents 

29.5 Spent catalysts 

29.6 Spent acids 

30. Leather tanneries 30.1 Chromium bearing residue and sludge  

31. Electronic Industry 31.1 Process residue and wastes 

31.2 Spent etching chemicals and solvents  

32. Pulp and Paper Industry  32.1 Spent chemicals 

32.2 Corrosive wastes arising from use of strong acid and 

bases 

32.3 Process sludge containing adsorbable organic 

halides(AOX) 

33. Handling of hazardous chemicals and 

wastes 

33.1 Empty barrels/containers/liners contaminated with 

hazardous chemicals /wastes 

33.2 Contaminated cotton rags or  other cleaning materials  

34. De-contamination of barrels / containers 

used for handling of hazardous 

wastes/chemicals  

34.1 Chemical-containing residue arising from 

decontamination. 

34.2 Sludge from treatment of waste water arising out of 

cleaning / disposal of barrels / containers 

35. Purification and treatment of exhaust 

air/gases, water and waste water from the 

processes in this schedule and common 

industrial effluent treatment plants (CETP’s) 

35.1 Exhaust Air or Gas cleaning residue  

35.2 Spent ion exchange resin containing toxic metals  

35.3 Chemical sludge from waste water treatment  

35.4 Oil and grease skimming 

35.5 Chromium sludge from cooling water  

36. Purification process for organic 

compounds/solvents   

36.1 Any process or distillation residue  

36.2 Spent carbon or filter medium 
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37. Hazardous waste treatment processes, e.g. 

pre-processing, incineration and 

concentration 

37.1 Sludge from wet scrubbers  

37.2 Ash from incinerator and flue gas cleaning residue  

37.3 Concentration or evaporation residues  

38. Chemical processing of Ores containing 

heavy metals such as Chromium, 

Manganese, Nickel, Cadmium etc. 

38.1 Process residues 

38.2 Spent acid 

 

* The inclusion of wastes contained in this Schedule does not preclude the use of Schedule II to demonstrate that 

the waste is not hazardous. In case of dispute, the matter would be referred to the Technical Review Committee 

constituted by Ministry of Environment, Forest and Climate Change. 

 

Note: The high volume low effect wastes such as fly ash, Phosphogypsum, red mud, jarosite,  Slags from 

pyrometallurgical operations, mine tailings and ore beneficiation rejects are excluded from the category of hazardous 

wastes. Separate guidelines on the management of these wastes shall be issued by Central Pollution Control Board. 

SCHEDULE II 

[See rule 3 (1) (17) (ii)] 

List of waste constituents with concentration limits 
 

Class A: Based on leachable concentration limits [Toxicity Characteristic Leaching  

       Procedure (TCLP) or Soluble Threshold Limit Concentration (STLC)] 

Class Constituents Concentration in 

mg/l 

(1) (2) (3) 

A1 Arsenic  5.0 

A2 Barium  100.0 

A3 Cadmium 1.0 

A4 Chromium and/or Chromium (III) 

compounds 
5.0 

A5 Lead 5.0 

A6 Manganese 10.0 

A7 Mercury  0.2 

A8 Selenium  1.0 

A9 Silver  5.0 

A10 Ammonia 50* 

A11 Cyanide 20* 

A12 Nitrate (as nitrate-nitrogen) 1000.0 

A13 Sulphide (as H2S) 5.0 

A14 1,1-Dichloroethylene 0.7 

A15 1,2-Dichloroethane 0.5 

A16 1,4-Dichlorobenzene 7.5 

A17 2,4,5-Trichlorophenol 400.0 

A18 2,4,6-Trichlorophenol 2.0 

A19 2,4-Dinitrotoluene 0.13 

A20 Benzene  0.5 

A21 Benzo (a) Pyrene 0.001 

A22 Bromodicholromethane 6.0 

A23 Bromoform 10.0 

A24 Carbon tetrachloride 0.5 

A25 Chlorobenzene 100.0 

A26 Chloroform  6.0 

A27 Cresol (ortho+ meta+ para) 200.0 

A28 Dibromochloromethane 10.0 

A29 Hexachlorobenzene 0.13 

A30 Hexachlorobutadiene 0.5 

A31 Hexachloroethane 3.0 

A32 Methyl ethyl ketone  200.0 
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1.0 Introduction  

The Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016 notified by Ministry of Environment, Forest and Climate Change, 

Government of India for the management of hazardous and other wastes define the 

hazardous waste as below: 

“hazardous waste” means any waste which by reason of characteristics such as 

physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive, causes 

danger or is likely to cause danger to health or environment, whether alone or in contact 

with other wastes or substances, and shall include –  

i. waste specified under column (3) of Schedule I;  

ii. waste having equal to or more than the concentration limits specified for the 

constituents in class A and class B of Schedule II or any of the characteristics 

as specified in class C of Schedule II; and  

iii. wastes specified in Part A of Schedule III in respect of import or export of such 

wastes or the wastes not specified in Part A but exhibit hazardous 

characteristics specified in Part C of Schedule III; 

Pyro-metallurgical slags are defined as “High Volume Low Effect Waste” (herein 

referred as HVLE wastes) under the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 (HOWM Rules 2016) and were similarly 

defined earlier under Hazardous Waste (Management, Handling & Transboundary 

Movement) Rules, 2008. The relevant provision given as note at the end of Schedule-

I of the HOWM Rules 2016 is as follow: 

“The high volume low effect wastes such as fly ash, Phosphogypsum, Red Mud, 

jarosite, Slags from pyro-metallurgical operations, mine tailings and ore 

beneficiation rejects are excluded from the category of hazardous wastes. Separate 

guidelines on the management of these wastes shall be issued by Central Pollution 

Control Board.” 

NITI Aayog constituted a Committee on Circular Economy which recommended to 

promote initiatives for Circular Economy in the metal sector (ferrous and non-

ferrous) through an action plan. The said action plan includes issuance of SOP for 

utilisation of resource material form Iron and steel slag, which is stipulated under 

Hazardous and Waste Management Rules 2016. 

The increased processing of iron concentrates, and constraints in handling large 

volume of iron and steel slags would require iron & steel plants to explore the possible 

options for utilization or disposal including the need for studying the options. The 

guidelines are prepared to deal with the handling and management of slags generated 

from pyro-metallurgical operations in Iron & Steel Industries. 

2.0 Manufacturing Process - Iron & Steel plants 

The manufacturing process in integrated Iron and Steel plants includes iron making 

followed by steel making. In an Integrated Iron and Steel plant, the iron making is 

achieved through operation of blast furnace (BF) and the steel making is done 
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through LD (Linz-Donawitz) steel making shop (SMS) operations. The Integrated steel 

networks of iron and steel making comprises of various production units such as 

coke ovens, sinter plant, palletisation plant, blast furnaces and basic oxygen furnace 

(BOF) for steel making followed by casting house operations.  

In an Integrated Iron and Steel Plant the main operational unit is the blast furnace 

where the iron ores are primarily converted to liquid iron (also term as hot metal). 

The iron ores for blast furnace are prepared in two agglomeration units – the sinter 

plant and the pellet plant. Sintering is a process of agglomeration of fines of iron ores 

into small round products from a pre-designed mixture of fine ores, residues and 

additives, followed by high temperature sintering of finished products and 

palletisation is a process of agglomeration of micro fines of iron oxide ores 

(concentrate) into small round balls. The finished products from sinter plant and 

pellet plant are taken to blast furnace for feed. In addition to iron ores, coke and 

pulverised coal are added in blast furnace as reducing agents. The coke used in blast 

furnace is produced in coke oven through distillation of coal. 

 
Fig: Technological options for converting iron ore to steel products 

(Source: https://sail.co.in/en/learning-center/manufacturing-process) 

The raw materials such as coke, mixture of sinter and/or pellets, lump ore, fluxes 

etc., are charged into blast furnace from the top and hot blast is provided to supply 

the necessary oxygen required for carbon monoxide (CO) formation. As the feed of 

blast furnace moves down, the iron ores get reduced and the liquid iron along with 

167 384

https://sail.co.in/en/learning-center/manufacturing-process


Guidelines on Management of Pyro-metallurgical Slags - Iron & Steel Slags 

 

 

 

 
CPCB, Delhi  5 

slag is collected from the bottom of the blast furnace. The liquid iron and slag are 

tapped (collected) separately from the furnace and processed for further 

requirements. 

The liquid iron tapped in container is transported through torpedo ladle-system to 

Steel manufacturing units consisting of de-sulphurisation unit, LD converter and 

Ladle furnace unit. The de-sulphurisation process is deployed to ensure removal of 

sulphur from Hot Metal. This is followed by Basic Oxygen Furnace unit where 

removal such of undesired elements as C, P, Si, etc. is carried out through charging, 

blowing and tapping method. The carbon content in the hot metal (liquid iron) is 

lowered to less than 1% from approx. 4% carbon content in hot metal. The hot metal 

from basic oxygen furnace is taken to Ladle Furnace Unit for raising the temperature 

and adjustment of chemical composition of hot metal and refining of steel products 

as per required quality. The liquid metal is processed to cast house where liquid 

metal is poured in pre-defined moulds and allowed to cooled and solidify as ingots. 

The ingots are re-heated and rolled into cold rolling mill and/or hot rolling mill to 

produce the final desired steel products. In steel making process slag is generated 

from de-sulphurisation, LD convertor and ladle furnace. 

The other steel making processes include the iron making from rotary kiln (DRI) 

furnace, Gas based vertical shaft (Midrex, HYL) furnace, Corex furnace, etc and steel 

making from Electric Arc Furnace, Conarc furnace, Induction furnace.  

The process of iron making from rotary kiln or gas based vertical shaft furnace 

(Midrex) is termed as Direct Reduction process where oxygen is removed from iron 

ores to produce high metallic solid iron product. In the rotary kiln process, the raw 

materials namely iron ores, dolomite and coal are fed into rotary kiln and heated in 

range of 700-1200℃ for reduction of iron oxides. In the gas based vertical shaft 

furnace process, the iron ore pellets and calibrated lump ore are fed into the gas 

based vertical shaft furnace to produce high metallic solid iron products in the form 

of Cold DRI or Hot DRI or DRI briquettes and heated in the range of 600-1050℃. 

The process of iron making without coke and using two stage reduction process is 

termed as Smelting Reduction (Corex furnaces) where, in first stage iron ore is heated 

and reduced by gases generated from the second unit, which is a smelter-gasifier 

supplied with coal and oxygen. The partially reduced ore is then smelted in the 

second unit, and liquid hot metal or (in some cases) liquid steel is produced.  

For steel making from Electric Arc Furnace (EAF) or Conarc furnace, Induction 

furnace (IF), the reduced iron along with coal/metallurgical coke, lime, dolime and 

scraps (if required) are fed into electric arc furnace or Conarc furnace for reduction 

of oxides for further refining process and formation of alloy/iron products as per 

required conditions. Slag is generated from electric arc furnace and Conarc furnace 

which is known as EAF slag or Conarc slag having different physical, chemical and 

metallurgical properties compared to Converter (LD/BOF) slag. 
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2.1 Production of Slag in India                                                                 

About 24 million tonnes of blast furnace slag and 12 million tonnes of steel slag is 

generated annually in steel industry. It is expected to reach 45-50 million tonnes of 

BF slag and 15-20 million tonnes of BOF slag by 2030. 

EAF and IF slag generation is around 5 million tonnes annually and is expected to 

increase to more than 10 million tonnes annually by 2030.  

(source: Indian Mineral Yearbook 2020) 

2.2 Iron and Steel manufacturing in the Country 

Total Steel Production Capacity in the Country at Present (2021) is 143.91 Million 

Tonnes. 

The details of production, consumption, export and import of finished steel are as 

following: - 

Year 
                       Total Finished Steel (million tonnes) 

Production Consumption Export Import 

2019-20 102.62 100.17 8.36 6.77 

2020-21 96.20 94.89 10.78 4.75 

April-June, 

2021 

26.35 24.85 3.56 1.16 

Source: Joint Plant Committee (JPC) 

Details of Steel Production Capacity and State-wise No. of Units  

(2020-21) 

A.                                                                Public Sector  

   (thousand tonnes) (thousand tonnes)  

State Unit Capacity Production 

Steel Authority of India Limited (SAIL) 

Chhattisgarh Bhilai Steel Plant 6000 4244 

West Bengal Durgapur Steel 

Plant 

2200 2085 

Odisha Rourkela Steel 

Plant 

3800 3498 

Jharkhand Bokaro Steel Plant 4600 3380 

West Bengal IISCO Steel Plant 2500 1847 

West Bengal Alloy Steels Plant 234 58 

Tamil Nadu Salem Steel Plant 180 100 

Karnataka Visveswaraya Iron 

and Steel Ltd. 

118 0 

Total 19632 15213 

Rashtriya Ispat Nigam Limited (RINL) 

Andhra Pradesh Vizag Steel Plant 6300 4302 

TOTAL: Public Sector 25932 19515 
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B. Private Sector 

  (thousand 

tonnes) 

(thousand 

tonnes)  

State Units Capacity Production 

Andhra Pradesh 24 2314 1596 

Arunachal 

Pradesh 

3 125 0 

Assam 6 131 59 

Bihar 13 830 465 

Chhattisgarh 80 13191 8939 

Goa 10 405 400 

Gujarat 71 13688 8403 

Haryana 14 1037 731 

Himachal Pradesh 25 1144 766 

Jammu and 

Kashmir 

8 189 118 

Jharkhand 30 14888 12169 

Karnataka 24 15143 11688 

Kerala 29 480 253 

Madhya Pradesh 9 457 369 

Maharashtra 54 12030 7925 

Meghalaya 5 181 37 

Odisha 52 21530 17934 

Punjab 114 5064 2917 

Rajasthan 31 1005 589 

Tamil Nadu 90 3542 2059 

Telangana 27 1605 1192 

Tripura 1 30 7 

Uttar Pradesh 46 1617 1005 

Uttarakhand 39 1524 950 

West Bengal 39 5238 3085 

Dadra and Nagar 

Haveli 

10 168 145 

Daman and Diu 3 46 40 

Delhi 2 16 10 

Total: Private 

Sector 

869 117982 84030 

Total: Public 

Sector 

9 25932 19515 

All Region Total 878 143914 103545 

Source: Joint Plant committee 

The major wastes produced in integrated steel plants include BF Slag / Iron Slag, 

Steel Melting Shop (SMS) Slag accounting for nearly more than half a ton for each 
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ton of steel produced. Generally, BOF/LD route produces 150-180 kg and EAF route 

produces 200-220 kg slag per ton of steel. 

The iron making and steel making slag are different physically and chemically, there 

are different process technology for iron making like blast furnace, Corex and Sponge 

iron (DRI - Rotary kiln or Midrex) and steel making like BOF/LD Convertor, EAF, 

Conarc, IF, etc. Every process generates different kind of slag with different 

composition range and physical properties. Major Indian iron and steel 

manufacturing process is summarised in table given below. 

Process Technology Input Output 

Iron 
Making 

Blast Furnace Iron ore pellet, Lump Ore, Iron ore 
Sinter 

Hot metal, BF Slag 
(granulated/ 
ungranulated) 

Corex Iron ore pellets Hot metal, Corex Slag 
(granulated/ 
ungranulated) 

Sponge Iron Gas based sponge iron (iron ore 
pellets, Calibrated lump ore Coal 
based sponge iron (iron ore, coal, 
limestone) 

Direct Reduced Iron, 
Char 

Steel 
Making 

BOF (LD 
Converter) 

Hot metal, Lime, Dolime, Oxygen, Liquid Steel, BOF Slag 

EAF/Conarc Hot metal/ Cold DRI/ Hot DRI/ 
Briquettes, Steel Scrap, Pig Iron, 
Lime, Dolime, Oxygen 

Liquid Steel, EAF Slag 
Conarc Slag 

Induction 
Furnace 

Steel Scrap, Pig Iron, DRI Liquid Steel, IF Slag 

Ladle Furnace Liquid Steel from EAF / BOF Liquid Steel, LF Slag 

[Source: ISA] 

3.0   Pyro-metallurgical Slags Generation and its Properties -  Iron & 

Steel Plants 

As per Indian Minerals Yearbook 2019 (Part-II: Metals and Alloys) Iron, Steel & Scrap 

and Slag (August 2021), the slag from iron and steel plant is defined as:   

Slag is a by-product generated during manufacturing of pig iron and steel. It is 

produced by action of various fluxes upon gangue materials within the iron ore during 

the process of pig iron making in blast furnace and steel manufacturing in steel melting 

shop. Primarily, slag consists of calcium magnesium, manganese and aluminium 

silicates and oxides in various combinations. The cooling process of slag is responsible 

mainly for generating different types of slags required for various end-use consumers. 

The chemical composition of slag may remain unchanged but physical properties 

vary widely with the changing process of cooling. 

In an integrated iron and steel plant, the slag is generated from the process namely 

Blast Furnace, De-sulphurisation Process, Basic Oxygen Furnace Process and Ladle 

Furnace Process. The composition of iron ore, coal/coke, fluxes, etc. used in iron 
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making plays an important role in the quantity and quality of slag generation. Certain 

stand-alone units namely Electric Arc Furnace, Induction Furnace, Secondary 

Refining units, etc. also generated slag. The quantity of slag generated in Electric Arc 

Furnace and Induction Furnace processes is less in comparison to quantity of slag 

generated from other processes. 

Most of the steel plants are utilizing 100% of the BF slag produced mostly in cement 

making and some portion as aggregate, while others are closer to reach the 100% 

utilization. However, the utilization of SMS (particularly LD) slag is limited due to the 

following: 

 Phosphorous content; 

 High Free lime content; and 

 Higher specific weight. 

To resolve these issues, Ministry of Steel is funding research & development 

initiatives for finding ways & means for utilization of steel slag. 

3.1 Slag from Blast Furnace 

The slag generated from blast furnace is tapped in molten form and have a 

temperature upto 1500 0C. The blast furnace slag is processed with water or air for 

formation of desired BF slag product based on end use. There are various methods 

available for processing of blast furnace slag as below: 

Method Process End Product 

Blowing Quick cooling by air and steam to produce 
glass fibre 

Slag wool 

Granulation Quick cooling with water to produce 
vitrified granulates (<5 mm) 

Granulated blast 
furnace slag 

Pelletizing Quick cooling in air to produce 
glassy/crystalline pellets (< 20mm) 

Blast furnace 
slag pellets 

Foaming Moderate cooling with less water to produce 
a crystalline/glassy and porous material 

Foamed blast 
furnace slag 

Cooling in air Slow cooling in air in slag pits to produce 
crystalline material 

Crystalline blast 
furnace slag 

#BREF -Best Available Techniques (BAT) Reference Document for Iron and Steel 

Production 

The commonly adopted methods by iron and steel plants in the country for cooling 

of slag from blast furnace are air cooling and granulation. The Air Cooled BF slag is 

a crystalline, rock like slag whereas Granulated BF slag is fine granules type slag. 

The physical properties of slag from blast furnace have similarity with reference to 

other natural rock materials.  

 

A typical chemical analysis of the slag from blast furnace in the country is tabulated 

as below: 
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Composition SiO2 CaO Al2O3 MgO MnO FeO Fe S TiO2 Hg 

  
Range (%) 

Min 26.4 28.72 14 0.52 0.07 0.04 0.08 0.3 0.51 0.018 
mg/ 

Kg 
Max 37.2 37.22 35.3 10.21 0.47 0.66 0.9 0.85 0.9 

Avg (%) 33.701 35.268 19.588 8.004 0.410 0.483 0.545 0.593 0.707 

[Source: Industry] 

BF slag generation rate based on 2017-18 data of 11 major producers varied between 

320-426 kg per ton of hot metal (average-358.27 kg per ton of hot metal) and total 

annual BF slag generation for 2018-19 and 2019-20 in the country was estimated to 

be 28.3 MT and 27.5 MT.   

(Reference: Status Report on Iron and Steel Slag (Generation and Utilization) MoS) 

3.2 Slag from Desulphurisation Process 

The slag generated in Desulphurisation process is a heterogeneous slag and partially 

melted. The composition of slag generated from desulphurisation process depends 

on the desulphurisation agents used for the process. The slag contains relatively high 

sulphur content. The slag is processed to metal recovery plant for separation of 

metallic and non-metallic parts.  

A typical chemical composition of the slag from the desulphurisation process is as 

below: 

Composition SiO2 CaO Al2O3 MgO MnO Total 
Fe 

P2O5 Cr2O3 S Free 
CaO 

Concentration 
(wt-%) 

18 27 8 10 < 0.5 20 < 0.2 
0.3-
0.85 

< 4 < 5 

[Source: Industry] 

The rate of generation of slag from desulphurisation process is 3-21 kg/ton of Liquid 

steel (BREF) and 14-16 kg/ ton of hot metal (MoS). 

3.3 Slag from Basic Oxygen Furnace 

The slag generated from Basic Oxygen Furnace is dependent on the hot metal, flux 

composition and desired grade steel for end use. The slag is tapped from pot after 

tapping of liquid steel is completed. The slag is collected in slag pot (ladle) and 

transferred to cooling yard/pit for air cooling and/or water sprinkling. The effective 

cooling of the slag is required for achieving the required temperature for further 

processing. The cooling processes includes the following methods: 

Methods Process 

Air 

Granulation 

Use of high pressure air to solidify the molten slag and 

granulation after cooling. 

Instantaneous 

slag chill (ISC) 

Molten slag is collected in steel box for cooling or solidification 

and further treatment with water sprinkling and immersion 

cooling. 

Water 

Granulation 

Molten slag is collected in container and cooled through rapid 

water sprinkling. 
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 The chemical composition of the slag from Basic Oxygen Furnace is as below: 

Compositio
n 

SiO2 CaO MgO Mn
O 

FeO Fe2O3 Total 
Fe 

P2O5 S Al2O

3 
Free 
CaO 

Hg 

  
Range 
(%) 

Min 10.13 40.95 4.16 0.58 
13.5

4 
23 16 0.6 

0.04
9 

0.27 2.53 
0.08

6 
mg/ 
Kg 

Ma
x 

19.06 52.35 
15.1

5 
3.12 23.5 23.57 20.63 2.68 3.5 5.36 3.96 

Avg. (%) 
14.27

6 
46.80

3 
8.45

4 
1.16 19.3 

23.28
5 

17.86
6 

2.86
4 

0.95
4 

1.73
3 

3.23
3 

[Source: Industry] 

BOF slag generation rate is 85-165 kg/ton of Liquid steel (BREF) and 150 kg/ton of 

hot metal (MoS) and total annual BOF slag generation for 2017-18 in the country 

was estimated to be more than 7.4 MT (Reference: Status Report on Iron and Steel 

Slag (Generation and Utilization) MoS). 

3.4 Slag from Ladle Furnace Process 

The slag is generated from Ladle Furnace Process where refining of steel is carried 

out in ladle after Basic Oxygen Furnace. The slag generated during the ladle furnace 

process is dependent of the slag composition of primary stage, flux & ferro-alloys 

added during the process and other technological parameters. The ladle furnace 

process involved addition of fluxes and ferro-alloys as per desired end product 

requirements.  

Typical chemical composition of the slag generated from Ladle Furnace Process for 

low alloy steel (< 5% alloys in total) is as below: 

 Composition SiO2 Al2O3 CaO MgO MnO FeO Fe2O3 Total 
Fe 

P2O5 S Cr2O3 

  
Range 
(%) 

Min 2 8 40.08 4.5 0.2 0.5 4.4 0.37 0.11 0.085 0.14 

Max 20 35 57 10 1.95 15.21 4.4 0.37 0.68 1.83 0.43 

Avg. (%) 9.472 22.766 43.772 7.778 0.369 2.885 4.4 0.37 0.224 0.425 0.285 

[Source: Industry] 

 The rate of generation of slag from Ladle Furnace Process is 9-15 kg/ton of Liquid 

steel (BREF) and 12-27 kg/ton of Steel (MoS). The composition of Ladle furnace slag 

varies significantly based on the type of steel produced. Slags produced during 

production of high alloy steels (>5% alloying elements) may have higher amounts of 

Chromium, Nickel, Cobalt, Phosphorus, Sulphur etc. 

3.5 Slag from Electric Arc Furnace process 

The quality of slag generated from the electric arc furnace is dependent on the hot 

metal/Hot DRI/cold DRI/Flux/Scrap composition and desired grade of steel to be 

produced for end use. A foamy slag practice is followed where slag is removed out 

from the spout of the furnace first in the form of foam. The slag is collected in a pot 

stationed at the bottom of the furnace known as slag pot. This process starts a few 

minutes from the beginning of the process and continues till the end of steel making. 
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At the end small amount of slag remains in the furnace and liquid steel is tapped by 

opening the bottom tapping door on the other side where liquid steel is collected in 

a ladle. The liquid slag is taken in the slag pot to slag processing site where it is 

cooled either naturally or water spray or air granulation process based on required 

quality of product for end. The cooling process explained is one of many followed and 

the cooling process will vary from manufacturing plant wise.  

The chemical composition of EAF slag using Sponge Iron/Hot metal/internally 

recycled scrap as input materials is shown in table below: 

Composition SiO2 CaO MgO MnO Total Fe P2O5 T-Cr Al2O3 Free 

CaO 

  

Range 
(%) 

Min 17 30 5 0.4 15 0.1 0 5 0 

Max 22 42 8 0.5 23 1 0.1 9 
0.2 

Avg. (%) 19.5 35.5 6.5 0.45 19 0.5 0.05 7 0.01 

   [Source: ISA] 

Generally BF/BOF route produces 150-180 kg and EAF route produces 200-220 kg 

slag per tonne of steel, however from Conarc furnace is about 165 kg/Tonne of crude 

steel, however, the quantity of slag generated will be dependent on the quality of 

input materials especially Iron ore in BF/BOF route. 

Globally various options for utilization of iron slag and steel slag are being explored. 

Status of iron and steel slags generation, utilization and storage in major iron & steel 

plants in the country is given in Annexure-I. 

 4.0 Current Practices for Handling and Management of Pyro-

metallurgical Slag  

 4.1 Iron making slag from Blast Furnace/ Corex /Midrex 

The Slag generated from Blast Furnace is taken to slag handling system where slag 

is treated through either quenching with water for conversion to granulated slag in 

Slag Granulation Plant or cooling with air in open dry pit at Blast Furnace. The 

granulated slag is designated for further use in cement industries for co-processing 

with raw materials. The air-cooled BF slag is generated while solidification under 

atmospheric conditions in slag dry pit.  

4.2 Slag Granulation 

The molten metal in blast furnace along with slag is passed through channel at 

tapping point in blast furnace bottom. The slag is separated from the molten metal 

with the use of skimmer method. The separated slag is routed to granulation tank 

where slag and water get mixed and flows to dewatering drum by action of gravity. 

Further, it is quenched by water jets in blowing box to produce granulated slag. The 

de-watering facility in the channel separates the water from granulated slag and the 
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hot water is collected in water tank below the conveyor belt. The granulated slag is 

taken to dedicated slag storage area or yard.  

4.3 Air Cooling in Dry Pit 

The slag dry pit method is used for storage of slag whereby the slag from blast furnace 

is diverted to dry pits through slag runner and also natural air cooling. The air-cooled 

slag is further processed to crushing & screening and subsequently utilized use in 

making insulation material, road sub-surface material, etc. 

4.4 Steel making slags from LD- Convertors/EAF/Conarc/Induction Furnaces  

The solidified steel slag from different processes is taken to recycling plant for 

removal of magnetic components and reduction in size. The slag is graded as per 

further requirement. The Basic Oxygen Furnace slag is stabilized through natural 

ageing or weathering whereby the steel slag is stocked in open air for adequate 

exposure to moisture and further hydration of CaO and MgO present in slag. The 

process is slow in nature, need adequate open space and requires longer time 

duration for stabilization to occur.  

In order to overcome the existing issues of slow weathering, the slag is processed 

through accelerated ageing process whereby the slag is treated with steam for 

complete hydration of slag in relatively shorter time duration. The steam passes 

through the inside pores of slag and hydrates the free CaO and MgO. This results in 

loss of expansion of slag from 3-5% to < 0.4 %. The steam ageing is carried out in 

two different methods - atmospheric steam ageing process and pressurised steam 

ageing process.  

EAF/Conarc slag is graded and magnetically separated like LD slag. However 

these slags do not require any aging treatment as the expansion in slag is inherently 

low due to absence of free lime content. Some of the international practices are given 

at Annexure- II. 

 

5.0     Utilization of slags in road construction and as aggregates in 

concrete  

Indian Road Congress has published “Guidelines for Use of Iron, Steel and Copper 

Slag in Construction of Rural Roads – 2018”. These guidelines provide detailed 

information on engineering properties of these slags along with the possible 

utilisation options.  

The Indian Standards IS-383: 2016 of the Bureau of Indian Standards on 

“Specifications of Coarse and Fine Aggregates for Concretes” permits use of 

aggregates other than natural sources, including slags as given in Annexure-A of 

said standards. Engineering quality requirements of aggregates are specified in main 

document. 

Central Road Research Institute, New Delhi (CSIR-CRRI) is bringing out revised 

Guidelines for Utilization of Steel Slag in Road Construction based on the research 

findings of CSIR-CRRI emanated out of various steel slag road sections laid across 
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India using processed steel slag aggregates of BOF, EAF and CONARC Steel Slag of 

some major steel plants. 

 

6.0     Guidelines for management of pyro-metallurgical slags of iron and 

steel plants 

Iron and steel plants shall follow the principles of resource efficiency for optimal use 

of primary resources in production of iron and steel. The plants shall take steps to 

facilitate utilization of various wastes, by-products or process rejects including slags. 

They shall set-up facilities for internal recovery of material, treating the slags to make 

it utilizable as alternate material outside the plant.  Steel plants shall also take 

adequate safety measures and standard operating procedures shall be practiced in 

safe handling of iron and steel slags including the quenching, granulation and 

recovery operations. It shall be ensured that the slag is tapped in the slag pot or pit 

only after ensuring that slag pot or pit is dry. The flow of reactive slag into ladle is to 

be avoided by adopting suitable operational practices. After pouring and filling the 

Ingot moulds/ Bottom plates, foundry ladle shall be tilted with the help of auxiliary 

hoist of crane and total residual slag/metal shall be dumped into slag pots slowly. 

The safety guidelines for handling of hot metals issued by Ministry of Steel shall be 

followed. 

The following guidance is applicable to all types of iron and steel slags as mentioned 

in this document according to their characteristics;   

6.1   Iron and Steel plants shall use best available options for maximising internal 

use of slags in process and recovery of resource material from slags. 

6.2   The plants shall adopt appropriate cooling/quenching/treatment techniques 

to maximise recovery of resource material from slags. The slag treatment pits 

if any should have impervious hard surface to avoid contamination of soil and 

wastewater or surface run-off generated should be either re-cycled or treated 

prior to discharge. The slag handling in open yards if any should have 

imperious hard surfaces, and run-off from handling area shall be collected 

and treated prior to discharge. 

6.3    Iron and Steel plants shall adopt environmental friendly practices in 

collection, handling, storage and transport of slag to avoid water and air 

pollution. 

6.4   Iron and Steel plants shall adopt environmental policy for continuous 

improvement by adopting cleaner / new techniques. Environment 

management should be supervised by senior management. 

6.5   Un-utilized slag shall be stored in captive storage yard having impermeable 

base and garland drain to prevent the soil and water / groundwater 

contamination. The unlined slag handling, storage areas and dumpsites shall 

be discontinued within 2 years from issuance of these guidelines.  
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6.6 A new slag storage yard shall be constructed above the ground with 

impermeable base such as compacted clay of minimum 600mm thickness over 

a single layer of 1.5mm thick geo-membrane. Run-off from slag storage area 

shall be collected and treated prior to discharge.  

6.7 All Iron and Steel plants shall monitor grounds water quality around storage 

area during pre and post monsoon seasons through a recognised laboratory 

(under the Environment (Protection) Act, 1986 or any NABL Accredited) for 

assessment of the contamination (if any) and such assessment reports shall 

be submitted to respective SPCB/PCC annually. The groundwater shall be 

monitored for parameters namely pH, alkalinity, Calcium, Magnesium, and 

heavy metals namely Fe, Mn, Al, Cd, Cr, Cu, Ni, Mercury, Pb and any pther 

parameter that may be prescribed by SPCBs/PCCS/CPCB. 

6.8   Iron and steel slags from pyro-metallurgical route may be used in following 

areas subject to meeting the quality requirement/standard for the material / 

application: 

i. Cement production 

ii. Aggregate in cement-concrete  

iii. Cement-concrete blocks / bricks /tiles  

iv. Aggregate in construction of roads/ railways 

6.9   Iron and Steel plants intending to utilise iron or steel slag for any other 

purpose, not mentioned above may submit the proposal along with relevant 

details to CPCB through the respective SPCB/PCC. 

6.10  Iron and Steel plants shall maximize external use or recycling of slag which 

cannot be used or recycled internally. Iron and Steel plants shall take steps to 

achieve 100% regular utilization of iron slag and steel slags for current 

generation within one year and also fully utilise the legacy iron slag by 

September 2025 and legacy steel slag by Sep 2027, respectively. Thereafter, 

the maximum allowable storage of slags at any point of time will not be more 

than one year’s generation for steel slag and 6 months of generation for iron 

slag 

6.11  Industry should submit the annual report on generation, quantity stored, 

quantity utilized and the concerned usage, and disposal as per format given 

in Annexure–II or on online waste reporting portal as and when developed by 

CPCB by 30th June of the following year to SPCB/PCC and CPCB. 

*** 
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Annexure – I 

Filled up questionnaires received from units 
 

Slag generation, utilisation and storage data 

Name & Add

ress of plant 

with Product

ion Capacity 

Type 

of Sla

g 

Qty. 

of Sla

g stor

ed on 

31.03

.2021 

(in M

T) 

For F.Y. 2021-22 

(April 2021 - Mar

. 2022) 
Qty. of Sl

ag stored 

on 31.03.2

022 

(in MT) 

Method of Utilisati

on 

Method of Storage (wi

th details of imperviou

s liner / layers and em

bankment/dyke) 

Plan for achieving 10

0% utilisation of curr

ent and legacy slag 

Qty. 

of Sla

g Ge

nerat

ed 

(in M

T) 

Qty. of Sla

g Utilised 

(in MT) 

Wit

hin 

Pla

nt 

Extern

ally 

Tata Steel-Ja

mshedpur 

Gran

ulate

d BF 
Slag 

4100

0 

4081

238 

- 404142

2 

80816 Cement Making Storage facility not requ

ired  because of 

continuous utilisation 

Sufficient market dema

nd 

availability and better 
logistics (rake availabil

ity) 

will improve the utilisa
tion 

Air-c

ooled 
BF Sl

ug 

1000

0 

2700

70 

140

18 

263767 2285 1. Road constructio

n 
2. Works Project,  

3. Mineral Wool Ma

nufacturing 

Storage facility not requ

ired  because of 
continuous utilisation 

Sustaining the current 

initiatives 

Steel 
maki

ng Sl

ug 

2530
0 

1614
344 

339
308 

128183
6 

18500 Metallics:  
-Remelting in Steel 

Melting Shop  

Non-Metallics:  

-Consumption in  
Sinter making  

-Works Project  

-External Project 
-Fly Ash brick maki

ng  

-Cement Making  
-Road Making 

For slag processing, Sto
rage facility has inbuild 

Geo-membrane lining. 

Sustaining the current 
initiatives 

Tata Steel-M
eramandali 

Gran

ulate

d BF 

Slag 

1808

0 

1749

020 

- 160310

4 

163996  

(In transit 

for exports

) 

Cement Making Storage facility not requ

ired  because of 

continuous utilisation 

Sufficient market dem

and 

availability and better 

logistics (rake availabi
lity) 

will improve the utilis

ation 

179 396



Guidelines on Management of Pyro-metallurgical Slags - Iron & Steel Slags 

 

 

 

 
CPCB, Delhi  17 

Slag generation, utilisation and storage data 

Name & Add

ress of plant 

with Product

ion Capacity 

Type 

of Sla

g 

Qty. 

of Sla

g stor

ed on 

31.03

.2021 

(in M

T) 

For F.Y. 2021-22 

(April 2021 - Mar

. 2022) 
Qty. of Sl

ag stored 

on 31.03.2

022 

(in MT) 

Method of Utilisati

on 

Method of Storage (wi

th details of imperviou

s liner / layers and em

bankment/dyke) 

Plan for achieving 10

0% utilisation of curr

ent and legacy slag 

Qty. 

of Sla

g Ge

nerat

ed 

(in M

T) 

Qty. of Sla

g Utilised 

(in MT) 

Wit

hin 

Pla

nt 

Extern

ally 

Air-c

ooled 

BF Sl

ug 

5059

64 

2400

0 

- 9964 520000 Road construction Storage at in-house yard 

with 

embankment and 

garland drains. 

Current slag is being 1

00% utilised. For legac

y slag: processing is o

ngoing and usage is be
ing enhanced in new a

pplications

:                 1. Usage as 
aggregate in paver, Co

ncret

e                              2. 

Manufacturing Sand 

Steel 
maki

ng Sl

ug 

1001
495 

8826
4 

466
507 

400174 1017078 Metallics: -Re melti
ng  in Steel Melting 

Shop Non-Metallics

: -Consumption in S
inter making -Work

s Project -External 

Project/Harstand -Fl
y Ash brick making 

-Cement Making -R

oad Making 

for slag processing, Stor
age facility is with garla

nd drain. 

Current slag is being 1
00% utilised. For legac

y slag: processing is o

ngoing and usage is be
ing enhanced in new a

pplications

:                 1. Usage as 
aggregate in paver, Co

ncret

e                              2. 

Manufacturing Sand 

Tata Steel-Ka

linganagar 

Gran

ulate
d BF 

Slag 

1224

3 

1391

610 

147

925 

125158

7 

4341 Cement Makin

g                  Ground 
Granulated BF Slag 

Storage facility not requ

ired  because of 
continuous utilisation 

Sufficient market dem

and 
availability and better 

logistics (rake availabi

lity) 
will improve the utilis

ation 

Air-c

ooled 
BF Sl

ug 

1113

9 

5849

5 

340

63 

35371 200 Road constructio

n                 Works P
rojec

t                       Pave

r Block Manufacturi
ng 

Storage facility not requ

ired  because of 
continuous utilisation 

Sustaining the current 

initiatives 
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Slag generation, utilisation and storage data 

Name & Add

ress of plant 

with Product

ion Capacity 

Type 

of Sla

g 

Qty. 

of Sla

g stor

ed on 

31.03

.2021 

(in M

T) 

For F.Y. 2021-22 

(April 2021 - Mar

. 2022) 
Qty. of Sl

ag stored 

on 31.03.2

022 

(in MT) 

Method of Utilisati

on 

Method of Storage (wi

th details of imperviou

s liner / layers and em

bankment/dyke) 

Plan for achieving 10

0% utilisation of curr

ent and legacy slag 

Qty. 

of Sla

g Ge

nerat

ed 

(in M

T) 

Qty. of Sla

g Utilised 

(in MT) 

Wit

hin 

Pla

nt 

Extern

ally 

Steel 

maki

ng Sl

ug 

6975

0 

6266

11 

499

573 

128429 68360 Metallics:  

-Remelting in Steel 

Melting Shop  

Non-Metallics:  
-Consumption in Si

nter making  

-Works Project  
-External Project/H

arstand  

-Fly Ash brick maki

ng  
-Cement Making  

-Road Making 

for slag processing, Stor

age facility is with garla

nd drain. 

current slag is being 1

00% utilised. For legac

y slag: following meas

ures will be taken
:                                  1

. Higher dispatch to bri

ck customers
.                              2. 

Development of new a

pplications/projects.3. 

Slag dispatches to cem
ent making through ra

kes. 

AMNS HAZI

RA SMS-I 4.
5 MTPA SM

S-II 5 MTPA 

Steel 

maki
ng slu

g EA

F & 
Conat

e 

2051

288 

1520

240 

664

000 

240742

6 

500101 Recycle in sinter/BF

/Corex. Sales for ro
ad and construction 

as aggregate 

Storage on bare soil in o

pen yard in the form of 
heap/ dump 

Setup advance crushin

g/ Magnetic separation 
and screening facility 

AMNS Hazir
a BF 1.8 MT

PA Corex 1.7 

MTPA 

BF/C

orex 
Gran

ulate

d Sla

g 

1064

987 

9518

43 

0 151625

9 

500571 For Cement making 

Export/ domestic Sa
le 

 Huge demand we are a

lready selling more tha
n we are generating 

AMNS Hazir
a BF 1.8 MT

PA Corex 1.7 

MTPA 

BF/C

orex 

Air-c

ooled 
Slag 

4871

61 

1074

28 

0 460866 133723 Crushing and screen

ing for road making 

/ land filling 

 Reducing the generatio

n 

AMNS Hazir

a SMS -I 4.5 
MTPA SMS-

II 5 MTPA 

I.F Sl

ag 

1729

58 

1138

52 

0 231325 65704 Direct Sales  Magnetic Separation p

lant 

AMNS Hazir

a 

HMD

P Sla
g 

 1119

0 

0 971  Direct Sales  Magnetic Separation p

lant 
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Slag generation, utilisation and storage data 

Name & Add

ress of plant 

with Product

ion Capacity 

Type 

of Sla

g 

Qty. 

of Sla

g stor

ed on 

31.03

.2021 

(in M

T) 

For F.Y. 2021-22 

(April 2021 - Mar

. 2022) 
Qty. of Sl

ag stored 

on 31.03.2

022 

(in MT) 

Method of Utilisati

on 

Method of Storage (wi

th details of imperviou

s liner / layers and em

bankment/dyke) 

Plan for achieving 10

0% utilisation of curr

ent and legacy slag 

Qty. 

of Sla

g Ge

nerat

ed 

(in M

T) 

Qty. of Sla

g Utilised 

(in MT) 

Wit

hin 

Pla

nt 

Extern

ally 

JSPL Raigarh 

Gran

ulate

d BF 

Slag 

1560

5.81 

1080

815.0

9 

309

184

.10

5 

442722

.13 

344514.66

4 

Cement Plant Storage at designed plac

e 

Further dispatch of ma

terial to use in cement 

plant. 

JSPL Raigarh 

SMS 

Slag 

2888

276 

9318

34 

415

60 

286744 3491806 PS Ball making, Ce

ment Making, Metal 

recovery, Aggregate 

and Land Filling 

Open storage in a desig

ned yard 

To utilise maximum q

uantity in cement prod

uction, to replace river 

sand with slag sand , t
o use in cement concre

te, increase in PS Ball 

making and increase in 
aggregate utilisation 

JSPL Angul BF G

r Slag 

3541

06 

1316

335 

875

6 

811120 850565 Sold to Cement plan

ts 

Open Slag yard Dispatch and consump

tion in own cement pla

nt 

JSPL Angul BOF 
Slag 

3000
00 

7112
76 

101
127

6 

0 0 land Filling after cr
ushing and metal re

covery 

No Stock Installed crusher unit i
n 2021 and plan to util

ization of legacy slag 1

00% as per generated a
mount. 

JSPL Angul EAF/

NOF 

Slag 

2000

00 

3190

27 

489

027 

0 30000 land Filling after cr

ushing and metal re

covery 

storing in big hips and s

pecific locations 

Installed crusher unit i

n 2021 and plan to util

ization of current and l
egacy slag 100% till Ju

ly 2023. 

Bhilai Steel P

lant, Bhilai, C
hhattisgarh, P

roduction Ca

pacity: Crude 
Steel = 7.0 M

TPA 

BF Sl

ag 

9919

81 

2430

817 

0 223764

2 

1185156 1 Sold to Cement m

anufacturers and Sla
g wool manufacture

s 

Dumped at Slag Yard 100% (Subject to BF-1 

being phased-out resul
ting in no generation o

f Air cooled BG slag) 

182399
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Slag generation, utilisation and storage data 

Name & Add

ress of plant 

with Product

ion Capacity 

Type 

of Sla

g 

Qty. 

of Sla

g stor

ed on 

31.03

.2021 

(in M

T) 

For F.Y. 2021-22 

(April 2021 - Mar

. 2022) 
Qty. of Sl

ag stored 

on 31.03.2

022 

(in MT) 

Method of Utilisati

on 

Method of Storage (wi

th details of imperviou

s liner / layers and em

bankment/dyke) 

Plan for achieving 10

0% utilisation of curr

ent and legacy slag 

Qty. 

of Sla

g Ge

nerat

ed 

(in M

T) 

Qty. of Sla

g Utilised 

(in MT) 

Wit

hin 

Pla

nt 

Extern

ally 

Durgapur Ste

el Plant, 

Durgapur, W

est Bengal, 
Production C

apacity: 

Crude Steel = 
2.5 MTPA 

BF Sl

ag 

1062

89 

8576

19 

0 945531 18377 1 ) Sold to Cement 

Manufacturers 

 100% being sold to ce

ment manufactures 

Rourkela Ste
81 Plant, 

Rourkela, Odi

sha, 
ProductionCa

pacity: 

Crude Steel = 

4.85 MTPA 

BF Sl
ag 

0 1722
913 

0 172291
3 

0 1 ) Sold to Cement 
Manufacturers 

 Already achieved 

Bokaro Steel 

Plant, 
Bokaro Steel 

City, 

Jharkhand, Pr
oduction 

Capacity: Cru

de Steel = 
5.01 MTPA 

BF Sl

ag 

2500

00 

1877

415 

143

260 

173425

5 

249900 1 ) Sold to Cement 

manufacturers. 2) U
sed in 

road making 

 100% utilisation of gra

nulated BF slag alread
y achieved. 

llSCO Steel P

lant. 
Burnpur, Wes

t Bengal, 

Production C
apacity: Crud

e Steel = 2.5 

MTPA 

BF Sl

ag 

2400

87 

9021

61 

0 106660

2 

75646 1 ) Sold to Cement 

manufacturers. 

 100% utilisation of air 

cooled BF slag  yet to 
be achieved. 

SAIL BF Sl

ag 

1588

357 

7790

925 

143

260 

770694

3 

1529079    
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Slag generation, utilisation and storage data 

Name & Add

ress of plant 

with Product

ion Capacity 

Type 

of Sla

g 

Qty. 

of Sla

g stor

ed on 

31.03

.2021 

(in M

T) 

For F.Y. 2021-22 

(April 2021 - Mar

. 2022) 
Qty. of Sl

ag stored 

on 31.03.2

022 

(in MT) 

Method of Utilisati

on 

Method of Storage (wi

th details of imperviou

s liner / layers and em

bankment/dyke) 

Plan for achieving 10

0% utilisation of curr

ent and legacy slag 

Qty. 

of Sla

g Ge

nerat

ed 

(in M

T) 

Qty. of Sla

g Utilised 

(in MT) 

Wit

hin 

Pla

nt 

Extern

ally 

Bhilai Steel P

lant, 

Bhilai, Chhatt

isgarh, 
Production C

apacity: 

Crude Steel = 
7.O MTPA 

BOF 

Slag 

1378

742 

5221

68 

222

294 

38441 1640175 1 ) Processed BOF s

lag used 

as input material in 

Sinter 
plant , Blast Furnac

es and 

Steel Melting Shop. 
2) Unprocessed BO

P slug used 

in road levelling, lo

w lying 
land filling and sold 

to 

external agencies. 

Dumped at Slag Yard Bulk utilization by NH

AI/ NRRDA/ State P

WD/ in agriculture and 

enhancement in sale of 
unprocessed BOF slag 

Durgapur Ste
el Plant,Durg

apur, West B

engal,Product
ion Capacity:

Crude Steel = 

2.5 MTPA 

BOF 
Slag 

9078
087 

3444
40 

236
227 

2501 9183799 Dumped at Slag Yard 12.4 lakh tonners of B
OF Slag (from old stoc

k) was auctioned/ sold 

on May 2022 for Road 
Making (National/Stat

e Highway). 139812 T

on of material has alre

ady been lifted during 
June 22 Jan2023 achie

ving BOF Slag utilisati

on of 110.8% in FY 20
22-23 (up to Jan 2023) 

Auction /Selling of B

OF Slag/ LD Slag for 
Road Making will cont

inue. 

Rourkela Stee

l Plant, Rourk

ela, Odhisa, 
Production C

apacity: 

Crude Steel = 
4.85 

MTPA 

BOF 

Slag 

2000

000 

6013

17 

299

709 

99067 2202541   Enhancement in sale o

f unprocessed BOF sla

g to external agency. 

184401
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Slag generation, utilisation and storage data 

Name & Add

ress of plant 

with Product

ion Capacity 

Type 

of Sla

g 

Qty. 

of Sla

g stor

ed on 

31.03

.2021 

(in M

T) 

For F.Y. 2021-22 

(April 2021 - Mar

. 2022) 
Qty. of Sl

ag stored 

on 31.03.2

022 

(in MT) 

Method of Utilisati

on 

Method of Storage (wi

th details of imperviou

s liner / layers and em

bankment/dyke) 

Plan for achieving 10

0% utilisation of curr

ent and legacy slag 

Qty. 

of Sla

g Ge

nerat

ed 

(in M

T) 

Qty. of Sla

g Utilised 

(in MT) 

Wit

hin 

Pla

nt 

Extern

ally 

Bokaro Steel 

Plant, 

Bokaro Steel 

City, 
Jharkhand, Pr

oduction 

Capacity: Cru
de Steel 

= 

5.01 MTPA 

BOF 

Slag 

5000

0 

4217

01 

404

709 

36076 30916   Enhancement in sale o

f unprocessed BOF sla

g to external agency. 

IISCO Steel P
lant, 

Burnpur, Wes

t Bengal Prod
uction Capaci

ty:  

Crude Steel = 

2.5 MTPA 

BOF 
Slag 

6142
00 

2946
62 

155
983 

11445 741435   Enhancement in sale o
f unprocessed BOF sla

g to external agency. 

SAIL BOF 

Slag 

1312

1029 

2184

288 

131

892

2 

187530 13798866    

RINL (Visak
hapatnam Ste

el Plant) 

BF Sl
ag 

5598
723 

2119
894 

75 242622
8 

5292314 1. 75T utilised for c
onstruction activity 

within  the plant 

2. 2426228T sold to 

cement 
industries 

No specific storage met
hods present 

Sale to cement compa
nies 

RINL (Visak
hapatnam Ste

el Plant) 

SMS 
Slag 

5453
545 

8799
08 

294
061 

11625 6027767 1. 294061 T consum
ed in process & Lan

d filling with in the  

Plant  

2. 11625 T sold 

No specific storage met
hods present 

Maximising in process 
use, exploring for use  

in road making 

185 402
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Slag generation, utilisation and storage data 

Name & Add

ress of plant 

with Product

ion Capacity 

Type 

of Sla

g 

Qty. 

of Sla

g stor

ed on 

31.03

.2021 

(in M

T) 

For F.Y. 2021-22 

(April 2021 - Mar

. 2022) 
Qty. of Sl

ag stored 

on 31.03.2

022 

(in MT) 

Method of Utilisati

on 

Method of Storage (wi

th details of imperviou

s liner / layers and em

bankment/dyke) 

Plan for achieving 10

0% utilisation of curr

ent and legacy slag 

Qty. 

of Sla

g Ge

nerat

ed 

(in M

T) 

Qty. of Sla

g Utilised 

(in MT) 

Wit

hin 

Pla

nt 

Extern

ally 

JSW Steel Lt

d., Salem Wo

rks, Pottaaerl,

Mecheri, Met
tur, Salemwor

ks. Tamil Na

du.636453.Int
egratedSteel 

Plant with the

capacity 1.15 

MTPAspecial 
alloy steelpro

duction 

BF 3023

7 

4517

52 

311 227431 254247 Due to the COVID-

19 disposal not hap

pened. From May 2

022 onwards slag gr
inding unit is in ope

ration and slag 100

% generated is sent 
to slag grinding unit 

to produce value ad

ded product of GGB

S. Portion of quantit
y is sold to cement i

ndustries also. The a

ccumulated quantity 
will be also used in 

slag grinding unit 

BF granulated slag dire

ctly sent to slag grindin

g unit 

100 % utilisation 

JSW Steel Lt
d., Dolvi, Ma

harashtra 

SMS 
Slag 

2189
75 

2406
57 

156
394

8 

141467 164217 In-house consumpti
on at SP, SMS Pave

r block mfg and to 

Cement Industries 
& open market 

SMS Slag sent to crushi
ng unit where iron beari

ng materials are separat

ed and the crushed mate
rial is stored in a yard  

(dyke) and subsequently 

sent to Captive consum

ption and disposal 

97 % utilisation. Maxi
mise through paver ma

king facility and sale t

o cement industries 

BF Sl

ag fro

m BF 

1 (Gr
anula

ted B

F Sla
g 

 1436

782 

   

Used for Cement pl

ant 

Stored in a designated p

lace with dyke wall 

1 

BF Sl

ag fro

m BF 
2 (Gr

anula

ted B

F Sla
g 

 5744

86 

   1 

186403
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Slag generation, utilisation and storage data 

Name & Add

ress of plant 

with Product

ion Capacity 

Type 

of Sla

g 

Qty. 

of Sla

g stor

ed on 

31.03

.2021 

(in M

T) 

For F.Y. 2021-22 

(April 2021 - Mar

. 2022) 
Qty. of Sl

ag stored 

on 31.03.2

022 

(in MT) 

Method of Utilisati

on 

Method of Storage (wi

th details of imperviou

s liner / layers and em

bankment/dyke) 

Plan for achieving 10

0% utilisation of curr

ent and legacy slag 

Qty. 

of Sla

g Ge

nerat

ed 

(in M

T) 

Qty. of Sla

g Utilised 

(in MT) 

Wit

hin 

Pla

nt 

Extern

ally 

Electr

ic Ar

c Fur

nace (
EAF) 

Slag f

rom S
teel 

maki

ng Sh

op-1 

 1195

458 

440

663 

556709 969784 

After metal recover
y, EAF & BOF slag 

is utilised for constr

uction purpose, road 

making in National 
Highway (Concrete 

Road and Bitumino

us Road) land recla
mation in low lying 

area in side premise

s. Proposed for utili
zation in marine app

lication like tetra po

ds and marine struct

ure. 

Stored in a designated p

lace with dyke wall 

 

Basic 
Oxyg

en Fu

rnace 
slag (

BOF) 

from 
steel 

Melti

ng sh

op 2 

 1438
26 

   Stored in a designated p
lace with dyke wall 

 

  

187 404
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Annexure-II 

International Practices in management of Iron and Steel Slags 

Slag from Blast Furnace 

US Department of Transportation: (User Guidelines for Waste and By-product 

Materials in Pavement Construction) 

Air-Cooled Blast Furnace Slag: Liquid slag is cooled slowly under ambient condition 

to form a crystalline structure and to produce a hard, lump slag that can be crushed 

and screened for further use. 

Expanded or Foamed Blast Furnace Slag: Liquid slag is cooled and solidified by 

adding controlled quantities of water, air or steam, in order to accelerate the process 

of cooling and solidification and to produce a lightweight expanded or foamed 

product with increased cellular nature. 

Pelletized Blast Furnace Slag: Liquid slag is cooled and solidified with air and water 

in a rotating drum to produce pellets of more crystalline nature as a beneficial for 

aggregate use. 

Granulated Blast Furnace Slag: Liquid slag is cooled and solidified through rapid 

water quenching to have a low crystallization occurrence and to produce a sand size 

fragments and clinker like materials 

Ground Granulated Blast Furnace Slag: When granulated blast furnace slag is 

crushed to very fine cement-size particles to produce ground granulated blast 

furnace slag for use in cement industry as a replacement/additive of Portland 

cement.  

Australasian (iron & steel) slag association: (Blast Furnace Slag Cements & 

Aggregates: Slag Binders and Aggregates and Australian Standards) 

Ground Granulated Iron Blast Furnace Slag: It is defined as the glassy granular 

material resulting from the rapid chilling of molten, a non-metallic product, 

consisting essentially of silicates and alumina-silicates of calcium, produced 

simultaneously with iron in an iron blast furnace slag.  

United Kingdom: (Blast Furnace Slag: A technical report on the manufacturing of 

blast furnace slag and material status in the UK). 

Air-cooled Blast Furnace Slag (ACBFS): The molten slag is being taken to open air 

pits located nearby blast furnace and the slag is quenched with water applied 

through water spray system to provide cooling and its crystallisation. The cooled slag 

is then crushed and screened to produce aggregates for other applications. 

Ground Granulated Blast Furnace Slag (GGBFS): The molten slag is passed 

through granulation plant where it is quenched rapidly with warm water and results 

in production of vitrified (glassy) material having sand-like appearance. The cooled 

granulated slag is grinded in grinding mill for conversion into ground granulated 

blast furnace slag. 

188405
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Slag from Steel Industry 

BREF – European Union 

De-sulphurisation slag: A heterogeneous slag, whose composition is dependent on 

used desulphurisation agent, contains high sulphur content is generally recycled to 

sinter mix or partially used for landfill construction.  

Basic Oxygen Furnace slag: The slag from basic oxygen furnace is dependent on 

process employed. It is generally used as an aggregate in road construction as 

base/sub-base, in asphalt mixtures and in waterway construction. Also, it is 

selectively used as fertiliser and liming agent in agriculture due to presence of CaO 

content. 

 

  

189 406
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Annexure – III 

 

Format for submission of annual report on slag generation, 

utilization and storage.  
 

1. Name and Address of the Plant: 

2. Contact Person Responsible for Management of Iron & Steel Slag: 

a. Name and Designation:  

b. Mobile Number:  

c. Email ID: 

Financia
l year  

Slag Type* 

Opening 
Stock 

(in MT) 
as on 
31st 

March  

Qty. of Slag 
Utilised 

in F/Y (in MT) 

Slag 
stored at 
the end of 

the 
financial 
year (in 

MT) 

Method of 

Utilisation 

Method of Storage 

(with details of liner 

layers and 

embankment/dyke) Withi

n 

Plant 

Externall

y 

  

Iron Making 

Slags      
 

a) Granulated 

BF Slag           
  

b) Air-cooled BF 

Slug         
    

c) Corex Slags       

Steel making 

Slags         
    

d) BOF/LD Slag         
    

e) EAF/Conarc 
furnace  Slag 

    
  

f) Induction 
furnace Slag 

    
  

g) Other slag 
(please specify) 

    
  

        

*As applicable 
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JSW Steel Ltd-Integrated Steel Plant phase II Capacity 5 to 10 MTPA/CR/UAN No.MPCB-
CONSENT-0000204020/Indus-Id.218 (08-03-2025 08:21:06 pm) /QMS.PO6_F02/00 Page 1 of 21

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema, Near Sion
Circle, Sion (E),
Mumbai-400022

RED/L.S.I (R53)
No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000204020/CR/2503001220

Date: 08/03/2025

To,
JSW Steel Ltd - Integrated Steel Plant
Capacity 5 to 10 MTPA, 
42,43,50,44,45,54,55,56,33,32,38,49,75,77,
139,142,etc of  Dolvi Village, Geetapuram Dolvi,
Tal. Pen, Dist. Raigad Your Service is Our Duty

Sub: Renewal of consent to operate under RED category

Ref: 1. Previous Consent to operate for phase -II vide No Format1.0/CAC/UAN
No.MPCBCONSENT-0000136178/CR/2303000522 dated 08.03.2023

2. Environmental Clearance granted by Government of India vide No.
J-11011/76/2013-IA-II(I) dtd. 25.08.2015

3. Environmental Clearance granted by Government of India vide No.
J-11011/76/2013-IA-II(I) dtd. 16.06.2020

4. Minutes of 14th CAC meeting held on 07.01.2025

Your application No.MPCB-CONSENT-0000204020 Dated 23.03.2024
For: Grant of Renewal of Consent to Operate under Section 26 of the Water (Prevention &
Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous &
Other Wastes (Management & Transboundary Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I, II, III & IV annexed to this order:

1. The consent to renewal is granted for a period up to 30/04/2028
2. The  capital  investment  of  the  project  is  Rs.20051.50  Crs.  (As  per  C.A

Certificate  submitted  by  industry  Existing  Ci  of  the  unit  is  Rs.  19287  Crs  +
increase in CI is Rs. 764.50 Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Maximum

Quantity UOM

Products
1 Calcinated Lime (LCP-5,6,7) 1800 Ton/D
2 Pellet (Pellet Plant-II) 9000000 MT/A
3 Crude Steel/Steel slab ( Steel Metal Shop-II) 6200000 MT/A
4 Hot Rolled Coil (Hot Strip Mill-II) 5000000 MT/A
5 Liquid Metal / Pig Iron (Blast Furnace-II) 4500000 MT/A
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JSW Steel Ltd-Integrated Steel Plant phase II Capacity 5 to 10 MTPA/CR/UAN No.MPCB-
CONSENT-0000204020/Indus-Id.218 (08-03-2025 08:21:06 pm) /QMS.PO6_F02/00 Page 2 of 21

Sr
No Product Maximum

Quantity UOM

6 Power Generation 245 MW
7 Billets 1.5 MTPA
8 TMT Bar 1.4 MTPA
9 Electrical Power from Top gas recovery Turbine 37.25 MW

  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 19265 As per Schedule-I
Partly recycle and
remaining marine
discharge

2. Domestic effluent 258 As per Schedule-I On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Stack
No. Description of stack / source Number

of Stack
Standards to be

achieved

1 S-1 LCP Waste heat recovery system
kiln - 5 1 As per Schedule -II

2 S-2 LCP Waste heat recovery system
kiln - 6 1 As per Schedule -II

3 S-3 LCP Waste heat recovery system
kiln - 7 1 As per Schedule -II

4 S-4 LCP LDE-1 Lime Dedusting
System for Kiln Discharge 1 As per Schedule -II

5 S-5
LCP LDE-4 Lime Dedusting
System for Product Storage
Building

1 As per Schedule -II

6 S-6 LCP LDE-2 Stone Dedusting
System for Kiln Feed 1 As per Schedule -II

7 S-7 LCP LDE-3 Stone Dedusting
System for Junction House 1 As per Schedule -II

8 S-8 LCP LDE-5 Stone Dedusting
System for Lime Stone 1 As per Schedule -II

9 S-9 Pellet II Process ESP 1 As per Schedule -II
10 S-10 Pellet II De-dusting ESP 1 As per Schedule -II
11 S-11 Pellet II Pellet Storage Bin 1 As per Schedule -II
12 S-12 SMS II Flare stack-1 1 As per Schedule -II
13 S-13 SMS II Flare stack-2 1 As per Schedule -II

14 S-14 SMS II Secondary De-Dusting
System 1 As per Schedule -II

194411



JSW Steel Ltd-Integrated Steel Plant phase II Capacity 5 to 10 MTPA/CR/UAN No.MPCB-
CONSENT-0000204020/Indus-Id.218 (08-03-2025 08:21:06 pm) /QMS.PO6_F02/00 Page 3 of 21

Sr
No.

Stack
No. Description of stack / source Number

of Stack
Standards to be

achieved
15 S-15 HSM-II Reheating Furnace 1 As per Schedule -II
16 S-16 HSM-II Reheating Furnace 1 As per Schedule -II
17 S-17 HSM-II Fume Exhaust 1 As per Schedule -II

18 S-18 BF-II Cast House De-Dusting
System 1 As per Schedule -II

19 S-19 BF-II Stock House de-dusting
System-1 Stack 1 As per Schedule -II

20 S-20 BF-II Stock House de-dusting
System-2 Stack 1 As per Schedule -II

21 S-21 BF-II Stock House de-dusting
System-3 Stack 1 As per Schedule -II

22 S-22 BF-II B.F. Stove Stack 1 As per Schedule -II
23 S-23 BF-II Coal Grinding System 1 As per Schedule -II

24 S-24 BF-II BF Gas Network Flare
stack - 1 1 As per Schedule -II

25 S-25 BF-II BF Gas Network Flare
stack - 2 1 As per Schedule -II

26 S-26 BF-II BF Gas Network Flare
stack - 3 1 As per Schedule -II

27 S-27 BF-II BF Gas Network Flare
stack - 4 1 As per Schedule -II

28 S-28 BF-II Slag Granulation Stack 1 As per Schedule -II

29 S-29 BF-II Pig Iron Granulation Plant
Stack 1 As per Schedule -II

30 S-30 Power Plant 245 MW CPP Boiler 1 As per Schedule -II
31 S-31 Incineration Stack 1 As per Schedule -II

32 S-32 Billet Caster Ladle Heating
Furnace 1 As per Schedule -II

33 S-33 Bar Mill Reheating Furnace 1 As per Schedule -II
6. Non-Hazardous Wastes:

Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Calcinated Lime
Fines 69350 Ton/Y Reuse Used at Sinter Plant for Sinter

Making

2 ESP and bag filter
dust 20000 Ton/Y Reuse Used at Sinter Plant for Sinter

Making
3 KR Slag 50005 Ton/Y Reuse Used in Cement Plant

4 LD Slag + Slag
from SMS-II 1677520 Ton/Y Reuse

Used in land development,
Road making, Marine
Structure & Sand
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Sr
No Type of Waste Quantity UoM Treatment Disposal

5 LHF /RHD Slag 50005 Ton/Y Reuse Used in Cement Plant

6 Bag filter dust 19929 Ton/Y Reuse Used at Sinter Plant for
Sinter Making

7 Bolder Slag generation
from Dry Pit 180000 Ton/Y Reuse Used in Cement Plant

8 HSM Sludge 102000 Ton/Y Reuse Used at Sinter / Pellet
Plant

9 BF Dust Catcher Fines 174400 Ton/Y Reuse Used at Sinter Plant for
Sinter Making

10 BF GCP Dust 33600 Ton/Y Reuse Used at Sinter Plant for
Sinter Making

11 Cast house DE system
Dust 5400 Ton/Y Reuse Used at Sinter Plant for

Sinter Making

12 Stock house DE system
Dust 5400 Ton/Y Reuse Used at Sinter Plant for

Sinter Making

13
Slag generation from
SGP + Granulated slag
from BF

4109500 Ton/Y Reuse Used in Cement Plant

14 Scale 24911 Ton/Y Reuse Used at Sinter Plant for
Sinter Making

15 Refractory Waste 29894 Ton/Y Reuse Used in SMS

16 SMS GCP Fines 100375 Ton/Y Reuse Used at Sinter / Pellet
Plant

17 Tundish Skull 6077 Ton/Y Reuse Used in SMS
18 Ladle Skull 14600 Ton/Y Reuse Used in SMS
19 Metalic Scrap 60000 Ton/Y Reuse Used in SMS

20 Scales from Ladle
heating furnace 30 Ton/D Reuse Reuse in the Sinter /

Pellet Plant

21 Bar Mill Scales 35 Ton/D Reuse Reuse in the Sinter /
Pellet Plant

22 Sludge from ETP (Bar
Mill) 10 Ton/D Reuse Reuse in the Sinter /

Pellet Plant
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 250 KL/A Recycle Send to Authorized
Recycler

2
5.2 Wastes or
residues containing
oil

12400 Kg/Annum Incineration
Used as fuel in steel
melting shop / Blast
Furnace
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Sr
No

Category No./
Type Quantity UoM Treatment Disposal

3 Oil Filter 600 Kg/Annum Incineration Used in Furnace
4 Used Glass Wool 20 Ton/Y Landfill CHWTSDF

5 Copper Scrap 100 Ton/Y Recycle Send to Authorized
Recycler

8. Conditions  under  Plastic  Waste  Management  Rules,  2016  (Notification  dtd.
18/03/2016):
Sr No Type of Waste Quantity UoM Disposal Path

1 Plastic Waste 100.00 Ton/Y Send to Authorized Recycler
9. Conditions under E-Waste Management:

Sr No Type of Waste Quantity UoM Disposal Path
1 E-Waste 1.00 Ton/Y Send to Authorized Recycler

10. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. Industry shall comply with the directions of submission of time bound action plan dated
07.05.2024.

13. PP  shall  restrict  quantity  of  effluent  discharge  with  the  consent  limit  only.  PP  shall
submit  action  plan  about  100  %  reuse  of  treated  effluent.

14. PP shall provide monitoring system for Benzo(a) pyrene (Bap) parameter.
15. PP shall comply with the recommendation of CREP.
16. PP shall  comply the conditions of the Environmental Clearance conditions vide no.

F.No.J-11011/76/2013-IA-II(I) dtd. 16.06.2020.
17. This Consent is issued subject to an order passed or may be passed by Hon’ble NGT in

application no. OA. 165 of 2020
18. This  consent  is  issued  pursuant  to  the  decision  of  the  14th  Consent  Appraisal

Committee Meeting held on 07.01.2025.
19. The  industry  shall  create  an  Environment  Cell  by  appointing  an  Environmental

Engineer OR Expert for looking after day-to-day activities related to Environment OR
Pollution control.

This  consent  is  issued  on  the  basis  of  information/documents  submitted  by  the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.
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Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 97375364.00 MPCB-DR-25549 26/03/2024 NEFT
Balance fees of Rs. 10,44,04,876/-  from the consent dated 08.03.2023 is
considered at the time of this renewal of consent. Also Rs 3,98,39,240/- shall
remain balance with the Board and shall be considered at the time of next
renewal of consent.

 Copy to:

 

1. Regional Officer, MPCB, Raigad and Sub-Regional Officer, MPCB, Raigad II
- They are directed to ensure the compliance of the consent conditions.
-
2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CC/CAC desk for records and website updating purpose
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1) A] As  per  your  application,  you  have  provided  7  nos  of  Effluent  Treatment

Plants(ETP) with the total design capacity of 19391 CMD consisting of
primary, Secondary treatment systems (Biological treatment), Chemical
Neutralization Pit, Chemical dosing of cooling tower water etc for the
treatment of 19265 CMD.

B] The  Applicant  shall  operate  the  effluent  treatment  plant  (ETP)  to  treat
the trade effluent so as to achieve the following standards prescribed by
the Board or under EP Act, 1986 and Rules made there under from time
to time, whichever is stringent.

  

Sr. No. Parameters Limiting concentration not to exceed in
mg/l, except for pH

(1) pH 6.0 to 8.5
(2) Oil & Grease 10
(3) BOD (3days 270C) 30
(4) Total Dissolved Solids 2100
(5) Ammonical Nitrogen 50
(6) Suspended Solids 100
(7) Chloride 600
(8) Sulphate 1000
(9) Nitrogen / Nitrate 10

(10) COD 250
(11) Free Available Chlorine 0.5
(12) Copper (total) 1.0
(13) Iron (Total) 1.0
(14) Zinc 0.2
(15) Phosphate 5.0
(16) Cyanide as CN 0.2
(17) Phenol 1

 For Power Plants:
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The Industrial effluents arising from various sections of power plant shall be given such
treatment  either  collective  or  individually  as  the  site  condition  permits  that  the  final
quantity of effluent shall have following character standards:

  

Sr. No. Parameters Limiting concentration not to exceed in mg/l,
except for pH

For Condenser Cooling Water
(1) pH Between 6.5 to 8.5
(2) Temperature Not to exceed 5°C than that of intake water temp.
(3) Free available chlorine Not to exceed 0.5

Boiler Blow Down
(1) Suspended Solids Not to exceed 100
(2) Oil & Grease Not to exceed 10
(3) Copper (Total) Not to exceed 1
(4) Iron (Total) Not to exceed 1

Cooling Tower Blow Down
(1) Free available chlorine Not to exceed 0.5
(2) Zinc Not to exceed 1
(3) Chromium (Total) Not to exceed 0.2
(4) Phosphate Not to exceed 5

D.M. Plant Effluent
(1) pH 5.5 to 9
(2) Suspended Solids Not to exceed 100
(3) Oil & Grease Not to exceed 10
(4) BOD 3 days Not to exceed 30
(5) COD Not to exceed 250
(6) TDS Not to exceed 2100

(1) pH Between 6.5 to 9.0
(2) Suspended Solids Not to exceed 100mg/l
(3) Oil and Grease Not to exceed 10mg/l
(4) pH Between 6.5 to 8.5
(5) DO Not to exceed 5 mg/l

(6) Temperature Not to exceed 7 Degree Celcius (higher than
intake water temperature)

(7) Suspended Solids Not to exceed 10%(above intake sea water SS
Concerntration)

C] As  per  EC  conditions,  project  proponent  shall  achieve  Zero  Liquid
Discharge (ZLD) at  the end of  completion of  all  the facilities,  in the
meantime 6065 CMD treated trade effluent shall be reused in the process
and remaining  13200 CMD shall  be  discharge  in  to  sea  after  confirming
above standards and after obtaining necessary permission / clearance
from concerned regulatory authorities. Till then PP shall achieve ZLD and
shall not discharge the effluent outside the factory premises.
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D] The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as
per the conditions of EP Act, 1986 and rule made there under from time
to time.

2) A] As per your consent application,  you have provided STP of  designed
capacity 300 CMD for the treatment of 258 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the
sewage so as to achieve the following standards/ prescribed under EP
Act, 1986 and Rules made there under from time to time, whichever is
stringent.

 
1 Suspended Solids Not to exceed 50
2 COD Not to exceed 100
3 BOD(3 days 270C) Not to exceed 30

C] The treated sewage shall be utilized for gardening after confirming above
standards.  In  no  case,  treated  sewage  shall  be  disposed  of  outside
factory premises.

3) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and as amended, by installing water meters,
and other provisions as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine
pits or boiler feed 88085.00

2. Domestic purpose 300.00

3.
Processing whereby water gets
polluted & pollutants are easily
biodegradable

0.00

4.
Processing whereby water gets
polluted & pollutants are not easily
biodegradable and are toxic

0.00

5. Grandening 7349.2
4) Prior  permission shall  be obtained from CGWA /  irrigation department if

ground Water/surface water is being used for industrial/Domestic purpose.
5) The  Board  reserves  its  right  to  review  plans,specifications  or  other  data

relating to plant setup for the treatment of water works for the purification
thereof  &  the  system  for  disposal  of  sewage  or  trade  effluent  or  in  the
connection with the grant of any consent conditions. The Applicant shall
obtain prior consent of the board to take steps to establish the unit  or
establish any treatment or disposal system or and extension or addition
thereto.

6) The Applicant shall provide specific water pollution control system as per the
condition of EP Act,1986, and rules made there under from time to time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have provided the Air pollution control (APC)

system  and  erected  following  stack(s)  and  observe  the  following  fuel
pattern-

Stack
No.

Stack Attached
To

APC
System

Height
in

Mtrs.
Type of Fuel Quantity

& UoM S% SO2

S-1
LCP waste heat
recovery system
kiln-5

BAG
FILTER 62 Mixed Gas

(BG & COG)
13500
Nm3/hr 0.00 0.00

S-2
LCP waste heat
recovery system
kiln-6

BAG
FILTER 62 Mixed Gas

(BG & COG)
13500
Nm3/hr 0.00 0.00

S-3
LCP waste heat
recovery system
kiln-7

BAG
FILTER 62 Mixed Gas

(BG & COG)
13500
Nm3/hr 0.00 0.00

S-4
LCP LDE -1 Lime
Dedusting System
for Kiln Discharge

BAG
FILTER 35 NA 0 --NA-- 0.00 0.00

S-5
LCP LDE -2 Lime
Dedusting System
for Product
Storage Building

BAG
FILTER 35 NA 0 --NA-- 0.00 0.00

S-6
LCP LDE -3 STONE
Dedusting System
for KILN FEED

BAG
FILTER 37 NA 0 --NA-- 0.00 0.00

S-7
LCP LDE -4 STONE
Dedusting System
for JUNCTION
HOUSE

BAG
FILTER 30 NA 0 --NA-- 0.00 0.00

S-8
LCP LDE -5 STONE
Dedusting System
for LIME STONE

BAG
FILTER 33 NA 0 --NA-- 0.00 0.00

S-9 PELLET II
PROCESS ESP ESP 100 0 0 --NA-- 0.00 0.00

S-10 PELLET II
DEDUSTING ESP ESP 50 NA 0 --NA-- 0.00 0.00

S-11 PELLET II PELLET
STORAGE BIN

BAG
FILTER 45 NA 0 --NA-- 0.00 0.00

S-12 SMS -II FLARE
STACK-1 NA 77

NATURAL
GAS+MIXED
GAS

0 --NA-- 0.00 0.00

S-13 SMS -II FLARE
STACK-2 NA 77

NATURAL
GAS+MIXED
GAS

0 --NA-- 0.00 0.00
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Stack
No. Stack Attached To APC

System
Height

in
Mtrs.

Type of Fuel Quantity
& UoM S% SO2

S-14 SMS -II SECONDARY
DE-DUSTING SYSTEM

BAG
FILTER 98.54 NA 0 --NA-- 0.00 0.00

S-15 HSM-II REHEATING
FURNACE-I NA 82 MIXED GAS 0 --NA-- 0.00 0.00

S-16 HSM-II REHEATING
FURNACE-II NA 82 MIXED GAS 0 --NA-- 0.00 0.00

S-17 HSM-II FLUME
EXHAUSTE NA 30.5 NA 0 --NA-- 0.00 0.00

S-18 BF -II CAST HOUSE
DE DUSTING SYSTEM

BAG
FILTER 70.80 NA 0 --NA-- 0.00 0.00

S-19
BF -II Stock House
de-dusting System-1
Stack

BAG
FILTER 71 NA 0 --NA-- 0.00 0.00

S-20
BF -II Stock House
de-dusting System-2
Stack

BAG
FILTER 45 NA 0 --NA-- 0.00 0.00

S-21
BF -II Stock House
de-dusting System-3
Stack

BAG
FILTER 45 NA 0 --NA-- 0.00 0.00

S-22 BF -II B.F. STOVE NA 80 NA 0 --NA-- 0.00 0.00

S-23 BF -II COAL
GRINDING SYSTEM

BAG
FILTER 72.5 NA 0 --NA-- 0.00 0.00

S-24
BF -II BF GAS
NETWORK FLARE
STACK-1

NA 53.5 NA 0 --NA-- 0.00 0.00

S-25
BF -II BF GAS
NETWORK FLARE
STACK -2

NA 53.5 NA 0 --NA-- 0.00 0.00

S-26
BF -II BF GAS
NETWORK FLARE
STACK -3

NA 53.5 NA 0 --NA-- 0.00 0.00

S-27
BF -II BF GAS
NETWORK FLARE
STACK -4

NA 53.5 NA 0 --NA-- 0.00 0.00

S-28
BF -II SLAG
GRANULATION
STACK

NA 27.5 NA 0 --NA-- 0.00 0.00

S-29
BF -II PIG IRON
GRANULATION
PLANT STACK

NA 35 NA 0 --NA-- 0.00 0.00

S-30 POWER PLANT 245
MW CPP TO BOILER NA 60 NA 0 --NA-- 0.00 0.00

S-31 INCINERATOR STACK NA 30 NA 0 --NA-- 0.00 0.00

S-32
BAR MILL
REHEATING
FURNACE

NA 80
MIXED
GAS(COG+BF
GAS)

1045
Ton/D 0.00 0.00
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Stack
No.

Stack Attached
To

APC
System

Height
in Mtrs.

Type of
Fuel

Quantity &
UoM S% SO2

S-33
BILLET CASTER
LADLE HEATING
FURNACE

NA 80 NATURL
GAS 3000 Nm3/hr 0.00 0.00

2) The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP Act, 1986 and rule made there
under from time to time/ Environmental Clearance / CREP guidelines.
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 A1. Coke Oven Battery - Emission
Particulate Matter (PM) 50 mg/Nm3

SO2 500 mg/Nm3

NOx 500 mg/Nm3

A2. Coke Oven - Visible Fugitive emission: PLD, PLL & PLO, %
Leakage from doors - Percent Leaking Doors 5(PLD) 5

Leakage from charging lids -Percent Leaking Lids (PLL) 1
Leakage from AP covers - Percent Leaking Off takes (PLO) 2

Leakage from doors - Percent Leaking Doors (PLD)* 1
Leakage from charging lids -(Percent Leaking Lids (PLL) NA

Leakage from AP covers - Percent Leaking Off takes (PLO) NA
A3. Coke Oven - Fugitive emission: Charging emission duration, seconds

BP Recovery type - top charging 30
BP Recovery type - stamp charging 50

Non-Recovery type 30
A4. Coke Oven - Fugitive emission: Benzo-a-Pyrene

Top of the coke oven battery 5 µg/m3

Other areas of coke oven plant 2 µg/m3

B. Sintering and Pelletizing Plants - Main and secondary stacks emission
Particulate Matter (PM) 50 mg/Nm3

SO2 500 mg/Nm3

NOx 500 mg/Nm3

C1.Blast Furnace - Stove stack emission
Particulate Matter (PM) 30 mg/Nm3

SO2 250 mg/Nm3

NOx 200 mg/Nm3

CO 1% (max.)
C2. Blast Furnace -Cast house fume extraction system

Particulate Matter (PM) 50 mg/Nm3

D1. Basic Oxygen Furnace(BOF)/Energy Optimization Furnace (EOF)-Main stack emission*
Particulate Matter (PM) - Normal operation 50 mg/Nm3

Particulate Matter (PM) - Blowing and lancing 100 mg/Nm3

SO2 500 mg/Nm3

NOx 500 mg/Nm3

D2. Basic Oxygen Furnace (BOF) / Energy Optimization Furnace (EOF) - Secondary refining process stack and Fume extraction
system

Particulate Matter (PM) 50 mg/Nm3

E. Process Gas Based Power Plants / Boilers
Particulate Matter (PM) 50 mg/Nm3

SO2 300 mg/Nm3

NOx 400 mg/Nm3

F. Rolling Mills
Particulate Matter (PM) 50 mg/Nm3

SO2 300 mg/Nm3

NOx 400 mg/Nm3

G. Lime kilns, Dolomite kilns, Refractory units
Particulate Matter (PM) 50 mg/Nm3

SO2 400 mg/Nm3

NOx 500 mg/Nm3

H1. Coal based Sponge Iron Plant -Kiln / WHR Boiler stack emission**
Particulate Matter (PM) 50 mg/Nm3

CO 1% (max.)
H2. Gas based Sponge Iron Plant - Process gas heater stack emission
Particulate Matter (PM) 50 mg/Nm3

SO2 250 mg/Nm3

NOx 200 mg/Nm3

CO 1% (max.)
H3. Sponge Iron Plants (Coal/Gas) - De-dusting /Fumes extraction System

Particulate Matter (PM) 50 mg/Nm3

I. Electric Arc Furnaces
Particulate Matter (PM) 50 mg/Nm3

J. Induction Furnaces
Particulate Matter (PM) 50 mg/Nm3

K. Fugitive emissions
PM 10 at 20 metre from sources 2000 µg/m3
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3) The internal roads shall be cement concrete and shall be maintained with adequate green belt.
4) The industry shall not cause any nuisance in surrounding area.
5) Industry shall install 24*7 online continuous emission monitoring system at process stack to monitor stack emissions as per

CPCB guidelines and it’s connectivity to CPCB & MPCB Servers. PP shall Calibrate these system from time to time according to
equipment  supplier  specification  through  labs  recognized  under  Environment  (Protection)  Act,  1986  or  NABL  accredited
laboratories.

6) A) Control Equipment
  The industry shall install a comprehensive control system consisting of control equipments as is warranted with reference to generation

of emission and operate and maintain the same continuously so as to achieve the level of pollutants to the following standards.
  1. Coal Handling Plant shall be provided with dust collector, complete dust extraction arrangement automatic water sprinkling with

fog nozzles shall be provided wherever necessary for dust suppression. The following shall be taken care as follows

 

1. Dust generation points machinery will be covered by hoods.
2. Spraying of water as necessary at working area, dump area, stock piles etc
3. Coal shall be properly covered during transportation.
4. The applicant shall carry out tree plantation along road side.
5. Black  topping  metalled/tarred/MBF slag  mixed cement  roads  shall  be  provided  and well  maintained  to  prevent  dust

formation.
6. Overloading of dumpers shall be avoided to prevent spillages.

B) Noise Levels Standards
  1.00 AM – 10.00 PM 10.00 PM - 6.00 AM

Noise level Leq 75 dB (9A) Leq 70 dB (A)

C) Fugitive Emission Standards
  The fugitive emissions level of suspended particulate matter (SPM) should not exceed 2000 µg/m3.The applicant shall install de-dusting

system at the following locations & monitor the fugitive emissions levels and submit report to the board monthly.
a. The existing industry shall comply with the standard of 2000 ug/m3

b. Fugitive emission shall be monitored at a distance 10 meters from the source of fugitive emissions as per following.

 Sr. No. Area Monitoring Location
1. Raw material handling area Wagon tippler, Screen area, Transfer Points, Stock Bin area.
2. Crusher area Crushing plant, vibrating screen, transfer points.
3. Raw material feed area Feeder area, Mixing area, transfer points, days bins
4. Cooler discharge area Over size discharge area, Transfer points.

5. Product processing area Intermediate stock bin area. Vibrating screens, Magnetic Separation unit. Transfer Points, Over
Size discharge area, Product separation area, Bagging area, hoppers/storage bins.

D) Raw Material handling and Preparation
  a. Unloading of coal by trucks or wagons should be carried out with proper care avoiding dropping of the materials from height. It

is advisable to moist the material by sprinkling water while unloading.
b. Crushing and screening operation should be carried out in enclosed area. Centralizes de-dusting facility (collection hood and

suction arrangements followed by de-ducting unit like bag- filter or ESP or equally effective method or wet scrubber and finally
discharge of emission through a stack) should be provided to control Fugitive Particulate Matter Emissions. Particulate Matter
emission level in the stack should not exceed 100 mg/Nm3. Water sprinkling arrangement should be provided at raw material
heaps and on land around he crushing and screening units.

c. Work area surrounding the plant shall be asphalted or concreted.
d. Enclosure should be provided for belt conveyors and transfer points of belt conveyors.
 The above enclosures shall be rigid (and not of flexible/cloth type enclosures) and to be fitted with self-closing doors and close

fitting entrances and exists. Where conveyors pass through the enclosures, flexible covers should be installed at entries and exit
of the conveyors to the enclosures, minimizing the gaps around the conveyors.In wet system, provide water sprays/ sprinklers at
following strategic location for dust suppression raw material transfer.
• Belt conveyors discharge / transfer point
• Crusher / screen discharge locations.

E) Cooler Discharge and Product Separation Unit.
 Enclosure should be provided for belt conveyors and transfer points of belt conveyors. Dust extraction cum control system to be

installed preferably bag filter or ESP or equally effective method to arrest product loss in Cooler Discharge and Product Separation area,
the stack emission not be exceed 100 mg/Nm3. (Particulate Matter).

F) Extensive plantation/ Green belt shall be developed along the roads and boundary line of the industry.

G) Stack, effluent, fugitive emission, noise monitoring shall be done as per CPCB regulation and MPCB’s consent conditions.

H) Pollution control system shall be operated as an integral part of production to ensure minimum emissions. Pollution Control System shall
start before conveyor operation/ operation of plant. Similarly pollution control system shall be stopped only after completion of conveyor
operation/operation of plant so that chances of settlement of dust in duct are avoided. Timely evacuation of dust (from Dust catchers,
ESPs, Bag filter hopper etc.) shall be routinely organized.

I) Kiln of gas treatment with efficient de-dusting shall be provided Waste heat utilization for power generation should be followed.
  1) Provisions of Gas conditioning Tower followed by Pollution Control system for small capacity Kiln (size 100 TPD and below).

2) Entrepreneur having more than 100 TPD kilns shall use WHPB for generation of power.

 Adequately designed ESP or Bag Filter or Wet scrubbing system or any other adequate air pollution control system / combination of
system should be installed to achieve the prescribed stack emission standards.

J) The safely cap/emergency stack of rotary kiln type plant, which is generally installed above the After Burner Chamber (ABC) of feed end
column should not be used for discharging untreated emission, by passing the air pollution control device.

  In the midst of a process, the auxiliary stack cap which is generally kept closed, is opened only when,
• There is process disturbance and
• Non functioning of kiln off gas system
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  The above activity is carried out by manual intervention form the operation control desk of the PLC/DCS based automation system. It is
recommend that stack cap to be kept open to minimum period of time and its opening must be recorded on a compulsory basis and
reasons for opening must be logged and reported to MPCB. Further stack cap must be kept closed except.

  • During startup, commissioning and bringing the kiln to stabilized operation.
• At the start of a fresh campaign
• In case of extreme emergency enumerated above.
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period

Purpose of
BG

Compliance
Period

Validity
Date

1 C to O Rs. 25 Lakh 15 Days
O & M of
pollution
control

systems
Continuous 31.10.2028

 

 
If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The waste generator shall.-

 

a) take steps to minimize generation of plastic waste and segregate plastic waste at source
in accordance with the Plastic Waste Management Rules, 2016 or as amended from time
to time.

b) not litter  the plastic waste and ensure segregated storage of  waste at  source and
handover  segregated  waste  to  urban  local  body  or  gram  panchayat  or  agencies
appointed by them or registered waste pickers’, registered recyclers or waste collection
agencies;

2. All institutional generators of plastic waste, shall segregate and store the waste generated
by them in accordance with the Plastic Waste Management Rules, 2016 amendment from
time to time and handover segregated wastes to authorized waste processing or disposal
facilities or deposition centers either on its own or through the authorized waste collection
agency.

3. All waste generators shall pay such user fee or charge as may be specified in the byelaws of
the local bodies for plastic waste management such as waste collection or operation of the
facility thereof, etc.;

4. Every person responsible for organizing an event in open space, which involves service of
food  stuff  in  plastic  or  multilayered  packaging  shall  segregate  and  manage  the  waste
generated during such events in accordance with the Plastic Waste Management Rules,
2016 amendment from time to time.

5. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule I
shall ensure that e-waste generated by them is channelised through collection centre or
dealer of authorised producer or dismantler or recycler or through the designated take back
service provider of the producer to authorised dismantler or recycler

6. Bulk consumers of electrical and electronic equipment listed in Schedule I shall maintain
records of  e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

7. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule I
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material  as covered under the provisions of  the Atomic
Energy Act, 1962 (33 of 1962) and rules made there under;

8. Bulk consumers of electrical and electronic equipment listed in Schedule I  shall  file annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of June following the financial year to which that return relates. In case of the bulk consumer
with multiple offices in a State, one annual return combining information from all the offices
shall  be  filed  to  the  concerned State  Pollution  Control  Board  on or  before  the  30th  day of
June following the financial year to which that return relates.
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9. Specific Conditions for storage, Handling and Disposal of Waste from Electrical & Electronic
equipment (WEEE):
1. Collection of WEEE - The applicant must provide appropriate and dedicated vehicles

duly identified as per the norms for transportation of Hazardous Waste. The applicant
shall  obtain  all  the  required  permits  for  transportation  of  WEEE from competent
authority.  The applicant shall  ensure the safe transport of  the WEEE without any
spillage during transportation.
Storage for disassembled parts: The applicant must provide appropriate storage
for  disassembled  spare  parts  from  WEEE.  Some  spare  parts  (e.g.  motors  and
compressors)  will  contain  oil  and/or  other  fluids.  Such  part  must  be  appropriately
segregated  and  stored  in  containers  that  are  secured  such  that  oil  and  other  fluids
cannot escape from them. These containers must be stored on an area with an area
with an impermeable surface and a sealed drainage system.

2. Storage for  other components and residues:Other  components  and residues
arising from the treatment of WEEE will need to be contained following their removal
for disposal or recovery. Where they contain hazardous substances they should be
stored  on  impermeable  surface  and  in  appropriate  containers  or  bays  with
weatherproof covering. Containers should be clearly labelled to identify their contents
and  must  be  secured  so  that  liquids,  including  rain  water  cannot  enter  them.
Components should be segregated having regard to their eventual destinations and
the compatibility of the component types. All batteries should be handled and stored
having regard to the potential fire risk associated with team.

3. Balances :  WEEE Guidelines  also  requires  that  sites  for  handling of  WEEE have
“balances to measure the weight of the segregated waste’. The objective is to ensure
that  a  record  of  weights  can  be  maintained  of  WEEE  entering  a  facility  and
components and materials leaving each site (together with their destinations). The
nature of the weighing equipment should be appropriate for the type and quantity of
WEEE being processed.

4. Plastic, which cannot be recycled and is hazardous in nature, is recommended to be
land filled in nearby CHWTSDF.

5. Ferrous and nonferrous metal recycling facilities fall under the purview of existing
environmental regulations for air, water, noise, land and soil pollution and generation
of hazardous waste and the same should be followed.

6. CFCS should be either reused or incinerated in common hazardous waste Incineration
facilities at CHWTSDF.

7. Waste  Oil  should  be  either  reused  or  incinerated  in  common  hazardous  waste
incineration facilities.

8. PCB's  containing  capacitors  shall  be  incinerated  in  common  hazardous  waste
incineration facilities at CHWTSDF.

9. Mercury recovery and lead recycling facilities from batteries fall under the Hazardous
& Other Wastes (M & TM) Rules, 2016.

10. Existing environmental regulations for air; water; noise, land and soil pollution and
generation of hazardous waste and the same should be followed. In case Mercury or
lead recovery is very low, they can be temporarily stored at e-waste recycling facility
and later disposed in TSDF.

11. The industry shall maintain records of the e-waste purchased, processed in Form-2
and  shall  file  annual  returns  of  its  activities  of  previous  year  in  Form-3  as  per  Rules
11(9) & 13(3)(vii) of the E-Waste(M) Rules, 2016; on or before 30th day of June of
every year.

10. The Energy source for lighting purpose shall preferably be LED based
11. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant
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12. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

13. The applicant shall maintain good housekeeping.
14. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

15. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

16. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

17. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

18. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

19. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

20. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

21. The industry shall ensure replacement of pollution control system or its parts after expiry of
its  expected life  as  defined by  manufacturer  so  as  to  ensure  the  compliance of  standards
and safety of the operation thereof.

22. The PP shall provide personal protection equipment as per norms of Factory Act
23. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
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24. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported  to  Board,  concerned  Police  Station,  office  of  Directorate  of  Health  Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

25. The  applicant  shall  provide  an  alternate  electric  power  source  sufficient  to  operate  all
pollution control facilities installed to maintain compliance with the terms and conditions of
the  consent.  In  the  absence,  the  applicant  shall  stop,  reduce  or  otherwise,  control
production to abide by terms and conditions of this consent.

26. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall  go to
incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

27. An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

28. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules  1986
which  are  available  on  MPCB  website  (www.mpcb.gov.in).

29. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal  manholes.  No  effluent  shall  find  its  way  other  than  in  designed  and  provided
collection  system.

30. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

31. The industry should not cause any nuisance in surrounding area.
32. The industry shall take adequate measures for control of noise levels from its own sources

within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

33. The industry shall create the Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to Environment
and irrigation field where treated effluent is used for irrigation.

34. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

35. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other Wastes (M &
TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th June of every year.

36. The  applicant  shall  install  a  separate  meter  showing  the  consumption  of  energy  for
operation  of  domestic  and  industrial  effluent  treatment  plants  and  air  pollution  control
system.  A  register  showing  consumption  of  chemicals  used  for  treatment  shall  be
maintained.

37. The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

38. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions.
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39. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

40. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well  before its life come to an end or erection of  new pollution
control equipment.

41. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

42. The applicant shall provide facility for collection of environmental samples and samples of
trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the  Board  staff  at  the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: ast@mpcb.gov.in

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema, Near Sion
Circle, Sion (E),
Mumbai-400022

RED/L.S.I (R22)
No:- Format1.0/AS(T)/UAN No.MPCB-
CONSENT-0000191767/CR/2404001504

Date: 22/04/2024

To,
M/s. PRISM JOHNSON LIMITED,
H & R JOHNSON (INDIA) DIVISION , IPNR (Unit II )
Gut no- 13,14,15,17, Vilage Khar Devli, Gadab,
Tal :- Pen ,Dist :- Raigad
 Your Service is Our Duty

Sub: Grant of Renewal of consent to Operate under RED/LSI

Ref: Consent to Operate accorded vide No. Format1.0/AS(T)/UAN
No.0000128585/CR/2209002045, dated 30/09/2022, which was valid upto
31/12/2023.

Your application No.MPCB-CONSENT-0000191767 Dated 26.12.2023
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject  to  the  following terms and conditions  and as  detailed  in  the
schedule I, II, III & IV annexed to this order:

1. The consent to renewal is granted for a period up to 31/12/2026
2. The  capital  investment  of  the  project  is  Rs.21.1293  Crs.  (As  per  C.A

Certificate  submitted  by  industry  Existing  CI  is-Rs.  39.30  Crs  +  decrease  in
C.I. – Rs. 18.1707 Crs)

3. Consent is valid for the manufacture of:
Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

Products
1 Soluble Salt 600 0 600 MT/A
2 Antistatic/Anti Microbial Powder 12 0 12 MT/A

3 Sodium Salt of Naphthalene formaldehyde
condensate 1400 0 1400 MT/M

4 Cement Additive 3600 0 3600 MT/A
5 Grinding Media 20 0 20 MT/M
6 Ceramic Stain 600 0 600 MT/M
7 Die Set 100 0 100 No/M
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Sr
No Product Existing

Quantity
Proposed
Quantity Total UOM

8 Punches 5000 0 5000 No/M
9 Clay Bricks 20 0 20 MT/Day
10 Micro Porous Vent Plug 600000 0 600000 Pcs/A
11 Micro Porous Filter Disc 12000000 0 12000000 Pcs/A
12 Ceramic Tap Sheet 2400000 0 2400000 Pcs/A

13 Decorative Galss Ceramic Chips
Boarders 8000 0 8000 Sq. mtr/Year

  (Industry shall not carry out any chemical synthesis process, which attracts the
provisions of EIA Notification 2006 and amendments thereto)

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 11.5 As per Schedule-I On land for gardening
2. Domestic effluent 5.3 As per Schedule-I On land for gardening

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S-1 Boiler (850 Kg/Hr) 1 As per Schedule -II
2 S-2 Furnace (HAG) 1 As per Schedule -II
3 S-3 Rotary Kiln 1 As per Schedule -II

4 S-4 Soluble Salt Process Area
Vent 1 As per Schedule -II

5 S-5 SNF Process Area Vent 1 As per Schedule -II
6 S-6 DG Set (125 KVA) 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr No Type of Waste Quantity UoM Treatment Disposal

1 No Any 0 --NA-- NA NA
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 100 Ltr/M Recycle* Sale to authorised
party / CHWTSDF

2
33.1 Empty barrels
/containers /liners
contaminated with
hazardous chemicals /wastes

50 No/M Recycle* Sale to authorised
party / CHWTSDF
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Sr
No Category No./ Type Quantity UoM Treatment Disposal

3 35.3 Chemical sludge from
waste water treatment 70 Kg/M Landfill after

treatment CHWTSDF

  
*  Industry  shall  ensure disposal  of  Hazardous Waste to  the Actual  user
having permissions under Rule 9 of Hazardous and other Waste (M & TM)
Rules, 2016.

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. The industry shall obtain necessary permission from the Directorate of Industrial Safety
and Health (DISH).

11. The applicant shall  not carry out any excess production or produce new products
without  Consent  of  the  Board  and  without  Environmental  Clearance  wherever  it
applicable.

12. The  applicant  shall  properly  collect,  transport  &  regularly  dispose-off  the  Hazardous
Waste  to  CHWTSDF,  in  compliance of  the  Hazardous  and other  Waste  (M & TH)
Rule-2016 through online manifest system.

13. The applicant shall not increase water consumption and effluent quantity prescribed in
the consent. Also, shall not use of other water supply from unauthorized sources like
Tanker/ borewell, etc.

14. Industry shall comply the Boards Circular dtd. 05.02.2020 for use of cleaner fuel.
15. This  consent is  issued as per the Office Order for  Consent Management of  the Board

No. 12/2020 dtd. 23/12/2020.
16. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 150000.00 MPCB-DR-23378 26/12/2023 RTGS
 Copy to:

 
1. Regional Officer, MPCB, Raigad and Sub-Regional Officer, MPCB, Raigad II
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (ETP)  of

designed  capacity  of  15.00  CMD  consisting  of  Primary  (Collection  tank,
Neutralization  tank,  Equalization  tank,  Flash  mixer,  Primary  Clarifier/Primary
Settling Tank),  Secondary (Activated sludge process),  Tertiary (Pressure sand
filter, Activated carbon filter) for the treatment of 11.5 CMD of trade effluent.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  so  as  to  achieve  the  following  standards  prescribed  by  the  Board  or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

 

  

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

(1) pH 6.0 -8.5
(2) BOD (3 days 27°C) 100
(3) COD 250
(4) TSS 100
(5) Oil & Grease 10
(6) Phenolic Compounds 1
(7) Total Dissolved Solids 2100
(8) Chloride 600
(9) Sulphate 1000
(10) % Sodium 60

C] The  treated  effluent  shall  be  reuse  /  recycled  upto  maximum  extend  and
remaining shall be used on land for gardening within premises. There shall not be
discharge outside the factory premises.

D] Industry shall ensure online continuous monitoring system as per CPCB guidelines
& data to be transmitted directly from Data Logger to Board server including
separate energy meter for pollution control system.

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 5.3 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 
Sr.No Parameters Standards (mg/l)

1 Suspended Solids Not to exceed 50
2 BOD 3 days 27oC Not to exceed 30

C] The  treated  sewage  shall  be  soaked  in  soak  pit  and  overflow  if  any  shall  be
discharged  on  land  for  gardening  within  premise  after  confirming  above
standards.

 

217 434



M/s. PRISM JOHNSON LIMITED, H & R JOHNSON (INDIA) DIVISION , IPNR (Unit II )/CR/UAN No.MPCB-
CONSENT-0000191767/Indus-Id.29637 (22-04-2024 04:24:37 pm) /QMS.PO6_F02/00 Page 5 of 10

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 1.00

2. Domestic purpose 6.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 43.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0.0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)

Type
of

Fuel
Sulphur

Content(in %) Pollutant Standard

S-1 Boiler Stack 15.00
Natural

gas
1200

SCM/Hr
- NOx 50 PPM

S-2
Furnace
(HAG) x
5 Nos

Stack 11.00
Natural

Gas
0.5

Kg/Hr
- NOx 50 PPM

S-3 Rotary
Kiln Stack 11.00

Natural
Gas
0.5

Kg/Hr
- NOx 50 PPM

S-4

Soluble
Salt

Process
Area
Vent

Scrubber 16.00 - 0 --
NA-- -

TPM 150
Mg/Nm3

SO2
(process) 50 PPM

S-5
SNF

Process
Area
Vent

Scrubber 7.50 - 0 --
NA-- -

TPM 150
Mg/Nm3

SO2
(process) 50 PPM

S-6 DG Set
Acoustic

Enclosure
Stack

3.50
HSD
15

Ltr/Hr
1 SO2 1.92

Kg/Day

(D.G Set stack height shall be above roof of building)
2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of

EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

219 436



M/s. PRISM JOHNSON LIMITED, H & R JOHNSON (INDIA) DIVISION , IPNR (Unit II )/CR/UAN No.MPCB-
CONSENT-0000191767/Indus-Id.29637 (22-04-2024 04:24:37 pm) /QMS.PO6_F02/00 Page 7 of 10

 
SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1
C to R

(existing to
be

extended)
Rs. 5 Lakh 15 days

Towards Operation
and maintenance

of pollution control
systems and

compliance of
consent conditions

31/12/2026 30/06/2027

 **Existing BG obtained for above purpose if any, may be extended for period of
validity as above.

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup  for  the  treatment  of  waterworks  for  the  purification  thereof  &  the  system  for  the
disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any  consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.
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12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act 1948
14. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
15. Whenever due to any accident or other unforeseen act or even, such emissions occur

or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.
23. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. The industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.
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25. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

28. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

30. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

31. You shall obtain necessary prior permission for providing additional control equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  shall  ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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5. 500 

HEIIE MAHARASHTRA 

2 (EC 2022 . 

HINIINDIA 

Ths Agreement is executed today, on 
paryes 

theONE PART 

INDIA NON JU DICIAL 

H-Tau 

2022 

RG. /Apnerire- II 

EIVE HUNDRED 
RUPEES 

AGREEMENT 

. Day of, 

50o 

Rs. 500 
5005005005Ø0 

.............. 

BR 317403 

26)12)202) 

PR0SM JOHNSON LIMITED, through its Authorized Signatory Mr. Hanzala Tariq, having 
maqufacturing premises at Unit 1, Village Gadab, Khar Devli, Goa Road, Taluka Pen, District 
Raiad 402 107 at hereinafter referred to as THE OWNER" (which expression shall, unless it 
be ypugnant to the context or meaning thereof, include its suceessors in interest and assigns) of 

2023, at Pen, between the following 
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JSW Steel Limited, through its Authorized Signatory Mr. Atmaram Betkekar, having office at 
Dolvi, Taluka Pen, District Raigad, hercinafter referred to as "THE COMPANY" (which 
expression shall, unless it be repugnant to the context or mcaning thereof, include its successors in 
interest and assigns) of the SECOND PART. 

WHEREAS: 

A. The Owner has a tile manufacturing facility at Pen, Raigad, Maharashtra sharing a common 
boundary wall with the Company. 

B. The Owner is in the absolute and lawful possession of 135.17 acres of industrial land (for 
industrial use), for the tile manufacturing facility. 

C. There are some kutcha roads in the aforesaid land which are in need of repair. The Owner 
has therefore approached to the Company and requested the Company to supply the slag 
inter alia for the purpose of use in the kutcha roads. 

D. After mutual discussion between the both parties, the Parties have agreed on the following 
terms and conditions and are desirous of recording the terms that have been mutually 
agreed upon by and between them in the manner hereinafter appearing. 

AND 

NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED BY AND BETWEEN 
THE PARTIES HERETO AS UNDER: 

1. The Company has agreed to supply industrial slag for a quantity not exceeding I1,500 tons 
(non-hazardous by-product) over a period of time, as and when required by the Owner. The 
Owner has agreed to receive the same. 

2. The Owner is fully aware that the said slag is not hazardous and does not contain harmful 
chemicals as per the CPCB guidelines. 

3. The Owner shall make an arrangement for transportation of slag from the Company's 
premises to the said property at their own cost as and when required by the Owner. 

4. The commercial teams of the Owner and the Company shall co-ordinate for the terms 
before making the supply. 

This agreement is executed voluntarily, without any pressure, coercion, or misrepresentation and 
the Owner and the Company have hereby signed, executed this Agreement in the presence of 
following witnesscs on this ... day of 2023 at Pen. 

SIGNED SEALED AND DELIVERED 

by the withinnamed Owner 

Prism Johnson Limited 

through its Authorized Signatory 

Mr. Hanzala Tariq 

in presence of 

1) 

) 

) 
) 4Tad 
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SIGNED SEALED AND DELIVERED 

by the withinnamed Company 

JSW Steel Limited 

through its Authorized Signatory 

Mr. Atmaram Betkekar 

in the presence of: 

1) 

2) 

) 

3 
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Selter Details JSW Steel Limited 
JSW DOLVI WORKS-HSM LCP 

Name 

Address PO GEETAPURAM VhLAGE DOLVI RAIGAD 

PEN MAHARASHTRA 402 1o7 Ph21432 7?50 1.15 FAX 912143277542 

State Maharashtra 

LState Cede27 
Details of Recipient 

Name 

Address 
WINDSOR CST ROAD 
SANTACRUZ E MUMBAI WINDSOR 

MUMBAI 400098 AAHARASHTRA 

State 

IT PAN No 

PRISM JOHNSON LIMITED 

State Code 
GSTINUnique iD 27AAACP6224A1ZX 

Place of Supply MUNBA! 
Name of State Maharashtra 

Buyers Code 40109168 

PO NoDate siag30 03 2023 
DO NoDate 

Sr 
Ne 

Maharashtra 

Payment Terms ADV, PAYENT MUDTLY DUE NET 

Note: 

27 

Despatch From :- JSW DOLVI WORKS-HSM + LCP 

7133350 16/ 15 04 2023 

E. &0.E. 

AAACP6224 A 

Remarks 

Description of Goods Services (Material Code/Service 
Code) 

FROCESSE D EAF S. AG 0_6 

Total Tax Value (in Words) Rs FOUR HUNDRED SIXTY FOUR RUPEES 

Total Invoice Valuc (In Words) Rs. THREE THOUSAND SEVENTY RUPEES 

Amount Subject to Reverse Charge. - NIL 

Chpment Nunber 875792 iNCOTERN FXWtX MORS NA 

IT PAN NO. 

No of 
Bundles 

Coils 
Sheets 

IE CODE 
6STIN 

CIN 

Name 
Address 

Details of Consignee (Shipped To) 

State 

WINDSOR CST ROAD 

State Code 
GSTIN/Unique ID 

SANTACRUZ E MUMBAI WINDSOR 
MUMBAI400098 MAHARASHTRA 

LR NO 

LR Date 
Truck No 
E-Way Bill No 
E-Way Date 

AAACJ4323N 

27AAACJ4323N1ZG 

L27102MH1994PLC152925 

Despatch To :- MðMBAI 

PRISM JOHNSON LIMITED 

26190090 

Maharashtra 

27 

Transporter Code 20015753 

Total 

27AAACP6224A1ZX 

0000019035 

Transporter Name SELE 

15.04.2023 
MHO4GC9237 

HSN/ SAC UoMGross Wt Nct Wt 
Code 

17 170 17 170 

Rate Rs. 

PRiSM OINSDN ðiJ. 

150 03 

{A 
vision f 

Prsro 
Cnont 

ifiitod) 

At. ost. 
Caf/iai 

Pf 

17 170 

Basig 

2576,02 

2576 02 

Terms &Conditios - /We nereby Garthy that rnyiTeqstrato Cettcele uriê: the uds 

bue tax f any, payahie on the sale has tea pam sr Bha be raxd Dn ue a 

Invoice Date 

nternal No 

Rs. 

Gate Pass No 

Shipment Type 
Date/Time of 

Removal 

Contract No 
Contract Date 

SO No & Date 

LC No. & Date 

Supply Condition 
Tare Wt. 

Gross Wt 

TC. No 
T.C. Date 
Billing Type 
Product 

lLC Bank 
LC Branch 

Date &Time of Preparation 15 4 2023 13 06 59 

2976 02 

15.04.2023 

7105493396 

Se38659 

9011666341 

ROAD 

2576 2 

15 04.2023/13 115g 

IRN:7dic33113c1f80 16c9a9f131783afced7972cc9b3a065edca990c60c26013 1b1 

Add Freight Taxable ValucGST9.00 %SGS T9.00 % 
Value Sur Rs 

charge Amt in Rs. Amt in Rs 
Rs. 

232 001 232 CO 

TH;RTEEN HRS &ELEVEN MINS 

4018557o735 03 2023 

10379 W2L 
27640 

JSW Factary Scraps 
OTHERs oTHE2s 

Totat GST (Rs. 
|Taxsbla TCS (Rs 

464.00 

30.00 

3,070 00 
For JSW Steel Limited 

1GST 
Amt in Rs 

Total Invoice {Rs 

CESS n Rs 

Digtaiy signed by DRADIP 
BAGUAN TANÓEI 
Date ?023 04 1: 13 10 11 
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Stat Code 
Details of Recipient 

Name 

Address 
|WINDSOR CST S A 

AUAMBA! 4000ck AAAARASHTSA 

State 
State Code 

Place ot Supp 
Name ot State 

Buyers Code 
Po No Date 

GSTINUnigue iD 2TAAACPE22441ZX 

DO NeDatr 

DRISL! AONsON TED 

IT PAN NC 

Maharashtrs 

E8OE 

Maharashra 

4C10015E 

PasnentTemsDPAYMENI AIDTLY QUE NET 

Despatch From -JSw DOLV wORKS-HSM " LÇP 

Remark 

-576a2 26 5 2023 

Descripthon of Goods Services (Matorial Code Service 
Cose 

Totai Ta Value (in Words, Rs 
Total invoice Valuc (hn Wards) Rs 

LAmount Sukyect io PReverse Charge 
Note: 

2CI3123 
I|33 

NL 

Batch I 
Code 

FOUR HUNDRED FIFTY EIGHT RUPEES 

THREE THOUSAND THIRTY SEVEN RUPEES 

No of 
Bundies 

Coils / 
Sheets 

1 

Terns & Conditons 

Details of Consignee (Shipped To) 
Name PRISM JOHNSON LIMITED 

Address 
WINDSOR CST ROAD 
SANTACRUZ E MUMBA WINDSOR 
MUMBAI40000 MAHARASHIRA 

State 
State Code 

GSTIN/Unique ID 
LR No 

LR Date 
Truck No 
E-Way Bill No 

Despatch To :- MUMBAI 

E.Way Date 

7102Mia4es829/9 

26190090 

Maharashtra 

Tota! 

27 

Transporter Code 20015753 

MT 

27AAACP6224A1Zx 

ITransporter Name SELE 

0000020141 

26 05 2023 

MH04GC9237 

HSN SAC UoM|Gross Wt Net Wt 
Code 

16.990 

16.990 

Veheuy Certy hat iytrtU 

16 990 

16.990 

Rate Rs 

a ayatie g he Sae has been paid ur shat Ie uni on te oe daes 

150.03 

Basig Value 

2.549 01 

2,549 0i 

Crarge 

Shipmerst ype 
Datefire of 

Pamoval 

Contract No 

Contract Data 

SO No & Date 

LC No & Date 

Mateita Receveu Cre 

Tare Wt. 
Gross W 

Date &Time of Preparation 26 05 2023 '0453¬ 
Supply Condition 

TC No 
T.G. Date 
Billing Type 
Product 

|LC Bank 
LC Branch 

IRN:5919c2ada8a40e821e52e8bf46a57a6accioc I197194c 77b952417fdab95573b 

Sur- |Add Freight Taxable ValueCGST9.00 
Rs 

26 05 2023 1 50 36 
TEN HPRS & FIFTY MINS 

2.5490 1 

401255797 30 03 2023 

2 5490 

19 300 
77 320 

JSW Fsctory Scraps 
OTHERS -OTHERS 

Amt in Rs 

IGST SGST9.00 % 
Amt in Rs. Amt in Rs 

229U 

Totat GST Rs ) 

TaLDie TCS (Rs) 

229 00 

458 00 

30 0 

3.037.00 
For JSW Stee! Limited 

Iotai lnvQice Rs,) 

lCESS in 

Digitaly Signed by PRADIf 
BHAGWAN TANDEL 
Date 2023 05 26 105740 
ST 

Authorised Signatory 
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State Cocde 
Details of Recipient 
Name 

Address 
WINDSOR CST ROAD 
SANTACRUZE MUAMBAI W INOSOR 

|MUMBAI 40009$ MAHARASIHTRA 

State 
State Code 

Place of Supply 

GSTINUnigue ID 27AAACP6224A 1ZX 

Name of State 

Buyers Code 
P.O. NoDate 

D.O NoDate 

IT PAN No. 

PR:SM JOHNSONIMITCD 

Sr 

ahrashtra 

MUM6AI 

E. &O.E. 

Maharashtra 

Remarks 

4010916S 

sac 3003.2023 

Payment TermsADV PAYNIENI MMOTLY DUE NET 
Despatch From -JSW DOLVI WORKS-HSM + LCP 

7135858OS 26.05.2023 

AAACP6224A 

Description of Goods/Services (Material Code/Service 
Code) 

PRXESSED EAF SLAG 0 6. 

Batch 
Code 

2c167z3 

PRISMi SN LT). 

Total Tar Value (in Words) Rs FOUR HUNDRED SIXTY EIGHT RUPEES 
Totai invoice Vakue in Worási Rs. THREE THOUSAND ONE HUNDRED TWO RUPEES 

LAmgunt Subject to Reverse Charge NIL 
Note: 

Details of Consignee (Shipped To) 
Name PRISM JOHNSON L IMITED 

AddresS 
WINDSOR CST ROAD 

SANTACRUZ E MUMBAI WINDSOR 
MUMBAl400098 MAHARASHTRA 

State 
State Code 
GSTINIUnique ID 
LR No 

LR Date 
Truck No 

|E-Way Bill No 
E-Way Date 

Despatch To :- MUMBAJ 
No of 

Bundles 
Sheets 

|Transporter Code 20015753 

Naharashtra 

ITransporter Name SELF 

27AAACP6224A1ZX 
000320 142 
26 05.2023 

MHO6BD4449 

26190090 

HSNI SACUoM Gross Wt Net Wt 
Code 

Total 

17.350 

17.350 

17.350 

17.350 

Rate Rs 

150 03 

Basic Value 
Rs. 

2.603 02 

2,603.02 

Sur 
charge Rs. 

Sipent iye 
Date/Time of 

Rermoval 
Gontract No 
Contract Date 
SO No & Date 

LC No & Date 

Supply Condition 

Matenai RecevecG nGcodGootn 

Tare it. 

Gross t 

T.C. No 
T.C. Date 

Date &Time of Preparation 26 052023 10:47:57 

Billing Type 
Product 

ILC Bank 
LC Branch 

IRN:230aaab 544e 10f7c2a91197540dc6ff39acacalt Sbedf3e 2017a2dE2at210a2c 

2.603.02 

2603 C2 

Terms & Conditions ;- Ny hyn:ty tertty hat mayiuur raysiralon ersete ude the Gucn's and Sercas Tac &i012iyrte o tste 
hcr the sale of gos s;eCÁed in ths Tax ivoce is rnade oy TiaA1s and it shai be acauned fer in the saes uunovst Ate g GSireuh 
ue iax f any. sayable o: the sale tas been pad or shai be vard o the due dates. 

25 05.2023 19:52.57 

TEN HRS& FiFTY-TWO MNS 

234 00 

401855797 30.C3 2023 

Add d FreightTaxable ValuecGST9. 00 sGST9.00 % 
Rs Amt in Rs Amt in Rs. 

234 00 

19 073 
27 42 

ST 

JSW Fat Scrps 
OTHERS-OTHERS 

Tota GST Rs 
Taxzbie TCs Rs 

Total invQiceRs.] 

IGST 

Ant in Rs 

468 00 

31 00 

3.102 00 
For SW Steei Litmsted 

Digtaly sgnec by PRADIP 
SAGWAN TANDEL 
Date 2023 05 26 10 55 19 

Author1sed Signatory 
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Office of the Additional principal Chief Conservator of Forests,
Mangrove Cell, Mumbai
302, Wakefield House, 3d Floor, Ballard Estate, Above Britannia & Co. Restaurant,
Fort, Mumbai-400 001.
Pht O22-26919EA / 85, Email: ccfmangrovea4mahaforcst.gor.in/c.fmmumbaia4gm{il.com

To,

O.No. Desk /land/l(6 ) /2025-26.
Fort, Mumbai. Date: 021 12/2025.

Sub Regional Officer Raigad -2,

Maharashtra Pollution Control Board,

(Respondent no. 05)

The Hon'ble National Green Tribunal (West Zone) pune Bench in O.A. No.
36/2025 vide directions dated 20106/2025 constituted a committee comprising one
Member each of Respondent no.5, MPCB, Respondent no. 7 Additional principal chief
conservative of Forest, Mangrove cell and Respondent no. l2 the Maharashtra coastal
Zone Management Authority to conduct a site visit at the earliest and after giving prior
notice to the applicant to ascertain as to whether the site in question belongs to
Respondent no. 3 and whether Respondent no. 1 and 2 are dumping industrial waste at
the site. Accordingly the Divisional F'orest officer, South Konkan, Mangrove Division
was directed to be present during the said committee visit vide letter at ref. no. 3 on
behalf of the undersigned. The said site visit was conducted on dated 2510712025 in

("^

2.h1--1:6-

Sub:- Site visit report of Committee constituted as per directions of
Hon'ble National Green Tribunal (West Zone Bench) pune in

o.A.36t2025.
Report of Additional Principal Chief Conservator

of Forest, Mangrove Cell of Maharashtra Forest Department.

Ref.- l. Hon'ble National Green Tribunal (West Zone) pune bench's
directions dtd. 20 I 06 12025.

2. Letter of Sub-Regional Officer, Raigad-2, MPCB,
No- MpCB/SR OR-2 I 25 07 23 _FTS_o 1 00 dt. 23 / 07 I 202 s.

3. Letter of APCCF Mangrove Cell No.8l9 dt.23107/2025 authorizing
Divisional Forest Officer, Mangrove Division - South Konkan to join
the Committee for the site visit as directed by
Hon'ble National Green Tribunal (West Zone) pune bench.

4. Report of Divisional Forest Officer, Mangrove Division South
Konkan No.82 1 dt.01 I 1212025
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which Smt' priyanka patil, Assistant conservator of Forest, Mangrove Division, SouthKonkan Shri. Kuldeep pathkar, Rure" F;;;;"O1t."., Shri. Sanjay Jadhav, Roundofficer' Kumari praniali Rhagat, r.-."o s"ui cru.a or South Konkan, MangroveDivision were participated. Trie nnaings *-"tr"*"a during the site visit has beenreported by DFo Mangrove Division, sJr,r, r"ntu, vide their office letter at reference4' The findings are reproduced here ro. in.tu.ionln ioint commrttee Report that is to besubmitted to the Hon'bre Narional cr""" i.ilrr"ilwest zone) pune Bench.

r. Total 40 Survey numbers. (5,26/t,26/2,2613,26/4,26/5,27,28,29,30,31,32,34,
35,36/1,36/2,37,38,39, 40/1,40t2, 41, 42,',43, 44,4s, 46/1,46/2,47,48,4s, 50,51,53,55,58,60,62,63,65)ofv,ragesKhardevri,Tahsilpen,Dist.Raigadarethe
subject sites of the site visit. The areas ofa, these 40 survey numbers are not in thepossession of Forest Department.

z. Status of 13 su laev nos. viz. 40/2,42 43.44,45 46/t 47, 48, 49, 50,51 53 and
58:- Upon verification of mangrove mappings done by using high resolution satellite
maps by MRSAC in2o05, by IIST in 2018 and by MRSA c in2022it is observed
that there were no mangroves in these 13 Survey nos. in 2005, but having mangroves
in 2018 andin2022. The totar area of 5.03 Ha. of these r3 survey nos. was given to
the Alibag Territoriar Forest Division as compensatory Afforestation area in 200g
in lieu of diversion proposar of M/s. prism Johnson Limited (Respondent No.3).
subsequently, the area was planted with mangrove plants by the Forest Department
resulting in the growth of mangroves that are seen in 201 g and in 2,22mangrove
maps' Later on' the said diversion proposal got cancelred and the Respondent No. 3
requested for retuming the said land of 5.03 hectares. Hon'bre supreme court of
India in lAno. r92r20r7 directed on dated 0s/os/201gto transfer the said land to
Respondent No. 3. Hon'ble High court of Bombay has also, in writ petition No.
340912021' permitted to cut mangroves in the said areas vide its order dated
15/02/2023' The Hon'ble High coun has arso directed to prant22,220mangroves in
5 Ha' on degraded Mangrove Forest area which is being carried out by Mangrove
Division' south Konkan. Subsequently, the Deputy conservator of Forest, Alibag
Territorial Forest Division vide retter dt . o3/03/2o23issued permission to cut, r3,469
mangrove trees from the above said 13 survey nos. comprising 5.03 ha. As a resurt,
the mangroves which were seen in 201g and 2022are not seen on the date of site visit
on25.07.2025.

("^

IL >J-I
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3. Status ofsurvey No.5 :- Upon verification of mangrove mappings done by using

high resolution satellite maps by MRSAC in 2005, by IIST in 2018 and by MRSAC

in 2022 it is observed that there were no mangroves either in 2005 or in 201 8 or in

2022 or as on date of site inspection that is on 25/07 /2025.

4. Status ofsurvev No.35 :- Upon verification of mangrove mappings done by using

high resolution satellite maps by MRSAC in 2005, by IIST in 2018 and by MRSAC

in 2022 it is observed that there were no mangroves either in 2005 or in 2018 but

some Mangroves appeared existing in westem side of the survey number as per 2022

maps. No Mangroves are seen. in this area as on the date of site inspection on

25107/2025.

s. Status of 7 survey nos. 2611, 2612,,2613, 26/4, 26t5.27,28:- Upon verification of

mangrove mappings done by using high resolution satellite maps by MRSAC in

2005, by IIST in 2018, by MRSAC in2022, it is observed that there were mangroves

in these survey nos. in 2005, 2018 and in 2022 but mangroves are not seen in this

areas as on the date of site inspection that is on 25/07 12025 .

6. Status of 18 survev nos. 29.30.31.32.34 .36n.36t2.37. 38. 39. 40/1.41.46t2.55.

60,62, 63 and 65 :- Upon verification of Mangrove mapping done by using high

resolution satellite maps by MRSAC in 2005, by IIST in 2018 and by MRSAC in

2022, it is observed that there were no mangroves in 2005 at these sites but these

survey numbers had mangroves in 2018 and in 2022 but mangroves are not seen as

on the date of site inspection that is on 2510712025 .

The above information is submitted along with the 2005,2018 and2022 mangrove

maps for including in the Joint Committee Report to be submitted to Hon'ble National

Green Tribunal vide its order dt.2010612025.

t^
(S.V. Ramarao)

Add. Principal Chief Conservator
Mangrove Cell, Mumba

- zl r z-lzS
of F6rest's,

i.

Copy to Divisional Forest Officer, Mangrove Division South Konkan for information.

Copy to Maharashtra Coastal Zone Management Authority for information and necessary action
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cEl{rqvns{

ftr+ntq E-{ orRtsrfi, o.iedfi frrrm, qfe{ur etrq qit o,lqtsq
ETq"ff drrdT. A{Tq-s{ fYa-an vrt, q. v$flR, d. crstff, ar. o1ftqFr, ft. {rcrr€:- as22se

Email: <ifom southkonkan@grnail.com r-1-'I
qrqr.x,q.a+r.isq6r \l Cqy lolq-lq kti+':- ot/1?/1o?\

qrqm*+q-tr{ul

qfr,

\.4t sIrR gql-;t E{FI fig{er6.
qiEa-+tq,e{, IH.

fuq-el:- Regarding visit of committee constituted in compliance of directions by llon'ble National
Creen Tribunal (WZ) Pune Bcnoli in OA No. 36/2025.

+isil :- t) qT. {y]q 6td H-qT(, qF-qc glq S"i qi#d k. ?oioql?"?q rt#qr ontvr.
?) qr. 3Trr{ y.qFr 5s e-{tq{er.6' si(a-fi qH ter qi+.5-+d rEr qr.6. sr{_ 3F6t}+s/8 1 9/

TI{ ?o?q-?q, k.t?/o\e/?o?q.
r I qr fui+rrfiq qq 3Tf,r6rfr 6i(a-{r Earr Eftrq +t'fiur qiim*e q, qr. m.. e.rqri.fs.E.si.l

q+rfqr.q.reT ql./y y q, €;t I o I \ - QE, k. ? ?/o \e/l o I q.
y ) s6l{ciF e;Ri{erm, si(6-r{ ft.qrrl-Efeinr stsrr qiiqdm qT.s.E./si.E.s.6i.r{qt{Fr.q./

tlt/ R;r ?o?r\-?q, ft. tt/tt/lotu,.

3qt-ffi iffid s-s-{ufr cr. {Eiq Etd EqrE, qfrqq dr g"} qi#d fr. zoloo/zozs r}*qr
3nirTrgrt qq'd !-flrfr eraqrolr mffiar q-ariE v-gq friro {-sd qiffi? fr . Blyt l2oz5 t+ i.!ffi
qTsTqt-dsrss-dfuqrd orr-d sG. xisflrqqrx. z arq tr'<eraq,tufrskfrruftrqr]m. z qiffii:q.Rrd
rrtrd q id"cqr sT+erEtsT or{qTd-{ or-fsrf, €rfl q'-ro-qrqT qdfl crq grerr. qr hqrrni qRr+s e-6T.

ffi{qctro ffi e'qis'r q+d, e-{cfter" erftr+n} (s'tEaqo 3rfusT'r ry}. eff{c qTesr, qrqra ryl. riq-q
qrlls, FRqffi, g. fivei qq-6 ffi {{{ efTtr€-d k. 25loil2oz5 rlet saqrEufr 6'sr erd-qrf, +isri m. +

erqd wrr tm ant. (q-a s6q-+d)

t I rtr n*q rira EqrE, IrFqq' gh,rq' qiffid k. 2olo6l2o2s n enffi v{ mqi+ 5, z6t t, 26t2,
2613.26/4,2615,27.28.29,30,31.32.34,35,36/1,36/2.37,38,39,40/1,40t2,41,42,43,44,

45, 461t. 461?, 47.48. 49, 50, sl, 53, 55, 59, 60, 62, 63 orrfu 65 qsdraiufl=q 
{q-rT mH eni.

wttm rW ftrqrka C-{nT 40 ss scis qEtd eirfqqn si<aqT fuiTrnt dreTa rrfr.
2) F+ m. 4o/2, 42, 43, 44, 45, 461r, 4j, 48, 49, 50, 51, s3 snfrr s8.

- {'(r \r{ur rr +rd m'qi*mii si € qvts rsTyfi MRSAC 2005 T{T{ Si(dd-{ qrfi. ilTrfu, rrsr
2018, MRSAC 2022 $R siEa-fi k{t qd eTrt. €-<t Wq 13 s-€ f&1, s.3 tqz0 t fr..gq qf*a
fcfu}s cffi m. 3 qi+ qqiqi ekfiqT-s-fi-dr s< q+, Bq qfli{er-s orkqT,r qirT v{ 2008 cd kd Etd.
eriil{ rrs-{ eHrfl-s-{ furFTr-$.-$ si(ds-{ qH+rq qpqn q.-d Etd. mc} TH 2or| s 2oz2 q?i
si<aq{ ei" k{q n-o ent. en im cftrqrs} ar. 03 t. fusq qf{q fufids qins-$ e-{d*h orftrfiqq

@
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1980 aif,rfd Erqrfr ql-q+{ 4.9S iqc{ 6i-dr q.i. I 5 I qti o-sse. fs. for6,i tvto rrvr 6rfr di|rs
.6rrrnwq€gr€r+ eterTqqqt*qfr+-{uT e}dqrdfira"HHTfui*s.'w-qrfr 3Trffi6tfr. qqFr.TqT.

sqiq qrqre-q ffi qi* LA. No. t92l 2617 qt! k. ttS/os/ZOts ffi m-er Ft{ITI{ {-{t St{ +.

e=sq qt{-{ ftrfiq'}s qffi m. 3 qiqr qra 6{n-qrf, 3TrA ETe. aqrq}, v<r et-nq-r +jqdfi 3rs@r+ ql. 3-q

;q1qrdq iqt qifficT qrfuq'r m'. 34ogl 2o2t k. tslozlzozl erqi qr. 3Eq aIFII?r'I qt* zzzzo

siqa-fi fi 5 t{6{ Desraded si<a-fi etflTr qk6'iuTl Errrrs s{dq-i-dr oflirfrd Affi fr+. iqrccT"i,

v{{ srq Ei(a:q"I 6q{ ERrrr FrsnT fuTrqreffi W elTt. qr. eq <rqrA-q qii 3iliYTlT{R 3q T{d{er-s,

srkqT,T st+ rff sliTqfrf, \'tq 13469 sirrfi qqT {at o-rHmr k. ottollzozz rHr 3TIkr qrfra

idrld Ora{a.q'). qt1u1gl, siqa-fiq*fi rrsr 20t8 e MRSAC 2022 TsRnc'dsfl 13 {dsqisqla
Msi<aq-{k.2sl07/202si|fr praqrtufr <rrqnt.<et-rrqrfr C{+dalEi

3) sA fi'. 261r, 2612, 2613, 2614, 2615, 27, 28.

(({C-{ur 7 S+F.qid6qtn'si(dfiq*-6+FIYIT MIISAC 2005, IIST 2018, MRSAC 20221HR

6i-{dfi kq"{ dd 3rt drnfu, mrRftd qFtqr elE dq{ kqn t-d rTfi.

4) Ft 6qi6 29,30, 31,32, 34, 361r, 3612,37,38, 39, 40/1' 41, 4612, 55,60' 62, 63, 65.

-q{-ur 18 s+ q;q'is qd siq6-fi foqmrs-*c{ 3qffir 3{-15ter MRSAC 2005, IIST 2018 .I MRSAC

2022 TsTyrd 31qalsn *e ersm .rR-q sflfudf, erdqrd"fr iml er+rar MRSAC 2005 rchRIl+{r{

siEa-d{ fr q{ +d artl vtq r r sr 20 1 8 q M I{s AC 2 02 2 TsTqn-{sR q;i(dfi kq{ ++ n tq vuftr#a
qrne{ 6i<-a-cr kq{ tf, rT6}.

5) Fi rqtfi 5 - s< sd fqiftiqti +ira-q fo+rn+st'e sq?rel gr*r+frr MRSAC 2005, xsr 2018

s Mr(sACzozzoiq-afiq{is'rqTainorq-f,tr{iders-aroi<a-+tkq{t'd{E1.ilQ-q{uRred
qdqrsi-{dd{kq++dcrft

6)v+ ?;qiqi 3S -q'ira+qifl{Frql-+d3q-irel srsaer MI{SAC 2005, rts'r ZOIS q;i(a-fi(Yi-q'

rsTqrfi 3ffif,rqi-{ iffi grsdT q;iqa-fi kqi q-d iTfr .ir( unsec 2022 qEEIvIr{sR {q-{ Fd tifl
q1 qft-qq erqv ai{6a-{ ftq{ na oTrt. nts €"ft{df, qlt+t sredqr kg+ q-d {Ei

sq-tfi rq<sqRr+<risorrqrorft iqtd(w+qi{-6g#mqTqrq-6otffi wsqfu{q€Trr'

-4frdn.qTd

6c5r. ++*{sr*, oi.fq.q 6l qi#f, 3€srf, qr{ 6'. t I

flqqrtftq aq srfrrfirft

-i-6a faxm, qfETur Eiq.ur.

,Tng.
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Girflr rr(r re
n" r A3"l 4 @.01 r 03 , qoz)

a.6RrE eng;r

sq a?rriTqfir, 3TfrErrr qit 6rqtdq, 3lfilErrr
g.ni.ftrr+tc atncrs{6 $ft-<m cn:tG-sra B.rrqers fr.d-. 402 201

fi 021 41 -2220161222216 Email lD:dycfalibag@mahaforest.gov.in

dErt,- 1. ca cf{etr{ $ffi, e-ss6 qiffiffr sr s.3il20^ilffd/482, E. 03/03/2023

2. v6r.ildd{efiF,1darc a #Fcr) $frlr+ T{ F.3i/28/qryruievG-/ra/598,

fu.o3to3t2o23

3. r1r. s€ll aqrqrtrqrt 8.15t0212023 ri*i $drr

q8{ tzozz-zs Eaia-: o t03t2023

*. 3r<ftk;Nft rS$qe 6rls tfrs-€ t'q.rm. :io-s Eftrd stfr eit$ unffi arc

i.40t2,42, 49,44,45,46t1,47, 48,49, 50, 51, 53, 58 ci-drdrdl mira E ft-at gr} M ra
cft'ef{ 3rffi q-5is6 qiffi q$irur Hrq{ til 3lrt.

Tfi qa{ut 6i@-d-d d.ffiI rr. 3Eit Rrnna{ dtsE trn-fr frc fu&ra r;ry;t+' Uogl2021

*A 8.15t02J2023 ftff 6i(dd-d dIfraT 66e $rier crfl-d fiil 3irtrd. rlr. 3Er .-qrqrfr'q'rn

sntlqurt $i Asraqtt T(eI?r 3Irrt cqrn {er E-dd{srr 6ia-d-i-d +ar {ri qiffid s{ r.
MFNtDoPl338ll2o2223 dtd 28/0212023 .ra-{ 5 tr€{ et*rq{ *izd{d,ff drrras a.Trqrm,"0-f,r

Mangrove and Marine Biodiversity cFM qit *frlT dr, qrsr eiqS *8 ar#s llri Fxi6
012910111s129 att rmq rqt zeosszt.sT Enr6' 28toz2o23 lffi trdrfiq m-qis' 010280

srai c{sn ffi 3{rtrd. sq{ {.FF}r arrun a;-€Ilqqa 2 3{ri'drsqrfr ffi fi{d-drE-d xt 3r-!t

arqrcrqi* {iqm'q fi-ffifi. g t 3Irhd g-fd ad $8.

eE.{R aT. 3?!r arqrfrqrn 3{rhm,ed g-qdq3r{ $ 3lffi iRIt tl;I qftetr 3lffi,
trs[ra d g6. a-ad'{qr6 3rkcrrr qifr aiffira 3rdm* dEffi-q q':r ;fi'.1 .r 2 3rd} dffi
Rsrrs a",ft 3nt'. E-dcfttfd 3lEffirt irr€ra a F6r. a-4d{H-6 3Ifrol?T qifr ft}sltr +ddsr €Tfr

a-ga a,td arfr€r rrd dct qtfi-d{ irm'M ar€'at{ a+q i,&fr Fri dtr€ BTcufi fitffir a-$
+-r"Id t-d 3nB.

€u,

*. 3r{F€ .ileft

3r€mrc 6rfs
'ifrs-a tto.:m. :fos

d;{d

40t2,42,
43, M,
45,4611,

47,48,
49, s0,

51 5?

58

F-fi
6ira

8500

4969

atffiI T€Trt tffi Frg
ggql

wqsft ftrffiI

ryil-___--fli[
4I.t ,II.T.4.srffi aia

srag-d

: ,qqIq-dt 3rrftfl qtqt .rrrdt i

frrq:- 6Froff nmr *gr AfdT-d-d

rgRatre zre a.qotz, 42, 43, 44, 45,4611,47,48, 49, 50, 51, 53, 58 qfdrffd

dqrmrro gri atSs q"rqFil-Jt epfcr{d

--t7

v-, )

I
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